A Ref. to scarcity conditions

here. He is aware of the jule workers de-
mands. Their first demand is that raw jute
shonld be purchased at Rs. 100 per naund
from the growers because there is the big
monopolists’ profit hunger. The other de-
mand is the immediate publication and im-
plementation with retrospective effect of the
decisions and recommendations of the Ex-
pert Committee on computation of consiumer
price index numbeis. Sir, rhis Expert Com-
mittee was set up by the State Government
in consultation with the Central Govern-
ment, and the Expert Committee has sub-
mitted its report to the State Government
and a copv has been sent, I suppose, to the
Central Government. According to the Ex-
pert Committee’s findings and recommenda-
tions, Rs 35 pm. should he given to the
jute worker with retrospective effect by way
ol D.A Sir. an index fraud had been com-
mitted bv the Simla Burean of the Labour
Department of Government of India. And
that fraud was found out by the Expert
Committee.

Sir, all the central trade unions, includ-
ing the CITU, the INTUC, the AITUC,
the HMS and others Have unitedly given
this notice. Their demands include, among
others, wage protection consequential  to
power rationing. Immediate implementation
in full of the Union Labour Minister, Shri
Raghunath Reddy’s recommendation on re-
lief to Budli workers. 20 per cent banus
and opening of fair and fixed price shops
tor adequate supply of all essential commo-
dities and full implementation of the agree-
ments and assurances and settlement of all
pending disputes. '

Sir, if they do not comply with these de-
mands and fulfil these demands of the
central trade unions, they will go on a pro-
tesg strike on the 24th of this month. It
even then they do not fulfil these demands,
there is the danger of a continuous strike
in the jute industry. M Chattopadhvaya
has not given his ear to this problem. There-
fore. I would like to draw his attention
through you and ask him to take in'me-
diate steps so that this strike may be averted
and the jute barons may be forced to accept
the demands of the workers.
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MOTION REGARDING CONSTITUTION
OF A JOINT COMMITTEE TO INVES-
TIGATE MATTERS ARISING OUT OF
ANSWERS GIVEN TO STARRED QUES-
TION NO. 730 IN RAJYA SABHA ON
AUGUST 27, 1974 AS WELL AS THE
STATEMENT MADE BY THE MINIS-
TER OF COMMERCE IN THAT CON-
NECTION.

SHRI BHUPESH GUPTA (West Bengal):
Sir, I move:

That this House resolves that a Joint
Coniittee of hoth Houses of Parliament
cousisting ot 10 members of Rajya Sabha
to be nontinated by the Chairman and
20 membeis of 1ok Sabha (o be nominat-
ed by the Speaker be constituted to in-
vestigate all matiers assing out of answers
given to Started Question No. 730 in
Rajva Sabha on August 27, 1974 and sup-
plementaries theicto as” well as the state-
ment of the Minister of Commerce in
connection therewith in Rajya Sabha on
the same dav and that the Committee do
submit its veport to this House on the
first day of the next session.

That this House recommends to Lok
Sabha that Lok Sabha do concur in this
motion and join the said Committee.

Sir, 1 only move the resolution. Another
Members of our group will speak on this.

Later, in 1eply | may have to say some-
thing.

(Mr. Deputy Chairman in the Chair).
The question was proposed.

SHRI MOHAMMAD YUNUS SALEEM
{Andhra Pradesh). On a pomt- of order, Sir.
Sir, this motion is unnecessary in view of
the answers given by the Minister of Com-
merce on the 27th August, 1974, in this
House, 1n reply the certain questions and
supplementaries put by different hon. Mem-
bers of this House. Sir, today a news item
has appeaed in the local papers. I have
got today's the Times of India wherein the
same matter has appeared. It has been stated
therein that an T.I.LR. has been lodged and-
the magisterial court is seized of the inves-
tigation of the matter.
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pon T

MR. DEPUTY CHAIRMAN: Mr. Vunus
Saleem, 1 have seen thdt report and there
is no point of order.

SHRI: MOHAMMAD YUNUS SALEEM:
Sir, Kindly allow me to make my submis-
sion. :

MR. DEPUTY CHAIRMAN: 1 have
heard you and I do not want to consider
it.

SHRI MOHAMMAD YUNUS SALEEM:
Sir, the matter is sub judice.

MR. DEPUTY CHAIRMAN: It is not

sub-judice.

SHRI MOHAMMAD YUNUS SALEEM:
Sir, vou are not allowing me to complete
my submission,

MR. DEPUTY CHAIRMAN: 1 have al-
ready heard vou and let us not waste time
on (hat,

SHR1I MOHAMMAD YUNUS SALEEM:
Sit, T will satisfy you by quoting the rele-
vant sectjon of the Criminal Procedure
Code.

MR. DEPUTY CHAIRMAN: Mr. Yunus
Salecin. I have heard you enough. There
is no point of order.

SHRI MOHAMMAD YUNUS SALEEM:
Sir, T could not complete my submission
because you stopped me.

MR. DEPUTY CHAIRMAN: Mr. Yunus
Saleem, T Lune heard what you have been
referring to. There is no point of order
and I need not listen to a speech. I can
make that very plain to you.

MR. DEPUTY CHAIRMAN: Mr. Chinai,
do you want to move your amendment?

SHRI BABUBHAI M. CHINAI (Maha-
rashtra): Sir, I move:

That in the Motion in lines 1 to 12
for the words ‘‘Joint Committee of hoth
Houses of Parliament . . . and join the
said Committee”’, the following be subs-
tituted, namely:—

“Commission He appointed to consi-
der and recommend in what manner the
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present system of import licensing which
is prone to external pressures can be
replaced by an appropriate adjustment
in tariffs apnd/or otherwise and there-
by reduce import licensing to the mini-
mum’’,

The question was proposed.

SHRI M. KADERSHAH (Tamil Nadu):
Mr. Deputy Chairman, Sir, this is the final
day of the Monsoon Session and this is the
first “speech of mine in this august House,
Until ar last the most anticipated debate,
rather the climax of the existing Session,

has come up for discufsion, thanks to the,

permission of the Chair. Sir, I am in accord
with the Motion moved by the veteran
politician, Shri Bhupesh Gupta, and it is
my proud privilege to have in my maiden
speech itself a discussion on the matter
directly concerning our Members, involving
the antegrity of all of us. We, the chosen
Menmbers of the people and various States
have now been virtually reduced to be
talked of by a person, a common person
who does not take Interest in politics or
in the national or international affairs with
the degree of contempt unprecedented, the
degree of insult unparalieled and the degree
of anguish and anger unpardonable. Our
late leader Dr. Anna often used to remind
us that Caesar's wite should stand abhove all
suspicions, This is not only applicable to
the members of the ruling party but to
each and every person in public life irres-
pective of his political leanings.

Now, we.may recall the Incident in this
House on the 27th of August. The Com-
merce Minister gave us the names of 21
members of the other House who had re-
commended that the licences to 7 firms of
Pondicherry State may be given on the basis
of their representations. The day will be
remembered when the spontaneous reaction
of the entire House was in favour of a
Parliamentary probe. My fijiends on the
Treasury Benches had even gone to the
extent of suggesting for a mechanism to
deal with the situation and were of the
opinion that the CBI prohe was likely to
diminish the powers and privileges of Par-
liament. To save a Minister or a Member
of Parliament, or a2 Government official, mv
humble submission is, Sir, that the entire

e
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community of the Members of Parliament
and the Parliament itself should never be
broughy into disrepuie or disregard. But
from the stand taken by the Government on
the other day it is very clear that the frank
and spontaneous reaction of the Congress
Members has not found favour with the
higher echelons in the Government and,
therefore, with the strength of the brutal
majority the motion had been turned down
without convincing arguments. The line of
argument taken by the Government that
the CBI has already registered the case for
investigation on September 2, and, therefore,
a parllamentary enquiry by a Committee of
Parliament, will be out of context, is a
negative argument. Sir, I cannot understand
why the Government is so nervous of a
Parliamentary probe and the fact that the
Government was rteluctant from the very
beginning to allow this discussion had
created much resentment among the mem-
bers of the ruling Party itself.

Sir, the reason why we demand a Parlia-
mentary probe and not in favour the CBI
probe is this. ‘Those who are connected
with the scandal are Members of the other
House. They are all honourable members
and the Minister Mishra is more lonour-
able. They should not be subjected to a
CBI enquiry. Sir, what is the CBI? It is
nothing but a Dcpartment of the Govern-
ment, How and in what manner the en-
quiry will be conducted and how far it
will be impartial is yet to be seen. The
probe by a Parliamentary Committee has
definitely fundamental built in advantages
and can rectify and plug the loopholes. The
period which has been taken by the CBI
in going to the deeper details in the matter
is another instance which reflects the inten-
tions of the Government. The matter was
being looked into by the CBI for the last
several months but no formal case was
registered so far until the 2nd of September.
What were the rveasons, why so? Nobody
from the Government side has come for-
ward to convince the Members regarding the
time lag between the enquiry—when it was
started and the case when registered. Second-
ly, the Members who are supposed to be
involved in this episode have neither on
their own cared to clear themselves nor the
Government thought it necessary to inform

g ) 3
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the Parliament earlier. This was possible
only after this question was answered and
the members one after the other came and
tetnted the allegations that they were par-
ties to the signing of the memorandum.

Sir, I am a new member to this House
and may not be knowing as much about "
the practices und procedures of Parliament
and its reasonable ettiquette but my friends
who have been involved in this controversy
are supposed ‘0 know in much detail about
such matters and it was their foremost par-
liamentary duty to have conveyed to the
honourable Speaker of Lok Sabha about the
matter and thereby could have absolved
themselves from the controversy. But their
silence together with the silence of the
Government and the main architect of this
drama which has brought much damage to
us fs rather intriguing and gives an idea of
a dead fish’ with pungeant smell coming out
ol the box.

Sir, now Mi. Mishra has not only come
up for a severe criticism but he has also
placed his own partymen, 21 MPs includ-
ing his Cabinet colleagues on the horns of
a dilemma. I do not know for what consi-
deratlon he sought the assistance of MPs
of his State and during the process some
others also were magnified. I want to know
what interests he can have or the MPs from
the States of Bihar, U.P., Madhya Pradesh
and Jammu and Kashmir can have in the
business of the people of Pondicherry State.
I do not know about it. But, Sir, I want
to ask whether the members of Jammu &
Kashmir weie fully aware of the genuine-
ness of the husiness concerns in the extreme
South. I am glad that Mr. Mishia alone
can unite Kashmir and Cape Comorin in
such a fantastic manner as he has done.
There are so many mal practices in this
issue of the licences. It is said that the
applications had been consequtively reject-
ed by the predecessors of Mr. Mishra. When
the case was pending in the Delhi High
Court, how did the business people with-
draw their petitions against the Govern-
ment? What led them to withdraw their
petitions? Sir, at least one person In the
Congress Party is honest and it is Mr.
Tulmohan Ram. He has admitted that he
signed in the document and also got

ML SR P T s Ty v see s
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Rs. 1,25,000 for his noble service. Now it
is not known where Mr. Tulmohan Kam is,
What happencd to him? I am afraid thag
the same fate of Nagarwala should not be
tepeated on Lim. Sir, it is not uncommon
that big fishes use to gobble up the smaller
ones for their sumivival. This 1s the case we
see here. All his colleagues have been made
scapegoat now. 1 will categaically state
that several mal practices have been done
in this licence 1ssue. One engineering firm
was granted licence to import raw woollen
and polyester fibre which were not at all
necessary for their firm. Is it not a fact,
Sir? If Mr. Mishra were an honest politi-
cian, he should come forward to tender hi»
resignation. We have seen the American
Watergate. Don't think 1 am comparing it
with this Indian Watergate. In my opinion,
even the gieat Nixon would not have re-
signed if he had met Mr. Mishra and had
acted upon his advice, Sir, in this connec-
tion 1 want to recall the wonderful advice
given by the gieatest statesman of India,
the late Rajaji, that the licence and quota
system should be done away with once for
all since they are the root cause of all
such evils as corruption, nepotiisin, favouri-
tims and blackmarketing. Let us take con-
crete steps to immediately stop this tendency
from our public life if we are sincere and
honest in promoting the welfare of the
people. The people in general are becoming
impatient of facing haidships, of being
denied the hare necessities of life, of being
denied a decent livelihood, of being subject-
ed to innumerable hardships in preserving
their health and family while some of us
on the other hand have indulged in the
indecent luxury of conniving at corruption
which has in the recent past rocked the
basic structure of our parliamentary func-
tioning. We should not allow the people to
think that dictatorship is far better than
democracy.

Sir, to my mind the demaund for a par-
liamentary proble is neither too big uor
totally new. We had some bunglings in the
past bug the Government of the day at that
time took the initiative by taking concrete
steps to set at rest the public indignation
which was there on those matters and fnme-
diately a parliamentary probe or a commis-
sion of inquiry was constituted to ascertain
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the facts. The famous Mundhra case, Sardar
Partap Singh Kairon's case, the hon. Mr.
K. D. Malaviya's serajuddin affair, Shrs
Siddhartha Shaunkar Ray’s West Bengal
affais, the late Prime Minister Lal Bahadur
Shastri's inststence to hand over the enquuy
against TTK in 1905 and his ultimate resig-
nation from the Ministry are some of the
precedents which the Government can look
into and review this matter in the light
thercof. The public has to be satisfied as
to whbat has happened and what are the
facts, The cloud must be cleared, the sun
should come out and the gloom should be
liited. 1T would like to appeal to my friends
on the Treasury Benches and to the Goy-
ernment in patticular that In the larger
interests of pailiamentary institutions and
for the healthy growth of public relations
it 15 the paramount duty of all of us to
get the matter inquired into by an agency
not dhectly subordinate to the Government.
Are you prepared fo constitute a judicial
enquiry? Sir, I therelore support the motion
and 1equest for its acceptance by this avgust
House for cherishing the traditions laid
down by our predecessors and to show a
path of righteousness to our successors.

Thank you.

SHRI V. B. RAJU (Andh:ia Pradesh): Mr.
Deputy Chairman, Sir, . . .

SHRI NIREN GHOSH (West Bengal): 1
thought you were for fighting corruption.

SHRI V. B. RAJU: I think if the Oppo-
sition has the patience to listen I think it
will be doing justice to this House, to de-
mocracy and to the nation also.

Sir, we have a responsibility in this House
and in the other House also not only to
rcficet public opinion but also to give a
direction towards the destinatlon that this
nation has fixed for itself. In my opinion
after a quarter of a century is over it is
uecessary to examine owrselves, to have an
introspection whether our functioning is in
the direction in which we wanted it to he,
whether the political institutions in the
country, partlcularlv the Parliament, s
doing its job in the hest interests of the
nation and democracy. I think it will do
good for us if we have an introspection
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and 1 we make a study on this. Sir, in
this particular set-up a subject is discussed
without any relevance to realities, facts and
truth.

SHRI NIREN GHOSH: Facts galore,

SHRI V. B. RAJU: Please do not go on
commenting on every sentence. It will be
difficult for me to make out and for you
to understand what I say. Now, in thls
Parliament we have assembled to hear each
other and understand each other. It is not
our oratorical combat or competition here,
whether you speak lound or we make more
noise or whether we can make more acroba-
tics that matters. That is not the point.
The cultural level of a nation is reflected,
from time to time, in the performance of
its political institutions. T know Mr. Niren
Ghosh has a difficulty. He leads a party
which has no faith in parliamentary de-
mocracy. He made no secret of it,

SHR1 NIREN GHOSH: That is also an
untrue statement to put it mildly.

SHRI V. B. RAJU: I lhave no quarrel
with Shri Niren Ghosh. He understands us
well and we understand him very well. At
the same tume, in spite of his declaration,
I will have to make an appeal to him and
as a democrat I feel I can convert Mr,
Niren Ghosh . . .

SHRT NIREN GHOSH: As a democrat or
as a Congressman?

SHRI V. B. RAJU: So, Sir, from this
House particularly, as it is popularly called
as the House of the Elders, the nation
expects some light, not heat. 1T wish more
light was (hrown than heat being generated.
That is how I appeal to the opposition to
consider this matter today. Today is the
last day of the Session and we shall part in
a good atmosphere and with a  correct
understanding.

Now, I will come to the subject-matter.
What is it that the opposition wants? I
shall try to sincerely understand it, so that
I, as a member of the ruling party, can
prevail upon the leadershlp to see eve to

eye with the opposition for the hest pre- |

servation of democratic values apnd to esta-
blish good traditions. Wha¢ is it that the
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opposition wants and what is the subject-
matter? Sir, you will recollect that fcr the
first time it was on 30th March a repourl
appeared m an English weekly and the
matter was referred to in Starred Question
No. 380 of I3th August and in that ques-
tion, through a supplementary, this matter
was brought in, nut as a substantive ques-
tion. On Starred Question Neo. 380 a supple-
mentiry was put, not by the Oppositlon
Benches . . .

SHR] RABI RAY: So, what?

SHRI V. B. RAJU: 1 am not complain-
img. I am only mahing a factual statement,
uot that you do not know. You know much
niore than what 1 hnow and you cught to
hnow about ir. 1 ouly just remind ourselves

SHRI SARDAR AMJAD ALIL: You can
address us.

SHRI V. B. RAJU: ¥ have to address not
necessarily you, because you are all the
affected people.

SHRI N. P. CHAUDHARI: We have got
equal right to hear you,

MR. DEPUTY CHAIRMAN: Mr. Raju,
you address me now,

SHRI NIREN GHOSH: You are feeling
ill at ease.

SHRI V. B. RAJU: It came as a supple-
mentary not from the opposition. The oppo-
sition cannot clalm any credit cither for
any success or failure. The supplementary
question came from this side.

SHRI G. LAKSHMANAN (Tamil Nadu):
Those Members who raised it are now not
in the House.

SHRI V. B. RAJU: That is a different
matter. Then, on 27-8-74 it again came as
a Starred Question in a substantive manner.
This is with reference to the issue of the
licence. Hundreds of licences are given and
there are cases which are referred to the
CBI. There are companies, importers or
licencees and a few of them are placed on
the black list. This has been going on from
the tlme we became independent and cven
hefore we bcame independent. This is oot
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a new thing that has happened in 1974,
1973 or 1972, but anyhow a 1eference came
in respect of this particular licence or in
respect of these seven Ticensees who belong
to the erstwhile French possessions in the
Pondicherry area. 1 do not want to go into
the details and cverybody is conversant with
it. I am only swiprised. As 1 said earlier,
1 only wanted to know what exactly the
Opposition wants so that our hearts and
minds can come together and then only we
may he able to make some progress. - Sir,
the Minister made it clear in a reply to a
supplementary—I would like this 'to be
boine i mind by every Member of this
House that it is no use taking a particular
casc and calling a Member a bad name and
repeating it. By repeating it he does not
become bad. I am not saying a thing based
“on party lines. [ hope the Opposition will
appreciate my submission. Sir, the Minister
of Commerce has categorically said—-this is
the wording:—

“I would say, as I have already said,
the licences have been issued strictly on
merit. I do maintain that the licences are
in accordance with the rules and regula-

I3

tions . . .

. SHRI NIREN GHOSH: No, no.

SHRI V. B. RAJU: I am reading out
what the Minister said. It is not my obser-
vation, Mr. Niren Ghosh. You aie not
here. You are sleeping, unfortunately.

AN HON'BLE MEMBER: Better let

him sleep.

SHRI V. B. RAJU: I am not saying it
on my own. He goes on to sayi—

“

. . 1 do maintain that the licences
are in accordance with the rules and
regulations and I stand by what 1 said
in the morning. There is nothing illegal
or irregular and the allegation of bribery
is absolutely incorrect . . ."”

Now ‘this is the statement categorically
made bv the present Minister of Commerce
on the floor of the House and nobody re-
futed it. I was very carefully hearing the
speech of the hon’ble Member who initiated
the debate and till this moment . . .
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SHRI NIREN GHOSH: You hive et
to hear something more.

SHRI V. B. RAJU: I said “till this
moment’’. Till this moment this state-
ment oi the Minister of Commerce
has not been refuted. let us come
to the point, Does the  Opposition
find fault with the issue of the licence

that they wete inegularly issued? Or doe
the Opposition hind fault with the 21 Mem
bers who are alleged to have signed, ow
of whom twenty have said that they did noi
sign, thar their signalures were misappro
priated, that Members of Parlfament shoulc
not indulge themselves in such representa
tions? Does the Opposition want that since
the honour and the respect and dignily of
the Members of Parliament is involved we
should all put our heads together and res
tore that dignity and honourz Or does the
Opposition want investigation into the for
ged signatures, how they were forged, whet
they weie forged and why they were forged.
What is the substantive matter? The Oppo
sition wants that this House should be seiz
ed of the matter. Only after knowing fact:
will we be able to understand each other
and come out with a working proposition
T will answer the question.

SHRT NIREN GHOSH: F.LR.:

st TAFICTA® : TF HTE U477 F 7T 39
& T ATEd 39 F1 A Far A

SHRI V. B. RAJU: nﬁr TG GEA
wAR | ww fas TEwe frad §
q TANMEFANEE g Y AL AT § |
79 § F1E g faq &, FS gz F oo
# dremrat T8 a7 W g 1§ A |
T g9 $ T et A A /g
I am trying to get at the fact be‘causn
the nation looks to us for this matter. Be

cause you have raised this matter I wil
answer the questions.

T will take up the first question, whethe
the liceuces have been  improperly  issued
What is the procedure for fssuing a license:

+ [ will put 1t in a nutshell, no Member 1

the Touse till this moment—again I repea
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~-has refuted the statemment of the Minister
ot Commerce. And secondly, before this case
took shape in the issne of licences, thete
were two Ministers.

SHRI NIREN GHOSH:
Raju . . . (Interruptions).

SHRI V. B. RAJU: I am not giving
opinions. I am giving only facts. Let us
conclude over it. Two Ministers were there,
and the House never made the charge that
the two Ministers colluded in this. There
were two Chief Controllers of Imports, not
one, and a band of officers . . .

No, no, Mr.

oY 7YR AW ¢ TAFT wAST AT §
FEAE |

Y dYo dto TW 1 XTE ATF AH 2

SHR]I BIPINPAL DAS (Assam): Why do
vou reply to them? (Interruptions).

SHRU V. B. RAJU: I will not be misled
by this. Are vou refuting this fact that ...
tInfervuptionsy 1 am trying to bring facts
hefore the House. Even after I have made
an appeal, if that courtesy is wvot shown
to me, what is the use of my speakingy
So, the point is whether there is any irre-
gularity in the issue af licences. That is
an issue by itself. Sir, 1 have read the
debate that twok place in the Lok Sabha
and 1 have scen the earlier questions and
amswers. At no point was it said that the
licences were issued irregularly by the Gov-
ernmeny. There has heen no violation of
rules, there has been no violation of proce-
dure. 1 would be very glad if any Member
of the Opposition could bring to the notice
of the House and the Governmeng that
there has heen any irregularity in this. But
there is a point of criticism, and ¥ have
taken note of it: that s, why the licences
were denjed in the carljer period and why
the licences were issued later. There the
Minister hiimself hax answered . . .

DR. K. MATHEW KURIAN (Kerala): I
can give vou a fact. The import ticence was
given for the Tmport of whiskv and brandv.
Was it regular or irregular?

SHRI V. B. RAJU: Sir, T do nat expect
Dr. Kurian, an eminent parliamentarian,
economist and intellectnal, to <7mp1v Pu”
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me into such winor things with which ¥
am not conversant, And that is not the
question here. Whether brandy was import-
ed or artificial silk was imported is not the
question here.

DR. K. MATUEW KURIAN: Was iy for
development?

SHRE V. B. RAJU: I am only saying
thut the question is whether there is any
irregularity in the issue of licences. The
Minister himself on the 27th August stated
on the floor of the House:

Y} have made it clear that there was
some defect in the ouiginal notification
and the defect was rectified. As a result
of that, some people debarred criginally
were given licences according 1o the rules.
So there is nothing irtegular about it."”

The two places. Mahe and Vanam, did not
find 2 place in the earlier notification, and
thev had to be included. It is purely pro-
cedural, neither poalitical nor motivated
with any bad intentions, nothing of that
tvpe. This has not been rcfuted. Therefore,
T will cod this matter heré; I need not go
further. 1 will be very happy if any Mem-
ber of the House has atv infonnation that
the issue of licences was irregular Definitely
this ruling party will take note of it. Slr,
¥ would dilate a bit . . .

MR. DEPUTY CHAIRMAN: Not much

time.
SHRI V. B. RAJU: Sir, the ruling party,

the Congress Party, is a big party with a

long  histors. :

MR, TWPUTY
50 many speakers.

CHAIRMAN: There are

SHRE V. B. RAJI: And you, w0, must
have had your assoclation with it some
time or the other, and Mr. Rajnarain has
had bis association. Abour Mr. Bhupesh
Gupra, 1 do not know: he is a very senior
wman.  But this party would not tolerate
irregularities and corruption. There have
been any number of instgnces 1o prove that.
But ope Instance, 1 think, will be sufficient.
Whenever tickets are issued bv the Cong-
ress Party at the electiop time or when-
ever clected mambers are to he inducted as
Ministers, the leader takes care ihat there
is no cleud against anyhody. This has been
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“lhe pracuce This followed in 1972
State ‘electlons. This was followed in 1971
Lok Sabha clections. The leadership is alive.
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was

The Congress Party and its reputation are’

imolved here. We have a vested interest to
have our image clean. And we want people’s
backing, we want people's cooperation, we
wang people’s confidence in us. The Oppo-
sitton need not . . .

" SHRT NIREN GHOSH: Point of order

.

SME. DEPUTY CUHAIRMAN: Where is

the pomt of order? "

» SHRI V. B. RAJU: No, I refuse to yield
MR. DLEPUIY CHAIRMAN: Where is
the point of oder He is making a speech.

SHRI NIREN GHOSH: Unless you listen
to me, how can vou decide it? Fiist please
listen to me with patience. The poing of
order is this, the Home Minister is here,
he has cleared 21 MPs in the other House.
How could he do it without being sute of
it? How can we proceed with this debate?

This is one . . .

MR. DFEPUTY CHAIRMAN: Thay is
not a point of order. Let us proceed with
his speech. '

SHR1 \TIRI‘N GHOSH l.
hm:ﬁed

MR. DEPUTY CHAIRMAN:

have not
H

You won’t

finish  You will (ake a long time, one hour,
at this 1ate T ocannot be waiting for one
hou.

Y N
.8HRI NIREN GHOSH: By the timec you
are interrupting, T would haye finished.

Secondly, the Law Minister said that the
FIR 1» 2 public document so it need not
be” pLuul here. But the question “is even
\uplunc Cémt judgment 8 plated’ before
the” Flouse. Sé unless that is -dare; how can
we v.Icar the 21 MPs? Unless we know ¥bout
[hlS, how can w’c procted with this? This
is the pomt of order -

"SHR1 V. B. RAJU- Sir, it has nothing
16 'do with mv speerh .

[RAJYA SABHA]J
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MR. DEPUTY CHAIRMAN: He is cnly
mmo to divert vour attention.

(Intenuptions)

SHRI V. B, RAJU: What is the use of
throwing mud against each other? (Time-
bell ringy). Sir, this is a very important
matter The cloud must be cleared. And
the Covgress most unfortunately is being
teated with such condemnation which the
Opposition should no¢ have done it , . o

DR.+K. MATHEW KURJAN: Mr. Raju,
why don’t you reply to my question? Why
was L. N. Mishra renominated after the
Bharat Sevak Samaj affairs?

SHRI V. B. RAJU: It is not new, as ¥
said earlicr in the beginning, that if there |
is some sort of malpractice, if there is any
violation of the rules and regulations, the
Ministiv reters the matter for a CBI inquiry,

In 1971-72, 76 cases were referred iu 1973- =

74, 64 cases were referred and in 1974,
55 cases were referred. There is nothing °
peculiar in it. If there is anything that the
licensee or the importer has done which is
injurious to the country or is against the
rules and regulations, against the law, there
is a practice, a method, of investigating it.
(Time-bell rings). Just a minute, Sir. In
this Session I have not participated more
than once. Now we will come to next point,
the memorandura allegedly signed by 21
Members of Parliament. One thing is this
has happened outside our House. Those 21
Members belong to the other House, I do
not call it Lower House even its floor level
may be a few inches lower than ours . . .

MR. DEPUTY CHAIRMAN: Even that
1 doubt. "

’

SHRI V. B. RAJU: They are honourable
Members. So it is my appeal rhat their
conduct and thelr behaviour and actions
be not discussed by this House. But still
we have the right to discuss about every-
body and about ourselves also. If needs
be we should discuss about ourselves. If
we see the.statements published in the
newpapers, 20 of the 'signatéries have de-
nied that thev had signed and one Member
seens to havé signed and then that Member
has’ t6 ]ustTiv his actions. It is net before
a Parliaméniary Committee. Evervdav manv
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Members of Parbament jomly, individually,
send representations to Ministers on many
matters. And then the personal staff ¢f the
Ministers have no method, they have no
instrument, ot checking whether cvery sig-
nature s actually the signuture of the
Member of Parliament whose name 1» tound
there. It is not possible. We have done it.
I am ‘a victim of those things. It fow
people, who are mv close friends, sign, I
will also sign withour reading it. It is my
weakness which 1 agree 1 should not do,
But let us understand . . .

AN HON. MFPMBER: Now wenvhody s
vareful.

SHRI V. B. RAJU: 1i somchody wants
passes for his friends or it somebody ap-
proaches me m the lobby for a pass, 1
sign the torm. We are all human beings
of conpassion we do it

and uuy human

DR. K. MAITHEW KURIAN: But
do not disown your own sigbature. Eight
people who have signed have disowned
their signatuxes.

you

SHR! V. B. RAJU: Let us not discuss

their conduct. We have seen the aeport
that they have denfed theit  signatures.

Let us leave it to them. It is for them to
detend themselves. They do not need Dr.
Mathew Kwian to defend them. I my
signature js forged, T am the first man who
1y affected and T.pill take action.

L]
SHRI NIREN GHOSH: Why don’t you
ask him to place the memorandum before
the House?

NR. K. MATHEW KURIAN: Are you
prepared to have a Parliamentarv Com-
mittee with a hand-writing expart in 2

SHRI V" B. RAJU: Forging signature is
a crinmmmnal action. It has got to be en-

quired into bv a court of justice. I do not-

think this august body can function as a
local court. We are not the persons, who
are victims of politics, to judge whether a
signature is right or whether it is a forged
signature. Thic is not the practice. 1 do
4ot think we have ever in this countrv
such a practice of politicians certifying a
signature to be correct or incorrect (Time
bell). Fherefore, an important political
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insutution like this House should not di-
atention from  major economic
and other isues to the question of veri-
lication of signatures. Courts are the com-
petent bodies to do thus. In India we have
got an independent judiclarv. Our courts
have ecarncd reputation for fairhess. All
yuestions about the coitectness or incorrect-
ness of signatwies are best decided by thein.
ft 15 not a political iwuve. It is a criminal
watter and 1here ae due processes of law
it is done

comnon

vert it

to dedide tus matter, whether
by Members of Parliament or
people

MR. DEPUTY CHAIRMAN: I am now
calling the next speaker.

SHRE Vo B RAJU. T am sorry. 1 am
completing. Some nawes are being dragg-
ed. When there are no arguments to meet
the present  situation, names are being
dragged in. I Oppusition Membas want
to wreak vengeance on anybody, then this
is nat the forum for it; this is not the
proper wethod tor it.  There are other
forans and there are other methods. Our
individual predilictions and our individual
likes and dislikes shall .ot blind our vision
and thev shall not cloud our minds. The
reputation  of Parliament is involved in
this. J1 is said that Parliament is indulging
ttselt 1n such trivial matters and trying te
throw mud on each other disregarding the
realities of the sitnation, when the people
are «arving and when there ate floods amn
droughts alt over the country

DR K. MATHEW KURIAN: For which
vou ate nut doing anvthing.

SHRI V. B RAJU: Parliamen; should
not divert s attention to other matters,
It should apply its wind to Parllamentary
functions., I would appeal to the Mem-
bets of the Opposition particularly to see
that we put our heads together and try
to go nearer to the truth and specify the
issues and realise what s our role in this
and what is the role of the Police and
courts. Let us not become Policemen. We
are not Policemen. We have 10 supervise
the work of the administration. We can-
not arrogate (o owrsclves the role ¢f ad-
ministration. e
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=it @ T (39T : fegdy Savda
grga A1 58 qama 9T W AW a5
F1 @ ¢, s aia agg o ags 1
@ 4, a9 @gT F1 I A @ 9T
¥ f2qmr § #rar “He is trying to defend
qara  dg & ITawTafT
wgrem, f fm s T Ew Fm 3w 79
¥ AT gm A e 2 fr s A v aw
AMATTFE S a1 FAITR D TF FaTT
9T ST SZTATY, ArENAATATE, HAATTEAT
7 gafaa 31, B gw AWt 1 yaaT A
A FTEAW ® WET § IETIAT ATRAT 2,
3w 97 garq T W@ar gy 7 g e
¥ O FEAT £ AT wmT % AR
T gFTT & f2AT A& sy =Afga ot e
T A § ST TAAT AT TAT FIT &
fam gSmaw w1 AwI@ ATA & fam T
FB HEAT F@ | INAXH T AT ATAT
WAL Y | Tg oA AT A FAI AE
AT TR qST AWTR 0F g4 & oI
F AT F 417 AT AT AH0 7 ALEA AT
afEl et @ IWE O S gz AFET
T G aAZ, IAH A O W ATET
ara 97 oY 2 {0 g9 & TaEy WA Agy,
qfSp AT Kt o AE FE | qIETT T
m%f%‘g’q’{ﬂ'o o Ao F AT FOF
FfauAms2 | AT | § FZa7 1877
£ gaT §eY 9% F ATAA FTL TGN
T E R A we g Afyrd w6
afgamd 7 %z fon fw fAOedy 3+
B o g1 w2 w4 wmafrar &
fgars smzER & HAT A Q@ § -
g% faare dwa wdr F faars, FdarT
F figams MT 0o 7o fAy & famrs
gt T 00 U0 faa & faarmws 2 A
g8 T IE R | wANT aw AT g By afe
g 74 & femmr F @ g97 a7 5 g
wHY HF F, qfEAHCO WE WS g

a lost case,

1 @am g1 S fF oo uHo A &

[RAJYA SABHA]
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. faars #a8 | (sagara) gafac gqm w&t

dro dTo ATE FI FATHT § FIMF Wro do
TS o ST ATHLATTA Y, Go o ATE o
F AT IFRT & T WG L AHLL
gafag AT 1 Arfas gar "FaT @0
Fwfam /X M AT g6y A7 7% TN
gu s o mfamRzd dw FO, F@AFM ST
IE gee F g fom g 1 wiEe
ZFT faam § #mifE s fredy wide @,
T 7 ¥ U 0 q94g 9§, fawd
fr dag w=edi & wwE @& @ A
T, TEF! FUAR FE CIATF TG FET
qrfem #A0 mrgs &1 Y W AT @
M AR KFY : RATF & A
FAT A AT ATT ¢ .

st T W ;AT AqTE, 497 [IEAE
ATH JTTHT ATH T AT | gqFAT RIT FFAT
7% & (smAgTR) IR S, wrw 7
FAT & AT {T qOO F 34T a7
#T T B, FOFT TF T AHF 20 0
THET TEA ®F gE, TROET T qIg A
3E W 99 W4T A T T|TOE

“Father-son Feud Rips Open Import Li-
cence Muddle:

“Ouwr Delhi Bureau reports: The for-
gery scandal which rocked the proceedings
ol the Tok Sabha during the past two
vy has an interesting  human  angle
story behind it A tiff between a father
and son on the sharing of the commission.

“It is learnt that the son of one of the
MPs, whose name was dragged into the
controversy, demanded a hig cut fiom
the father. was adamant and refused to
oblige his son. The son thereupon made
a complaint to the Commerce Ministrv.
After getting the tip from the son, the
officials of the Ministrv had a second look
at the memorandum signed by 21 MPs’
and started verlfving the veracitv of the
signatures



41 Motion re. conslitution

““The episode took place about eight
months ago and the Ministry was able to
find out that most of the signatures were
nathing but forgery. However, since a
Bombay weekly made a pot shot on this
affair and a Marxist party member, Shri

Jrotirmoy Bosu, tried to 1alse it in the

Lok Sabha, the CBI
the picture . . .”.

was dragged into

“The CBI is believed to have come to
the conclusion that some of the signatures
were forged.”

oft g & aamn wn £t g
1! T FFTENE A F AZA R AW
faar fo ot Ardtgs o Fv FEg0 8 fo 3@
FOS W IAP TG 2, AT 3 A
Ft N qF qRA { AT F A
YA A oo ATEo Ao FY fdled, a7
FATE | Qo HTSo ATTo F1 LTE # AT FgT
T™E L —

“The First Information Report lodged
with the Police in connection with the
import licences scandal, which has rocked
Parhament, containg the allegation that

M. Tulinohan Ram, Member of Parlia-
ment, was paid Rs. 10,000/- per licence

by importers in Yanam and Mahe. If the -

allegation is true, Mr. Tulmohan Ram
coltected Rs. 70,000/- since seven licences
wese ultimately obtained.”

waqrT 7% 2 fo ofy AmATET WA 3=
a| v frary o 9w ag A
afag arager fasy a7 fasy smadr &
N aa i s s wd fr 9w e
qT 21 wRfAal 4 Twoas /0 4 w9
fY afgd I 7F3A XTI T ST o0 T o
fag Y uF TTEEARA 3 AT R AY 9¥ |
TEF A 21 AW F SwI@A FE WA
& wE ? I T KW F AL RV ATAA
T o1 5 W A@ A I A AW
A TER ? T AA FTATIT AT AL AALH-
FY 9 WEM FT gE Aee fear wmm o
ffm wo fiwe 7 @ IWAMET WX
Teaad f5a 4, }% fagre 71 a1, §8 I
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YW F 47 WX BE AT AT AT
AT AT FIAFA FT AT FETAT, T
TEEAr FT SACEOTT &7 7 4T TOAAT AT |
17 7g g % < AwmET ™M oA 39
ez ¥ 78 fon & gw A oA
Mo UHe fH ¥ FW W AN 1 &g
21 qFF ATEAT AT =1F7 9 w1 fw 2w
HAT § IR HHA SFa@T 77 37 A
@ 9 " Fr2 foAT wA 7w o 9w
Wi F{ oA T Y s sy AW A
oY OO FTR ST qATA TITAT AT AATA F
SaE ® o WgMIEE N 9 21 §9%
T F7 ATH AFATAT . WA OHAY AV
qAH FGAN GT ATAX §E AT S
LA FT FATHL gAFT AT R AwT
i AT FAAT 7

SHRI BIPINPAL DAS: This has been
denied by the Priume Minister. It 1s absolu-
tely untive and malicious . . . ({nterrup-
lions).

s @ ww : gw At fafaeey 0w
fagarg 78 9 2 1 # urew fafam av
TR A FL@T g IO 7 AT AT
Tt g 1 7 PR gm fafrwe g%
fazamy a8 FvO § (SwauTA) T AGHT
F1E @TEre ATH ATST 7 IOLE, AT F 45
It

MINISTER OF COMMERCE PROF.
D.P CHATTOPADHYAYA, On a point of
order. Since may name and Piime Minister’s
names have been diagged in the matter, I
would like to put on record very clearly
and categorically that the question of my
being pulled up in this connection by the
Prime Minjster did not arjse, does not arise,
and it is absolutely wiong . . . (Interrup-
tions).

ot @it aF ¢ IT gEElT ST, wige
& & wrew frfaeex = wgmrema £ F
&, arew fafes &, wva 9aT qame S+
7 ste1 g AT ag 9vg &7 A

SHRI NIREN GHOSH: We lhave many
invisible ears . . .
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Ml aw : AfET araer A g G
qiE A 9 avg @ @t e tR i ?
g™ T AW A AEA oft fF @ 3
G GEg ® WA, @1 BH AW &Y /F
ATGHT MF FJqaqE a5 | 57 18 g
ATET AR A FQ F 4 g wEd
LT &, I AT A AT TAAIEA TH 7 T gl
& fiF W & AeEA & w3 E, Afe
EnEibick EuEicd-Erne kil o
g Afea & wrfamz & ffadw
gEER I AW R T o wwen
g frEr | ' '

=t FwEe : (I 9JW) ¢ oA
A UFepgen AT a2 | A faare g
TEAT TE! ATEAT§ ATHT AIAAT A T 3T
v oA A AT wE qE & 1wl oY
FENITATY ST F TF g Tl (F T wefy
At A A @ AR |/ T gATAr 77 A
TFTTSTET | ST &% §7 Aey nfqadz §
T THRTST I AT 8, AV TAR AT Y AT TF
g% faeg F1E 99T 7 &1, 99 aF IN

FHAST B AT QAT AT(GT AE TgT AALNT |
TETT & | A AR AT g R A s

T OT ST AT AT T WEAT AT
T ? AL

@ oam ag & B oS'r @ 20
qIE ¥ g9 8, I A8 ¥ IegiA
et ot & oY wrere o g WA ST A A war
g sadr FE [T AG T, FIE A
AEE | TR AR Y I WA e v
OAT SRTHT 1 F&TT Fvar qraT & 5w

AN & ez wwt R oag waew

qOE TwaIT & Aa49y fqadd & e

A T TR a9 =@ F Ao e
g oww A R oag ady W
A I T et 7, AfEw s
T W F O AT G g, T qw qAT

[RATYA SABHA]
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JAVT TE( & T aF I «ICAT A0 AT HA
T A WHT @ W A @
1 37 AT FT R A I5TAT ATPRF

=t W@ T ¢ e AgvEA e, |
7Y 8 @1 91 {5 57 9 q@EET TR
gEAEq g AT T99 9% wifge g # fx
U o THo fAY o1 w7 2% # fufaeew @
a9 IF G AATHT & FAT qge A9 Y
A ) ZEH GTHTCHT AT AT {1 AFAT
¢ fr d wfe wim e oo Aae
FT T FALY GO ag dro fro ATE o0 HT T
oFAT &, o dlo WMo & AT FNRMA &
HFATE, F¥ o AV 0 ;TS 0 FT FFELME FARAT
& | A STAd g U eudo fi & et
w TR FRET 9 feafe 3 | 3o g £
? fr aw dAfNeded @ axg AT WW
AT IAF FTTEMT AT | T o T o
faex & fgare 70-80 fagR & fagmast 7
HTUT T g WL FE 91 & Mg st F%
AT A o g% AT A A ¥
FO TGl AT | WA 7 W Ig AT &l §
g9 AaTT F A ° A9s A%y Ag
frra 7 7B fai agd wegafa #1 AHREw
faar a1 WYY Jaw FF AT —
., "Our Memorandum to the Prime Min-
ister on the unholy corrupe allfance of
f.. N. Mishra, L. S. Darbari and K.N.R.
Pillai, is hased on bare facts. Pillai who
_ s Joint Chief Controller of Imports and
Exports, has becn instrumental in these
: deals. In the case of Baba Industries the
. Cliief Controller of Imports and Exports
personally looked Into the case and fixed
the entitlement at Rs. 3 lakhs only. The
case was rejected twice in the Ministry of
_ Commerce; then followed the collusive
deal nvolving  the above-mentioned per-
sons. The show-piece legal advice was
arranged. The so-called legal adviser was
Raman who is Pillai’s deputy. The Law
Ministxx was ignored. Licences were .issued
for Rs. 20 lakhs, which represents seven

times the genuine requirements- of the
party. Lo the case of M{s, Metro and My-
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sore Steel, there was forgery, and tampering
of documents by the parties. Investigation
followed but Pillai and Raman got into
the deal and hushed up everything and
got licence worth lakhs of rupees issued.”

wy fmg & St msmr & o, 39 W2
<Y 5 T gAT | AIKAAT FTHA FAI ATAS
& 1 sregHt 7 fafeor g7z § amar
N A I TAAIAA F AAT IO
Tefler 39T 99T | IgE a1l ¥ Ffaw
Faft fogfe ard | § wgs qreaw ¥
I wgm A g 5 oag gwl @mwe
2 i fafeor fag F gar &, wafs =71 26
F T 0C ft WA wRew  gEdvEr
A 3T | I TR g9TAg & AR
aa#t & ufr Tww w9 faard 3ar g,
I #9 A1 F o o FoURTHTY Y
foaie gartamA 2 | Sud Faa 1 e
60 ZITT TIAT TAATEE 47 | Tl THo
uAo fax # Tfeadh #1 g wiwr #X @
g =% AdWETA ¥ gy wArfgw wifE
7 fHa A% T & | A HA AT
HEEAT FL TN § | AT F ART FHET
§ f& affadzd w3 g =feg,
HYo @10 T e N1F 7Y 14T w1fgw . Fuw
g ar e fagr ATz 7re f7 3
DR. V. A. SEYID MUHAMMAD (Kerala):

Mr. Deputy Chairman, Sir, today a motion
has been movpd'\\'ilh the object of setiing
up a Joing Committee of both Ifouses of
Parliament (o investigate into certain mnatters
arising out of answeis given to Starred
Question No. 730 in Rajya Sabha on Auvgust
27, 1974, etc. and various things which have
been mentioned. The speakers before me
from the other side have Iiought out a
point which has been stressed continuously
that it is the Congress Party and the Govern-
ment which wane to evade an enquiry by
this Parliament, and that the Government
is trying to handover the investigation to
the CBI which is only another Department
of the Government. In short, this is the
substance of the allegation from that side.

Ip the tumult and the turmoil created by

LIl SEPT: 1974
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the situation, we are liahle to forget some
of the great principlgs which -are normally
known to everybody. But in this situation,
it scems that the Opposition has forgotten
these aliogether. Those principles are re-
gavding (he setting up of the Committee, to
which I am reterring. When two bodies,
persons or authoiities with concurrent juris-

. digtion are seizedl of a matter ,there are

certain principles according to which -one
should. proceed. Here, before us, there is
Parliament which has undoubtedly the.jur-
isdiction .to go into the question. There is
the CBI which lias also has the jurssdiction
to go intp the question.. So, the question is:
Which”of the two bodies should look ipto
the matter angd deal with; the matter? Ti)is
question is not to be decided. on whimsical
grounds or arbitrary grounds. There are uni-
versally accepted  principles. One of the
principles is that when there are twg such
bodies having concurrent jurisdiction, the
body which ean effectively, efficiently and
conveniently deal with the matter should be
allowed to deal with the matter. Sir, here
are certaip allegations . . .

DR. K. MATHEW KURTAN: Parliamen-
tary probe is inconvenient. That is your ar-
gurient. T

. . NIRRRS

DR. V. A. SEYID MUHAMMAD: Dan't
jump to conclusions, Mr. Kurian. The
whole day, Dr. Kurian is jumping like a
Jack is the box. (Interruptions)

MR. DEPUTY CHAIRMAN: Dr. Kurian,
vou cannot he getting up everytime. Once
in a while vou can make an interruption
and not all the time.

DR. V. A, SEYID MUHAMMAD: Dr.
Kurian has been jumping like a Jack-in-the-
box all the time I do not 4now.what bug
is biting him or is there something wrong
with the spring? A committec should exa-
mine it.

Sir, T was submitting that a body which
can conveniently—I repeat ‘convehiently’—
which can efficiently and which can effec-
tively go intq the question, that body should
be allowed to go into the question. Here,
for example, when the enquiry is there, the
question will come whether -a forgery has
been committed, for which handwriting ex-
pérts are to come, police investigation hag
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to be conducted, if necessary, documents

have 1o be seized, and various such things |

are (o be done. 1s a Parliamentary Commi-
ttee in a position to seize documents, to
have them examined by handuriting ex-
perts and various other things which a CBI
enquiry can do? So, the first principle is,
when there are two parallel bodies having
" concurrent jurisdiction, that body which can
effectively, cfficiently and conveniently deal
" with the matter should be allowed to deal
with rthat. The second principle is, in a
situation where there are two bodies which
have got concurrent jurisdiction, if the pro.
ceedings have already been started before a
particular body, normally judicial and other
courtesy demands that that body with which
the investigation is pending should go on
with that. This is not as if a new principle.
This has heen there under Section 10 of
the Cr. P. . K a matter is pending before
a Jub-Magistrate or a Muwsif, even the
Supreme Court will not go into the matter
oot because the Supreme Courl cannot do it
nor nobody cares for the Supreme Court
but because judicial courtesy has been ac-
cepted in jurisprudence  throughout the
world. So, when we say that the C.B.L
must go on with it, if 5 nog because we
want to cvade the issue; it is not because
we do unot wang to respect the Parliament
and it is not because we have some other
uiterlor motive. We are saying that be-
cause of the fundameuntal basic principle ac-
cepted throughout the world that wheun two
wodies are seized of the matter, that body
which can efficiently deal with it must be
allowed to go an. And, secondly, when the
matter is already pending before a body,
lowever inferior that body may be, that
body must continue with it, When we are
saying thar, we are asserling some ot the
fundamentat principles accepted throughout
the civilised world. There is nothing wrong
with it. There is nothing abhorrent with it
and if Mr. Kurian and his friends imake
allegations againsg us, we can either say that
ejther they are deliberately sayingsoor . . .

DR. K. MATHEW KURIAN: From the
very beginning you have heen shielding.

® MR. DEPUTY CHAIRMAN: Dr. Kurlan,
what shall we do to cure yoy of this ha-
pit?
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DR. K. MATHEW KURIAN: vir, when
the hon. Member refers to my name, you
will have to give me an opportunity to rep-

ly.
DR. V. A. SEYID MUHAMMAD: Dr.

Kurian's adjectives can never solve the prob-
lem.

DR. K. MATHEW KURIAN: Sir, that
Supremme Court . . .

MR. DEPUTY CHAIRMAN: Dr. Kunan,
there is no use interrupting. You cannot go
on getting up like that. '

DR. V. A, SEYID MUHAMMAD: Sir, I am
quoting sound principles. If they do not ap-
peal to them, what can I do. In this Parlia-
ment | cannot nse the words like ‘throwing
pearls belore somebody’. 1 cannot use these
words here. Now, this is the position and
it is clear to everybody except to Dr.Kurian.
This prnciple is well-established and clear
to everybody except Dr. Kurian. Then, in
spite of that whar was the necessity of dis-
charging so much of venom and vitriol and
so much of bitterness and bile and so much
of flre and finy in this debate; I cannot
understand. But, Sir, there is a reason and
there is a very clear veason. Our friends
have been chasing the mirage of power for
long. That mirage has been evading them.
That mirage has been taking them (o0 a
situation where they have launched them-
selves in a surrealist nighunare where they
see all sorts of phantims eivcrywhere, they
see corruption, they see everybody as cor-
wpt and in that surrealist situation they
cannat see anything proper and everything
looks to them ta be distorted. Consequently,
they have got a slogams and the slogan is
‘character assassination’. That is the weapon
which they have adopted. The electorate
has rejected them time and again. They
have appealed 1o the electorate bhut they
are not supperting thent, The U.P. clec-
tions have proved to them, if anything, that
in spite of the extreme situatjon . . .

DR, K. MATHEW KURIAN: You are
there Ly minority votes.

PR. V. A. SEYID MUHAMMAD: Majority
voted for Dr. Kurian; yes, majority voted
for Dr. Kurian. (Interruptions). So, if at all
the U.P. eleciions prove anything, it is that
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in spite of the extremely difficun. conditions .
that auy ruling party can face, the electo- ’

rate gave us the mandate and they are dis-
appointed. It is clear from the statement
and that statement makes it out that by an
clectoral method they cannot get the Cong-
ress out. So, they have started this method
of character assassination.

1 would say, Su, that a new method of
revolution has been started. They have
adopted Mr. Jayaprakash Narayan as their
masco¢ or leader or hero or whatever you
call and what is the advice of the great
leader for the political revolutivn? Sir, we
have heard about armed revolutions, we
have also heard about non-violent resolu-
tions but we have now a new type of re-
volution—revolution by slaps. Mr. Jaya-
prakash Narayan has now started catering
to licences for people to assault and slap
M.L.As. That is the mascot under which
their paity is now. This is the odd combina-
tion. E{en Noah would have been surprised
to see such an odd combination, so many
specimens would have been there. Now this
being the situation, they have practically no
positive platform to face the electorate. So
they have come with these easy slogans—
with the slogan of corrupuion, with the slo-
gan of character assassinatian. 1 am sure,
that would not carry them anywhere and
the electorate would find what they ave.

I am extremely sad to find Mi. Bhupesh
Gupta and his party in this odd comblna-
tion, this odd conglomeration—an extremely
curious amalgam of parties. (Interruption)
Now, in spite of everything, 1 appeal to Mr.
Bhupesh Gupta who has moved this Resolu-
tion to withdraw it. T could not find any
particular rule . . .

st A ;- gEfaw gWR gerad
w¢ fae arfs 3 faggra w3 A

DR. V. A, SEYID MUHAMMAD: I think
Dr. Kurian's disease is a contagious disease.
Alr. Rajnarain has also started this Jackein-
the-box husiness . . . (Interruftion).

Now the question 13, as far as this motion
is concerned, I examined all the rules to see
what exactly this motion is, under what
unles it has come. I could not find any. 13
it a Resolution? Is it a motion? Is it a pri-
vilege motion? How can this go to a Joing
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Committee as contemplated here? Various
Tules aie there fur different commitees but
<ould not find any for this. I only found
that it is a sort of extremely unusual com-
bination of resolution and motion. You mav
temember, Sir, the Agricultural Research
Institute has discovered a new sort of thing.
that is, a combination of brinjal and to-
wmato, and they call it “‘Britom’’ or some-
thing like that., This, to me, is neither a
Resolution nor a motion; it is somethlng
like a “‘mosolution”. Therefore I would re-
Guest Mr. Bhupesh Gupta 1o extricate him-
self from this ludicrous situation from this
! could not find any for this. 1 only found
ludicrous  combination and khindly with-
draw this Resolution because the Resolution
i5 basically wrong.

Sir there is one very important point
about which all of us should be concerned.
What are we doing by this? We are really
Passing comments or we are examining the
conduct of the Members of the other House.
Out of the 21 Members who are alleged to
haye signed the representation, none of
them belongs to this House; all of them
belong to the other House. What authority
we have, under what rule are we going to
sit in judgment on the conduct of Mem-
bers of the other House, Normally 1 would
have said that on that ground a lone this is
out of place and this shouid not be allowed
15 be moved, but I do not want it to ap-
pear that I am opposing on a technical
ground; I am not doing that. I am raising
the fundamental question that we are do-
ing one of the most improper things in
Parliamentary practice, namely, trying to
sit in judgment on the conduct of Members
of the other House which is not our busi-
Ness, over which we have no jurisdiction and
which is improper for us to do. That is all,
Sir. Thank you very much. (Ends).

MR. DEPUTY CHAIRMAN: Mr. T. N.
Singh, 1 think you want to start now. Or,
will you start after lunch?

SHRI T. N. SINGH (Uttar Pradesh):
After tunch break, Sir. Of course, I can
Start just now if you want,

MR. DEPUTY CHAIRMAN: You. may
Speak for two minutes now, and after lunch
You can continue.
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ot fo wwo g : (37 ) I
qurafa oY, & wmgn § 6 2@ oqww qeoS
AT AFET WY & AAY WWAT 3 39 9T EW
maifezae, fams s ¥ faae 5@
FU FOO0 FL | G 25 a9 H FY0AT Z1 A
wa § 6% § TEA TEA WO 97 | | Hrgay
F gu @Y 5T q9T § FE qIFTd Faw
Fq queret Frw W@, ALY T qm ) e
T AT IA AA T ga9 A9 37 2 fF oA
H¥S Qv A ot 2 s w7 afFes
¥T 719 N7l & A AEA § qg adf gy aw
.im%l

WIS 9T & qgT AST 91 AT AG 07 g0

1 a1 | 97 39 A Frazd frwarwy

TFAEF ITANE B2 AT ATH S -

A AR F AT G 2 & | F gAAa g
& oo sraEaT s aa At 7 o 5w AT
F1 g7 oF AgertaEg 70 & 39 | dgad
qrdf 3 71 ¢ | T/EAT A ag A ARAr
g % Fav %1% faw ooy foay war & Fv oy
aTq wET | FEAr & ? w7 g ady 2 fr g
fysafrarmm g Mg Iz araw )
1Y AT & fo o« TarEe At o § swe
F AT U g 5AT AT Y R0 F AT

arga § & 99 37 & 0| nidf &1 AR |

o7 | f5re q F AT 77T AT o7 73 5
i 29 g &9F WY ead qIey 7 fag ar
foelt w7 78, Y A7 A1 AT qErer
arga + figans @ T8 TF F | vFw 39w
TR F A1, AfFT uF w97 §F 399
IR § qfsq qawT 717 St ¥ fowrag £
fF oY O wEArT § ot 2 ) qfsm o A
WY aw UF FAA fqE w7 & AT w
Wﬁéﬁﬁ 1 o o FOIPTATS &Y
fedve sy ATt & | AT ) 9 T A
FT owar 2 0% 39 399 N v oaer ¢
IR ) F7 oy fa den 2 fe
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a1 | 93 w7 F1 afa ag & 5 59 aan
AT AT AT AT IR TAHAAY gh
9T TG g1 F a9 I gAY I
Fraars g1 THAT off 98 F1 v 1 & JAar
ST FF FAwA £ 7 qTET 77 7 faa
37y wE § g a9 are o o 5ER
&ay fom ar, Tar Far w4 91 | o4y feafy
# ag g1 T AR JOA g7 1 § I9 a9
FIF qAT FT €T 97 | A A JAARA
TR F fadrs ww AWT T 73 §, A6
T 7 & ad & 1 F 77 I wEar g fE
T A1 T a9 9% favarw w2 6 oF
HTHY W1 feggeam &1 W@ 19T 81, My

. e . qrft %7 wwen g1, 48 T faAl A% faAgT
T 7 T o7 AT FL AR ® 2ATAT |

arre @ ¢ e 3 Y o qeies TR aar
A} AT | § A Uz & FFAT ATZAT
g fF w9 J7ar F gaw § 9% 09 45 T
¢ fr wag aret & Fami Froar & 5
S q@AET Faf £, Afewr fex Y 3 aw

b @ feF wd & ) EY swEAn wer gAar |

T IHT & W I AeAT QI FT AT E |

MR. DEPUTY CHAIRMAN: I think we
adjourn now for lunch. The House stands
adjourned till 2.00 p.m.

The House then adjourned for
lunch at three minutes past one of
the clock.

The House 1eassembled after lunch at one
minutes past two of the clock, MR. DE.

. PUTY CHAIRMAN in the chair.

st fo wo forg : IT-aralfr aday, &
Fg W A1 fr SRt A% AAARA TH &I
w47 g, IAF w9 AT w9 § faamw
fraar ST & W) #rg astg g & fFoaw
qg T A FATEL AA A F AAH A
Ty ¢ AN dver o foafas &, owA
T AW | 397 At 78 w4 av fr IR

T fa & arlt oF Avax F 9 4% ¢ aw 44 frg ) s ot ag A9 T
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% 3 (507 9 |ae vl &-fr aw «meAw
F AT 10,000 ®o fam wr y A 7 7
# 7E1 oman f #9% gue §w fafaeew A
HIX AT TaEeE 7 748 1T Y fE g
A yagfam a? & sroed-afa g, 711
# o1TRT ey § R gare gw A wfaczr
z7 av trqv wvAaT & fr gw A § R
A AT TN TN § AT A €
T 9T 39 T 3 i e st F aady
FY, GEY Y, FTATAT FT—FOFT §HAT IAAT
VATAT T AL B | gHAT 39 T 419 HT E
fon S a2 s & faai gu e @ gwA A0
TR I -0 9 a9 § FAW F,
IAFT TH AT FT W@ §, 9 &1 §edT F7
@ & | 78 T F7 Fifzw | & A1 oonaw WM
1949 ® 7z § | A A off ool
Mg &7 g e &, A-31ew: 3¢ A, AR
. WEE T W g fw gl gem W o
g & AfeT § ST are feemr =R
g for ATt g A1 qoran ag g frowe
ey wrav & gfg 07 [Ow FWF 0 AT
A I UL S A0 FAET AT geAAl
gﬁ He was brought to the bar of the House
A ATAE T 1 T g T E | 39
q¥q71 & gw faafaa 78 go ) @@ =
g7 § % swT et aorg /@, 918 ag #
af gi-—gar fafe g sie s @t
ot fafaeet i—mT gaa fasms o

[RAJYA SABHA|
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AT 57, §=A F 50 AT AR AL, A

guF e ® AT wrgw fafreeT o gl
TIRHE= I T AT 2 | Vo o FourHT-
I FT FT AT, U FW D gag A AR
B WY § F{B AT AY; I a3
¥ =fr dorg 3T ATOAT F q9T F wAT
T T AN AT & ddy § g
AT AT—TF-ZT FT 57 TF §—T7ER
Tare fag £ £ AR F A4 A M |
& aan g, afz fafrees & oo wid

Sy et 1 e R s frda g g 1 1 7 v e

of a Joint Commitice Vﬁi
Tt & qwEA G I AL 7 fAwd
it U a7 WY AT T T AL A
N gE 1 wgt B W fassr § At o
uTEt VST G AT FIAT € FTIA & | GO
T AT % fF wrTE gre A #9498 e
THt w7 gy FfE T oo wE o ereey
7T | A AT A A I FAW Y
fir & forelt qfrr $1E & av griFrE & o 1
frawr &@ 4, 3 T3 FI1R
F |

ﬁﬁmmmgﬁ:aﬁ‘mﬂ
A A gw A8 g a9 f& orfees
#E G F7 ) o FWET § AT FT
&4 g | favsEm oferd £ @ d 1 ww
FH F 0F TF 7 IIF I AR A TH &
T oF foie T & 78 1w WA g
fie =t dwa &7 ety a8 9E4 4 fo
T H9 F QATFT a0 bAAT ey
LS | 3 AYE T IERIA WA AT Wi T
a9 A} AT TETgY W A g fafaeer
Wl#%‘ﬂ?ﬁﬁfﬁ’l‘a‘%‘ﬂmﬁmg
wHilfe & 70 F9 FY AT E | IH qAT
AT FgIg W S g At g wHix
I qHT 78 F@T A 91 fF 9wy fogre
¥ ATAIRH T FAAT & AT TG AT §
T I AT AT AH S T TG0 a1 FF
#F 5@ i A fogsrd a7 § fow dax
TE § | 9% oF Aarfos "rwen @ 99 3w
AN FOAE Afeew F oo 6T fear
ST fEd 1 AR T AR %Ry W@
AT 7g wrAeT PAE AT F A% Afew
F1 [T F femn way o IFA AT foig
fear, ag 7= it 7w & 1 foem Taenar

& fr m fola © ag ot w23 Ay

FY TEATHT 3T 937 | AT @ FgaT ug
& & ore off wrfarey svovoor ey A & TR

| F AT AT T TR & W wE ATE A

-
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# W a1 dva & sfaga 74 2, afew
% gawar § {4 78 nF wfaw aw # o
gferg araaw fag ot & wfa, @ TEAAE
& ufa o 3w @ & wf7 fF @@ A ®
oF JfaF s w4 Ty 4 A Fy F
7 a8 2 fx oft qoEs W & 91 59
¥, JaR1 a9 1 fafedrst #q8 & avw
Srar Irfed oie gad 31w g N awAr
A

Y wgrfc e R IR 7 -

{RAJYA SABHA]

st Ao @O fag : $9 78 2 fF 37
woar forar 21 & g w1k § WY AT
g, afFr a8 arQ & =T A wgd §
o weAAT A A 39T AT 2, ag A0
A7 gAT & AT TNz & fo § ug
feawe & f& ag ooy av™ w1 gASifa
FT | A A FE A9 W54, W |
e Irgd, AT § A« AvEA, 9 W AN
WTEA, T AR IEY a1 FL § W o Afaq
v s &Y a9 9 £ | 39 aE )
WIS & 78 g1 & 9F 59 I F grai
A A g R AT R0 A W oA
fadndY 7 & g A< 7w 78 "wwfag f
7R @ got g @ 7, Ao 77 37 A
ggEfiwre A g o gard
qUHTL &, S gHIO Aad 8, IEHT AT
ga ¥ AT g afgd & ot fife
Masgnagm g frafiagmg

CARAR TG F owF T IY,
# AIHT W AW FT qg UW g1 AT g,
FATT AT ATGHT AT AT T AT 9 &1
smat & far St et o €, fa g
VYS T G §, ITHT FAW T W I
faafaa & &)

ﬁqgmmmgfmm%{
Trre A% gfewr § wg @ ot f R
g TR 61 % WA AT S & a7 I |
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- <t g AT 39 g T faar g ag

TGITT § Q@av B9 i

st wgrdre @iy o (I9T aeW) fea
F1 faar wan?

st Yo o farg : gl T F faa
ST % U (Interruption)

St wFE W A g ¥ A
o7 oam W F 7

st fo gAe fag : wwae & A K3
agr qm 21 A1 fror St Agt @ 42 € A
T gwre FT 3 fo A o osEd fre-
ARG

T AT 5 qdto uHo fast: AH §
(Douterruption)

St REUAYT it : g ofY w7

S Qo QAo fasy g7 o A8 &
s Ffy & & A% § )

AY TF TAT : o THo TqE Y wrawy
wraw g aifgd v 3 ofgd owvarman
] gl 7 T |

Nt o fag (gfamm) gmﬁgw
TH ST qHITAT FT arE |

st AT : 3fE A s gard
el § g A § 9T a2 7Y 40 F WAy
F gEHAT | ENATEI T 99 E 2R
fosrraedY dfea #Y 937 74T carmaTeTer
K. (W)

ot o Yo Tag : A0 a9A # Teroww
T g A AT AW A0 | § AG F G
g auad A s o 7t S
T R G2 T, MR T % g faans
W anfas @t At wifzd, For mew
3 A gaw fEarw o afaw @ @
aifen ) 77 AT 0 &, I8 wfem aroaw
fosy Y, =3 12 &1 afe w1l wrg.
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SHRI P. L. KUREEL URF.
(Uttar Pradesh): You are only assuming that.
You have heard only one side of the story.
You have not heard the other side. It is
only a news report.

st Fto wAo forg : & famg mrewifaray
FE @ E ) wEATH A, T H, TR

A,

9%, ¥ | ATOT AWM T F F
Mt o) A g A 3% afw oI
FHIT FAMT AT £ |

st @0 o fag :vAw fag &1
fa=rs St wreve aa F 59§, 9ifade
F | afw  wargwena v T Far fean 7
SaTEe St A Anfaw Jw gsr 47
(Interruption) Eﬂﬁ EES oTTET § ﬁF &
fafaeze 1 am @7 & I G/ 3T
JATAA EY T | T FELN I A gAN
F emAT Rfwd | T T T
T WY FF FHAT 3, ATAHT gIAA N &7
HEAT ¥ 1§ ATAFT FE AT TOONA ALY
g\ # afym A %8 w1 g, afeT qer ¥
TG FTAT AT E 1A A A R R
IO AT AT &, TAH FIE AGE AN
TR FTE & Fag & 2 ofY o 0 U7 AVEATE
® AT AT T | F T T I 7747 o,
TE FER ATH AT AE §, FATRIATA AT
¥ A G | FAGIATH A A O
FIT feRzrd @0 A, g F@r Fr &
T qaT 2 AT AEr £ 1 IRy Caeaardy
I BIE 7 AfaE §i " W BEEr
HIET FT FHIoWH 497 | T AT I RY
qoqT AfEa AT R A § JWH
¥ geferr fafamee o, frdt Gfeds &
AR ATTE FAF2T A | TAF 97 g At
q frgrga s fen, wiefenr srgvesst
waTese qEY o1 Atww wAfa o o
Ty St @ rTer ® Wi TW-TST ¥R
F | AT FTEAT 27 TR AT A
WA AT AT 1 TF 1A F F T TR
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7 S Fvofawr f@mr (dnterruptio) FY
gaq #1 qRAT aw )

st WEER @ IART IwaErgd
1 faarm =rfge

st fto Ao Fag : awmfy W@, N
TETA ET ¥ § SARI AT w1 | |
# wga faii A% afers e w44
FT AE @ AH G

TF RTAA g | fafreeT @
w® T 2

2o QAo fag : Siwffeer Nz @
g AT f | a9 § WX 3HfY ¥ 19
qIT & AT Fg G F | T W ARG W
aIq gt & a1 ag & At =nfga | waf
T T ATEAT FT 99 Z, WAZT 55 F A
&, IUF 918 FE AT qg L1 g fRaT AT

59 9% A 7g g fF W Arfem fam

T Fw AT F1 6 wqw A aw FA
W a1 AL F oawn 1 gfaatr rgei.
G AR TAT &1, GHT FH I, TR F7
uygeyA faar T, 9@ Fw oY AR 4T
IOF ATT A 77 ATATEIZE A AT FTHE
T 33E fafawe 4 9@ I/ o ovAv
o1, 9 A& AT FAT, IA% A1 7 73 fafq-
T TH AC, ATAAGIZY AT F ATE ATTAY
't Faq aug g3t fafrees &

s gaTe fedw fag @, wyerd o
g, 9% % AW, FAITH T F A% A9
F FHH K g #9 U@ TF WA F¥ 713
¢ fr oz %9 37 faAT a= oy @y M}
frdY 1 g €T 9t 5 guwr farew
FY [T FAA AleTw FT | FT Afeew g
femr AT W 15, 20 W AW G,
T TF TW I H AT AL AT W
o aF 91 W1 fafrey A 3w A
® ATHA 72 ¥ AAT W7 qTE AW FE F-
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T wx fife AT | faan T gy &Et
ST arelt A1 | F g9 a9qF & Fg @
g | 7Y SN S A qIE 9 A7 AR
mrfae gasr 39 7 faor | ) W &
arg sft 3w F Afara T gAr o Mo
FZNEAT T1ZT 7 He was not sure of his
groundyg #gq & 5 i #1 ferzfeamz &
THIT FIH IART (AT FIT | IT AT WA
sifezg w7AT off 7 Q0 A F F@ | ;I
ggr fear 1 9% wA ® a3 AW v
5 g e FATE | 0F W F TR
AT gz A8 37 & | QT OIC I BT AGS
AT %1 There case is some what
different from that of other T8 WTEAT
3T &1 Y Iq IEA W BT fwar wm
Tz 77 fag| &, @ %1 2y, ouF 9=
w344 fF T 797 a8 e & faw

W& qEE K Ag FE II) feEy av

saTEz A6 FIT AL E, a7 9% oA &
A # fad | AreEgIgT wEr S &
SATAT FAT AT, FFEEL TG gL, AT
g F1 SAHET F9T T, TAH G0 FT
ST T W@ SR A gE, A
forg &1 SamT = T S A6 gt
fersy SfY 7 ST WY M7 w4 For frar
T gg W OFANS F9 41 ag foAna
fFar . #9 ®7 fonas &7 adaT
# orAar £ 1 A7 ¥ aweivae 3@ F f
ST faay FY FIT FIAT AV A FEA FAAT
g AT a8 ®ET T & a8 AT ¥R ¢
% uF fyeqare g Fr Efem & F7 vmr
gl

o e fas:Ifr W 7 Fu
am foom & eafed § ¥ @ g fr g
gEHT &1 TOH A £\ ATIET FT FL
FA BT OTH FET ATAT W A AR F
1 forma fear ) 9= oo o 2@y

1 G A o wm U R T R AT |
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7 & s Arfgg AR gw A B OIAY
FE § FIez FIET FMEC

=t o go fag : 37 waaTe  qarfaw
ST oA B B

S

Wt gde Gwo faw : wT wgaiy "X
qq AT | WY qE HAqC KA F, wT
M fafreet @ 99 & #E@a F A
q¥ [T FAT I AT FfE |

it o e fag : 9 wEa q 0F
AT AT 0§ I & 5 Say
TAETE &1 T ) Aq § 87 FgaT A7 ;G

| EY AEE AT T Wi agy fawar )

oM oo THo faT ;2w A I wEAX
931 ot AE F

At &0 o fag : w0 @z F fag
g F &1 1 WY ALY &Y WA 13
g1 I A F FIT I FT 3G ) qay
TE AT e, A® AT TE 2 Ar
# ag #7 @1 o fF 0 oA e g |
e et vTlEy 2 2w o fogid o gz
fod s A% #eferr W 28
g E‘i@‘ff (Intreruption) T & 913 §é’¥fl’ﬁ'ﬂ?{
gNT & Fgar 2 i wna A1 aga ifvrrdy
# i Fgar Aied | wfaT 98 &9 Fq
AT GAT| FEFE F FAF A9 41 ag
% § | IRE &9 faggr e 1 39 qun
1 & fafee< 91 7 o & o o
TgrrearT 3w F fafwer G g7 4
g | 79 %@ F9¢ § faagr # o v AW,
a1 Fo awd F7 A fagsr Prar @
FIE AT g | T

5t qSRATOIT0
fFar g

o Ao o Fag : 77 & 7 FwAT WTRAT
AR qT FEPTY FAvE L fgar Sy
T WIA U AL A JrgET 5.

fafrezr & Geiix
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= qeto Qo fsr : wmad Fay fouw
frar | w7 g F§ faggn faar, a8 O
Za foram 32—

. that the case was withdrawn by

the party in 1971,

F fafazes a1 1971 § 1 After that

in carly April,
legal opinion may be taken and the case
contested.

gAY F9 #26E T & AT FgrAT L L
(=maurs)

St TATTEW A, ZATT 93T HIE
HTET &\ FAT FVE AT oI 3 fR A
daiten 2 foag § 21 q3d] § gFAER
§ ag gwwt fawr ) FfF aw dWEw T
feerr & zafed wzas 21 78 2 g
T g & fF St Uhe WRo WTo FfEA
g SaF1 Fid7 Gifem S gaTHT gw AFt
#1 faerrd |

w‘tm‘tf«aawa 7|, g 0F
TETE TR AT 7

st gq-awnaf® @ IAR @ A

Hico

st WO fog wamEa : wF faAe §
T FT G | AT Wl WERA
I sl g7 FT GATAT A8 IW OKEA
1 Fifor & o agt feaaera g ...

oY g0 UAo fasr Iz FRAFTARIE |
¥ ey FET F ) FIET AT Agl 3G ¢
st TeRTaan : (6T g7 F18 7 &
form ¢ gre w1 7 gt R gAT A agl
sifez 7 gH1
st T o Uo oy . gt AT ANz &

SHRI RAJNARAIN: It is not your per
sonal note It is the Minister's note.

[11 SEPT. 1974]

I recorded in the file that |
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5t o Ao g : ATAET HAY WA
agaﬁgrgg%zr—'m:m} afFT
I F A ag v fadr w2
R e R A T G AR E I GO
¥ A7 fear £ 1| @11 w9 97 fET @ 7w
TGI8 | ITEM g 2+ 7 Frar fae @
TG FE AT & AT g TFA AT OAA X
T AT L ((Inlcrruj)tion)

FaFgm AR fr o AT A awm )
1970 A1 1971 ¥ fray <Y fafwee go
TEHG AT E, FE FE & fagzr v 2
®1 1955 7 1970 AT 71 AF W AR H
g m FT A 7 A wrrfagy a9
F F@, e A 7 fazgm 99 A am,
T frrfage v &1 &A@ 334 1970~
71% a5 | 395 999 T I 1 oy Ay
Y =rrafym 9, 2@ 7 oAd fFn Y m
a7 A9 favam 2 fF 37 99 a@y #5y
@A Zm # 73 937 F AT WEH F T T
IF AEW HEE & AP & fau, gy
ﬂwﬁﬁqﬁm%ﬁwwmw fa=mx
F | wT A7 A § fF wwt o g, "
Mﬁwﬁmﬁwﬁwn&a‘rm
il

"y aFo WV FHE | HIT T IAT |

=t Ao THo iagitﬁaﬁaﬁ,t‘r Y
mma‘rglﬁmﬁ*fmﬁmrgn
WA AT faw 3 & A AwaT g
mww@mgfarqsr‘rgmﬁqﬁrmg
78 gfaest &1 f&v =qmar 79 @ fo s
FTEF AWTH A=, gar fafqedt £ ot
#, wrew fafAeee # ars 7 78 719 F9 70
&1 99 O A 7§ 92 ISt ga
ATY FF FLTERT 7TH 7 IR fIAT F—mr

That every bodv should be above suspe-

1 cion like Caesar’s wife.

Tg F71 & | qUT AT AT £ owrew |
AT FTAM @ AT AG WHT%TTFEQAI
oY WA Joe : FIT AATE Y
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oft #to g0 fag : TH | { AT F fory
FEQE | A FREMLE | T
F1 59 g, g7 w1 fam 3 @ g

SHRI BHUPESH GUPTA: Caesar's wife
came after Ram. He said that Ram’s wife

should be above suspicion.

SHRI1 T. N. SINGH: 1 did not say that.
Don’t trv to explain what you do not
understand.

MR. DEPUTY CHAIRMAIN: Mr.
Bhupesh Gupta, he was trving to explain
both the things.

[RAJYA ABHA]

5 Do wRo fag: =WIF AT U™H |
fafreze it § A draT g oy Y TR |
F% | IAFT DA F1 ¥ FreARd FAT |
F ) a7 g QUM ATy §, ®Y 20 % Ay &
§ w1 AR g fF g A A IR F
FATY TET eudT FY TOIAT AU R
A awr & w¢ & Ay 97 gy Fd
& Y moeT W g9 qaET 99 g fr 9 o
FART &1 4 §9 AW § ATAA T Q|
SIT =T BEAT FT A ATTH] AT GH TG
AT 7997 | A wrqd fawrtier & fF gt
qF e WIgT TR F7 gy § g ar frfads
9 & W AT AU § I AR T
T g =fem ) 7 fewee &, & =ngaT €,
oz afe arorao fasy ot % fgg G5t 8
wra% fagers sarpE o g o fadiy g
at fadie o1 s =17 s ey g A
Y O JOAT | W RIS AT A R
TAAT Fg FT F qATA FLTF |

SHRI  MANUBHAI SHAH (Gujarat):
Mr. Deputs Chairman, Sir, I am privileg-

ed to stand before the House for speaking
against this Motion.

It is true, Sir, that for the past few
weeks, the whole dountry and the two
Hoéuses' of Parliament have been greatly
concerned over this issue. What T would
tell before vou and before the honourahle
here is that the record of ~the |

Members
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Congress  party under the three Prime
Ministers, if closely examined, would
show and forcelully prove that our party .
is second to none in enforcing the rules
of public conduct and, as a matter of fact,
it has been the pioncer and the leader in
enforcing the rules of  public conduct.
During the time of the late Prime Minis-
ter, Shri Jawaharlal Nehru, when I joined
a4s a Member of the Rajya Sabha and a
mwember ot the Government in 1956. 1 read
about the Mudgal case and hefore that the
so-called jeep scandal, '

SHRI T. N. SINGH: I was there then.
1 will tell you what happened.

SHRI MANUBHAI SHAH (Gujaiat): §
was not a Member of the Parliament then.
But T am telling you what happened and
houw it came up. You please hear me a bit
before vou contradict me. '

Sir, the so-called jeep scandal was raised
bv the late Shri Ferore Gandhi who was an
honourable member of the Congiess party
and it was not any Opposition member
who really raised it. Later on, the Mun-
dhara affairs case, which cost us the ser-
vices of a very valuable Minister, was also
raised by the Congress members on this
side of the House. Now, when difference
is being drawn, as Mr. T. N. Singh, an
honourable and respected Member of our
House and our former colleague in the
Government, has tried to draw and he has
mentioned that he sees no distinction bet-
ween the Mundhra affair and this parti-
cular demand for a parliamentary inquiry.
I would ask him (0 examine the records of
the House and see that Mndgal, as a Mem-
ber of Parliament, admitted both in side
the house and outside that he was at fault
with respect to the allegations made against
him.

SHRI ‘1. N SINGH: When did it hap-
pen: Onlv when the inquiry againsg Mr.
T. 'F. Krishnamachari was golng on.

SHRI MANUBHAl SHAH: You have to
go to that stage. Thay is what exactly I
am telling you now. If you go through the
records carefully, vou will see that the
stage at which the present impoert licence
matter rests al present is the preliminary
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investigation stage and the Home Minister
is on record as having assured the Lok
Sabha that when the CBI inqumry into all
these aspects of the case will be finalised,
that report will come ‘hefore the honoura-
ble Membeis. At that stage, Members like
Mr. T. N. Singh and others can form a
judgment as to what the crime is or who
did 1t and so on and 1 can assure him that
none on this side of the House will spare
any guilty person if the CBI inquiry
shows that A ot B or C or D has committ-
ed any oftence. It is not a question of six
months, You don’t have the
When you

patience.
want to maintain the diginty
and honour ot (his  country bhefore the
peoples of the world, then you also as part
ol the entite democratic
which the Opposition has to play a very
important role, will have 1o forbear with
the process of law. No one can be hanged
without being proved guilty. And a mere
submission of TIR report does not mean
thag some member who might have signed
the document is supposed to be  guilty.
Therefore, Sir, whag I am trying to point
out—l am sorry 1 was interrupted—is that
during the whole history of the Congress
* Party since we came into power, during
the (hiree Prime Ministers’ time, (he major
matters which have been examined and
punishment accorded, were all pointed out
by Congress members more or less. Even
here, it is my hon. friend, Mr. Krishna
Kant who had really raised this question
about these import licences. If this party
was afraid of exposing anything or expos-
ing the Minister and his colleagues in any
type of public calumny, they would not
have allowed, or they would have persuad-
ed him not to raise it in the House. Free-
dom of expression and the highest standard
of public conduct is the one thing to
which the Congress Party has heen wed-
ded . . . (Interruptions), Have you cver
heard this? The Chief Minister, with the
permission of Prime Minister Indira
Gandhi has instituted the Wanchoo Com-
mission in Calcutta. And Mr. T. N. Singh
Mr. Rabi Ray and Mr. Kadershah should
remember that it is this Government of
Shrimati Indira Gandhi which as permiti-
ed the Chief Minister to appoing Wanchoo
Committee to go and examine the conduct
of Ministers . . .

L/B(N)24RSS— 4
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SHRI MONORANJAN ROY (West Ben-
gal): Sn, on a point of order. He cannot
wention the Warhoo Commission in this
connection. Tt is merely an eye-wash
(Intenruptions).

SHRI MANUBIIAI SHAH: If the hon.
Member tunks that whatever he alleges
against any one and immediately he should
Le found guilty nd punished, then I do
not think you can mcet the ends of justice.
I the ends of justice are to be met, then
even in the casc of an ordinary type of
letter, the Wanchoo Commijssion can exa-
mine what is in law and .
tions).

. (Interrup-

SHRI MONORANJAN ROY. On a point
of order. Some letters were wiitlen
(Interruptions),

MR. DEPUTY CITAIRMAN: No, Mr.
Monoranjan Roy, it is no point of oider.

SHRI MANURIIAI SHAI: What 1 am
rying to pomt ;v that my party and this
Government for ithe last twenty-five years,
since 1t assumed the ran of office, have
tried (o uphold the highest public stand-
ard. In the case of Bansi Lal, a memo-
randuar was prosented to the President.
This was examincd by the Cabinet of India
and when they (ound that most of the
legations were haseless, how can you Pun-
1sh anybody? Sir, I do not believe that Mr.
T. N. Singh (Interruption by Shri
T. N.Singh) . . . I vield to none and I
can assure the  hon.  Members of this
House . . . (Inteiruptions). What the form
of ruvestigation should be depends upon
the merits of each case. Whether it should
be a CBI inquirv and, if so, at what stage,
at what stage there should be a judicial
inquiry and at what stage a parliamentary
probe is needed—-all  depends upon the
merits of each case. There is a vast see of
difference between the Mudgil case and the
present one. Imvestigation is going on. We
have (o wait ull the CBI inquiry is over.
It is no use doubting cvery agency. Some-
hody mentioned that they will we private
agency fo investizate the crime. Where is
the expertise? 1 do not think—I am the
Chairman of a Select Committee appointed
by the hon. Chairman—that any private
agency can unde:take this. To examine evi-

w
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dence under the Criminal Procedure Code
or under the Indian Penal Code is a matter
of a expertise opinion. And I am quite sure
that when the facts of the case come be-
fore this House in the form of a rcport to
be submitted by the Home Minister, after
this inquiry is completed, then will be the
time to judge our bonafides. The Prime
Ministeér has stated in Madras that she
would sheild no guilty man. Yesterday also
she repeated, when everybody tried to put
different interpretations to what she said,
in Ambala. She said she will not tolerate
any guilty person. in my parly or any-
where . . .

SHRI MONORAN]AN ROY: Bansi Lal
is not guilty? . . .

SHRI MANUBHAI SHAH: All the time
you are shouting: Bansi Lal, L. N.
Mishra My point is this. We had a
committee in Gujarat, the Navnirman Com-
mittce. Some people were shouting: Chaman-
bhai Patel, Hai Hai. But when we asked
them to give onc or two or five evidences
or one affidavit which can prove that money
has been taken bv him and we would be
too glad to institute an inquiry—even the
Governor and the Prime Minister assured
about it—there was nothing coming for-
ward. We have always, and this honoura-
ble House has alwavs, hcld the high dignity
and held the scales of justice cven. Here
some Members of Parliament are involved.
Their reputation is at stake. Let us give
time to the process of justice to complete
the first stage. Then we can take up the
second stage. At this stage we can assure
that we shall be on the side of justice. Then
Sir, the question comes, as Mr. T. N.
Singh. has rightly pointed out, that Minis-
ters come and Ministers go. Manv people
ask me, “When vou were the Commerce
Minister, vou did not issue the licences and
somebody else issued.”” This is the normal
form of administration. Ministers come and
a0, but the administration and
position

Ministers
the citizens are alwavs in their
Men may come and men may go. But the
citizens remain forever. They have a right
to represent certain types of features of a
casc before the Government at a particular
point of time and on the basis of those
facts, the Minister decides and administers
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justice as he thinks best according to the
tules under the Import Trade Control
Manual and the Red Book. Now, if another
Minister comes and by that time, they find
that they have another additjonal poin,
then (hey represent the case again. There
is a High Court. There is a reference to
the judiciary and they come again.

SHRI K. N. DHUILAP (Maharashtra):
When you were the Minister, why did you
not issue the licences?

SHR} MANUBHAI SHAH: This is exact-
ly what 1 am saying, I have many a time
reviewed my own decisions. T did not con-
tinue 1o sav no, no, no because I had said
no once. That is not the essence of demo-
cracy. A man has a right to review the
decivion of his predecessor under democra-
tic imstitnttons Therefore, I do not say that
what mv friend, Mr. Chattopadhyaya did
was hundred per cent correct. I am not pre-
pared to give him a certificate. But I am
prepaied to believe his words when he
said in the Statement laid before the hon.
House that he had no knowledge that there
was a representation of 21 Members of Par-
liament and that he had done it in the nor-
wal course. This is what I have heard or
came (o know. Even if we don’t believe it,
it is a fact that he has applied his mind to
the rules under the 1.T.C. Now, Mr. T. N.
Singh made a point as to why he gave half.
As a matter of fact, my feeling is that he
should have given one-fourth. Today, the
profit on the ilems is somewhat larger than
whae it was in 1955 when they were entitled
to it. Thercfore, perhaps he thought that
people should not be exorbitantly benefited
after so many years and the ends of justice
will be met if they are given that much
which will make up the loss which they
might have suffered There can be other rca-
sons also. Now, Mr. Kadcrshah was vexing
cloquence that all terelyne, nvlen, brandy
and whisky have been given. I have closely
cexamuined the import licences and T can say
that no terefvne and nylon licences have
been given. Fighty per cent of the material
is entirely what is required by the industries
ol this country and 20 per cent of the licen-
ces are for whisky and brandy. The Minis-
ter has given 80 per cent of the goods re-
quired by the industry and onlv 20 per cent
of the consumer products are there.



89 Motion re, constitution

SHRI BHUPESH GUPTA: Are you speak-
ing from cxperience or from expectation?

SHRI MANUBHAI SHAH: Both. I am
speaking from the expectation of this count-
ry to live long under democaratic institutions
and not {rom my personal expectation. 1 may
come or [ nay go. I may be there or any-
body else may De there. But  we cannot
undervalue the system to which we are
pledged that justice will be done on the
Lacts presented to the Minister. What his
predecessor did will certainly be borne in
nund. But to say that because Lal Bahadur
Ji did not do it or I did not do it or Mr,
T.T. Krishnamachari did not do it, Mr. L.N,
Mishia or M. Chattopadinaya should not
do tt 15 not correct. At least I don't feel
hunuiiated that my decision bas been re-
versed bv amvbody. It is a part of the demo-
catic procedure. If anything clse is tound
or thete 1s some by passing of the rules then
thut will come out. Thercfore, all that is
necessaly is to have a sense of justice and
not (etrorisation. Don’t atlow the invesiiga-
ling agencies to teel that somehow or the
other they have to find somebody guitly. Let
everybody be judged on the merits of the
‘case. Whatever crime wherevel has commited
be will pay for it. Let us not make the ap-
paratus  witch hunting to  find  soimchody
guilty. Otherwise, McCarthvism will .slncu(l.
Iven the mormal justice which may be avail-
able to a Mcmber of Pailiament will be
denied to hiw. (Intervuptions) T only pray
for vour forbearance. 1 do pot pray for
your paidon. T do not pray for any mercy.
I pray for your patience and forbearance 1o
allow the justice to operate in a free and
demociatic atmosphere so that those who are
guilty me punished and those who are in-
nocent are allowed to live as respectable citi-
sens of this country.

SHRE BHUPLESH GUPTA You saud ends
vl jostice or hands of justice?

SHRI MANUBHAI SHAH: Euds of jus-
tice.

SHRI BHUPESH GUPTA: All right.

SHRT MANUBHMAT SHAH: 1 thought jus-
tice has no hands. Justice 1s Llind; it cannot
hear. It has only ends to satisfy and thuse
ate to he satisfied.

L /B (N)24RS5—4
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Then, Sir, the question here arises is re-
gavding the various types of allegations that
we hear. We have seen that when Mr.
Chaudra Shekhar 1aised the question against
the Birlas and Bitla affairs, this House and
this Party never hesitated and the Sarcar
Commission, which is one of the classic com-
missions 1 the countrv, has been appointed
at the instance of Membeis of this Party
and at the request made to the Parliament,
to the Teader of the House. Therefore, 1
am saving that o any hon. Member, whe-
ther 1t is {rom the opposite side or here,
brings to the notice of the Government and
to the notwe of the leader about any matter
which 1s polluting public atmosphere or pub-
lic conduct, I can assure him from the ex-
perience at mv coinmand of serving the last
three Prime Ministers, that there has been
no deviation in thut—there might have been
changs in circumstincs—that proper enquiry
will be made. ‘Lhen, Sir I come to the
pomt why I comsider the Parliamentary
Committee as a premature proposition at
this junciure. I do not want to join the
issuc on that. Here is a case which has been
brought it our notice. We came to know
of this. A veplv was given. 22 names are put
in thut When the Government examines and
finds that somebody bas signed it really and
only one wgnature s correct, then they go to
the GBI and file « complamng in the Magis-
trate’s court in otder to find out that proper
type of mvestigation takes place. Now this is
to prevent any intaference of ordinary type
the process of
e aminadion. icquest  the  hon,
Mewho s opposite 1o deade o they have
tound any evidonce o prove what they say
s right. And merely to depend upon news-
pipers, T the  newspaper  publishes
news and 1 does ot publish what s called
the tinthful facts because it does not know
what the tacls of the situation are. They
write whae is vepresented in the F.LR. or
what is piesented in the document. What
we want is whether there was any consi-
deration for giviny of this licence, whether
the signatures influenced ihe mind of the
Minister to give this licence, and whether
anvhody transgrewed the rules of business
under the LT.C. to give this Lcence. In
my view, the TTC licences given to those
Parties are useful (o the country’s economy
and the profitability is comparatively low.
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If the licences were there in the normal
course of the established quota, the con-
sumer quota, then the licensces would have
Jprofited much more. Therefore, 1t has been
a wise act and 50 per cent, in my view, is
on the higher side and not on the lower
side as T. N. Singhji was thinkiag.

Then, Sir, before 1 end, I only want to
beseech—that many types of feelings about
individuals run high in our couniry as
everywhere. 1 do not say that everybody is
motivated with 1ll motives—but we have
got to listen to people. If they say that in
all their honour and what they thought at
the time when thev took a particular ad-
ministrative decision, it should be sepaiated
from the carlier stigma or the carlicr type
of confusion round the personabty, I hoeld
no bricf for anybedy but it is the esence
of democracy that the individual Minister
who serves the public in his administrative
capacity is allowed to have his say irres-
pective of what the other background may
be. In this particular case, Mr. Mishra has
clearly stated here before us that ke him-
self wanted to contest this case in the
court. This is the view which they have
been taking in this Minwstry before that if
a man feels aggricved, instcad of an exe-
cutive decision to reverse the previous pro-
cess, it might be better to have a judicial
thing. And at times, il the representation
show clearly that the facts are uwnimpeach-
able or which cannot be contradicted, then
the administrative decision can be taken.
Therefore, presently. in my view, it is the
time when the CBI enquiry should be com-
pleted without delay. I would 1equest the
Home Minister, who is present here. 10 see
that this delav is brought to the minimum
because the carlier this is brought, the at-
masphere in the country can be brought to
a better situation than what it is prevailing
today. And I will appeal to the hon, Mem-
bers on the other side that in oider to
complete this process, give the fullest hack-
ing to the CBI enquiry being completed
first. Then on the merits of the case. when
the papers come before us and the report
comes hefore us, there will be time for you
and for us to decide whether it should be
a parliamentary probe or whether is should
be a judicial enquiry in order to sce that if

[il SEPT.
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any allegations of proved character
there, we punish the guilty properly

are

With these words, Sir, I once more plead
for the forbearance of the Membeis oppo-
site that my Party, which is wedded to up-
holding the highest principles of demccra-
tic justice in this country, be allowed to
proceed with (he work of the CBI investi-
gafion in this case so that all the atmos-
phere that has been vitiated to some exent
in the countrv is restored and the work of
progress and development of this backward
country is carried on unhampered.

ot ames wat (fa) SR
wEIET, ZH T 9w T F FEd § And
7 FTB o0 49T 999 & AWA AT &
ford @3 g7 1 et oY gAX qF wwT
T 78 AN #T & 0F g0 399 77 A7 9|
FY it a1 w51 3w gl
AT FA AT TT 2 A T gfeewm
¥ ofvd #6799 9e7 FT arar 71 AR
wTHE A Er A Al gw aga
fram g a3t ) wdy AW IRy w4
gffETT aa wg fom fF sl e e
F YFATd A T KR R OFAT WO
1 OSH 9w F qWE Fwi q N
@ I & FET R 27 swew Ay
@l 99T § 999 SAE F | a1
9T 93 A& faulad § woarEer #y
S A X | IHY FAT W AU
J3F AT 9 T@ UF 919 9% UF q9
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FICTI FT AT | EH TT AN F7 FEAT
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aTgd & 5 T Anr Y g @ni A
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AR 919 TF THA IO AR | ST
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g g =T, SRR T dET ¥ A
gqT § A ¥ AIaEE #6099 gred
ﬂﬁ?‘m’ﬁ' frar 1 WrodTouTE o F friE
g% 7RI €1 SRM &gl {6 dodTowEo
a9 WEM ® Fi™ AE %7 9T {90
921 # T S 7 FF F W 7T
foar, 78 a7 @& &Y £

st A Wi F Y FE W E A%
wEHFamam el 2o A fF o=
AW qed wrd A feew § 7w am wd
ft 01T 59 9% Tg wAIT TG TG I
TG TG aF AT W % Hiod oMo
FT TW QT T FAT HL TT A F AATA
FoT @Y WIEET HIEMTEATT A AR
& qar = far T T qS T 47 oy
foafa & < am@ F wiET AT T4 2
& @rodtonrEo ¥ AEY TET WTF AFT &I
AT |

UF HWA HIEw 2 EE

st AW wAT: 3H 9% WY TEar
& & AT gEd A F, WO # a1 Agr 9w
T & gftesr ¥ a1 F 7R E 4 3y
A & gt ¥ o T &= fear
% & gores F1 9@ @ Tied W
qATH & TA7 T AE A AMAT A7(RY
f& St wwiET # aEE WX ATEAT 6
AT g dw ¥ KA WA § oAy AmEd
FE | WY & ATAETT T FIA TTTHT T
g & Tt afew guder sawear @
g § A1 gTAGUAT W i AT AT
TEATT Y TTETT TG FIA P, g
qEdTe 1 AT FH § o ffAwT §
AT ! fRf omer 5 oA oaE

gaarar 6 gada afafq afs s w3 A

IgE FAT AFATT &, IHR P STE 4 AT
AET CATT § AT AT F0TT FY | TZ UEAT
g A & TF Aedia afafy & averm &

[11 SEPT. 1974]
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ST T S arg ForE A E £, TR N
U quATfaE SRR WOy aW aie §
AT | AT HA g A S A A
WA qEEt @ faRT & ar wgAr s
g 5 @ R T 7 fred 10-15 fae
¥ mfaardee § S Wt gun sad e
gfasst @t #v frgar wfqweraEry ?
T AT X R TH AT F1 AR A A
wedm afaf 7 4= 37, fofaqs w57 7
G 37 A Tar R g |

S EATY WG ¢ SFAEA FA
¥¥d, UF grawag ?

=t e Tt wadm afafy o 3
q ZFAE B g8 FfE g e i
& 1 AT ZHMY AAE EAT AFAE AT gA
am g | A, @A T S and
OFTH A AL GHE T =T T8/ T T o
AT WA AT 2, A a¥g AV Awend
g, T3 &1 I 97 fqA77 FA w199 A
STAT, §9% & 9T &7 SN W IqH FT
TFF 9 | AfFA foqer aum geEe @
T A QAT FRA A g oA 7 |
qaE F Aar A AT 9T qgi w
¥faa fo mfa v 1. . . . (s/Eaw) feaan
qUT FAT F9€T | §7 Jg AHT & 6
Iqd A TE g | fgx & o dwg A
gl gl & ARTE | G Tg TOET FAT
arfegd fe et g s am giay fer &
T TP AET g1 @Al | Agd gHT 9T,
TAAT GATHT TG g | TW FATT HY
TAT S AL fqEAT | T ALY, TAT A FH
o #1413 g w9 Fy Ao v

A
g |
2

sfe, g9 qifadve & @I ud
fireft ST av ZEATAT FG AT AT q9T
dar Frwr g f&F am g Fy gfe
T IET fF g I gEATT Y AR g
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gNd ¥ ET UF AR S @ A A firves
FAT T | St uEte dar @raar g ot wea
0 F&ar TR 0% 77 s 5 g a6y 9
W FIOA A Ag AW ZT T § Sae
F AT AT g S At F TweE
wat fr famAae d arsnadr ¥ o

st o Fo T®AT : WT FIAT FZ
ffsaar

A AT ;Y 2 gA qurH AEEd F
FIA AR AT HTITLHIT TF TIA 7T 797
2 AR 97 T4 Faq dar g s & A
user 751 7 B dadr wiafr ata w7
ERAT ARAR F  [qU4 FAT 7347 & OF
FAT 97 & FNANE T GO AT TN
FIT, g0 Vo T fag 1 37 a7d Fr A
7 fr zasr @dfarr &1 qarAT w40
gaEr Arfgr AT A # gARY wR
garafas o siqafes gy § fgar
aifed ; A www v &Y war & 3AE
gim  waarfor iz gamafts ame §
T@FL ZA M FE FT AFT ) FAT
9 F S AT gIE7 A WE 2,
A F FARAE H A FFAT TS
fFa aga & #FnT, warafiw =aT
A IANT 3T W | ZF ARA &
T T FIAF IACH 7a7 FT RIAT FL
T gA AIF IAX 9 37 KT Fifaer
F g Argwiat T I AEER
T § | ST ST BT B W 93 qE
g f9ad wvzra 7 ey 21 A
TSI TR TG TCTHT F AT
& a1 Fag agi 2 5 § g% faoare |
TS | Y FTeqfaFAT 2 S99 g9 FI9r WG
g AL AFA, AT LN HC AFET | AT
I T AISATEY SCITATTFT T & Y
g a1 T ¥g gowT T8 2, < a8
g B arfAamaz & orafaft mwaaE gz
TR W, faamesy)

[RAJYA SABHA]

of « Joint Committee Tq

ST, 2 AgT AE-ATH FEA AE <

3 f5 gezrars Bedr 29 A frdE a6t
% A A5 TE iR ) W 5 A ¥ g

A8 2 fF gearx Fdf oF suby & fase
e | gaEgfaee g wmag & B
FETAR q5-47  SFAAET AT AT
qT 73 gz wadfas W werafTs
afywrfat & fFerars 7 &7 T g |
qfEgd eI ET AT FIAT AR AT W
zg Ty o7 99 FT@T IR 1 ZHAT
gy avd, w3 o qyer fgar & ag wr
=3 % far 1% fdag 7 & fag gf
By & B o7 faelan T &1 JifsT ) 9833
sragTieRt, 775-38 aaarfedt & afasd F
agrar A 311 IAH AR KW &@w
A 5 TR TR B BO0T YA
TAfdau qeTHIT qQ@dT 2

st RUAT  TAT WELT ;2 FAFT
fadysrg w5 S13d ?

Az TRY ¢ A AETHE A AR
T A AqET Y | W OAR AE
T & fF ww weErar & faars,
faQet s F7 AL AT FTAN FATATT &
faam @l A T ¥ g9 F3IT &
urg AT gFiT TAT & Ifeewr & @A
FIA 2\ AfE wT FAFT W TEAg
3 feasmer 1 #AT AT AN AT ;T HARTHAR
F fgarh 787 7 §HF | G F OIATE
AT T aw A AR A PR g
FTEART a7 A | TTEN FT FARST FA7 |

FETATT % [FATH oIS FOAFIT Z1AT 2
TN A AAA § F ATE _AFIT & A
THFT T 7% § 0 gawt ga wwfatrs
gawer 7 AW HAga wafafas
FARET W TCEATL KT AT [T 2 &L
g oAI A AT F W R
| oF wHar 99 I W AR A
Ho fro uxo T 7 famw FT fusfisla

&£
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TEHTT FATE, AT I8 T 7L TH &1 T
FAE  SCITATT & qaATA Hy asfataw
ZIFT & ©T A far A | T FeErar F

FI77 AT AT ZAwE ® =T F mfna -

T raT & AT SEHT AATST O AGT 1T
g g fatell a@ & "l ¥ ofia FL0
ff g s gae ®1 AAAaE AR
TIATC afek seerare & faad ofgas
FATC | FA A AEE | T G5T & OF

| ATAAE GIEg & 19 § gaT gATd 35T

a1 | AW, gata g e o fF faar

AT A HTH I F ATETE qTUF G50 T

R ATAT FfET TR IHET @ |

TH qA AT TgA | FAG ARTALHA

T ZAT | S FIE FAT AT AGERAL

F ATl &1 A€ @9 wY FH qaT |

AT T T GIAF ST & AT

I FCA q1Ag FF T & fadw

qZAT |

S TRATTAW : 3F T |

ot qrteg wAT . AFATTAT ST ALY
FEA g | AET FeA AT AAE 97 2 5 oW
fag @y gwfafas w@w 7 97 wfaar
% IUT W AT At Ay fwer wwr
¥ AT I E | ER A0 T fAa i S
73T EHTATATE |

st TSN ;. FHTT FIE FRAT
wE

ot oW T . WA 99 9T qEEy
wlafa & g7 ST ARG AT § AR AAEy
wffa o a4 T AFr ag=dr 7 {5 ag
fEty & a7 9% g9 FT qEedl agr
Rl | it afe @adr affa 2@ 76w 9%
gl 2 FR d TaR AT AT & I
qoFfaE g1 B & (A0 JAT g1 8w

[11 SEPT. 1974]
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fodt  F1 FaAT AEE AGA § 1 Y AR
aroam for weered Wi gER @9
I 2, I8 F1 qAHGNT AT AG G |
& Ay aaven avgar § R A s
F T B OF IS Aq1 A FGA SHT F g
H o T fage @ @ d@at 4 Al ANAET
FHINT 7 Fg1 6 SAFT FgR UF TEW
FIATIAT 34 & faatad § THAT T
a1 |

T THATIG : 9T 797 & |

#ft ars WAt . T AT F faens a8
FIF FEN TE § | AR FHIUA T G
# AT GAAT I AT | FACC AT I8
fraza & & o9 @@ gwrE ¥
TeTe faud a3 faae w3 @t ST SaaE
& §3G HR IF TF W I TN 9T AF
=y § faare 981 F30 g9 aF HeErET &
faeard  garaaTAl 20 ¥ g4 T @ F7
THT | TG0 A 59 GIF  AMT 7 AT
I aXF & AW F AT FEAT ATEAT
g fF gwE & §aa &7 qsAna w7
ZIEIT AT GATHT A IR R TAATH
EARETT GAIAM A7 TCZTATT FEATEY 217
STOT AT HHA 97 F 1 QAT 2L SHIART
F1 e sroay | o=y feafa § 2w g9
FT qHIT Fiew g1 smar £ R eaEne
7, faa gawd g9 71 3 Zfew
g off qOw Ty St 7 FogEE q8q
F ama @ ¢ fr uw gwdm afafg
gRT ORI 19 gY, SHET A FHEAR
frar 2

=t wwerng an ( fagre ) : swawmafa o,
39 d4F A oS 57 w9 5 fquw § vaw
AT F GATX WIAATT FAT =¥ o Yo
FZOEATA A A a5 & FAACCAL, Tq6
w7 ¥, FIAFAT, FARAT ET F UF UF

AR i - A B 1

>
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A AT F AT { gAT WA G
qAT ot SHTmET fasfa v 7 Y w@wd
F1 wwETaT fear & fF "o dvo o Ay
S & arg wwe #ig gfz ar 9 oqrar
QAT aT W TET qaAl & arEd g
F 7T@T AT Iq 9C @ g fa=r< g
o dY feafa & w3 wmesta & fF g f3ndaer
TR & a1z o @ @ & faawr §
T Zrar a1 #741 gan 2 fray 9fwm g
T Jgi e afqedTarag g g | W
afF wo W o afer argan faa
St #Y AT o W A AW AT W
fergema A oF gar adET AT g
gar =% faama A o g e | g wE
Tear g 5 w@ardl #1 7 F a1’ Wi
A § fedz gAT F g AR Al
FETETT Y F AT AR B AT S
qET WA A9 qTHA ATE 2 3AE H UF
TF FIF 9ZA A & FAT TGAT ATZAT §
I A1Z T HAG A O AT |

gfaee  F qgar ABEE a4 aAr g
fF 21 %92 gl & TITEET FEATAT
7 feg w9 o7 A afaa o fas
T Fo fAfraa oz ot aEEe I FT P
A4 ¥ 23 & | a8 FSTAFAT FeA ¢ FE
oft afaa oo ey S & wiges w19 4
ST AIAA 9T T & A0 qEE-ad
faar or ar 97 aT #1E wEm s« afag
Arer fer Y FE e afes w8 als
¥ st aifey 1 wrae w1 faar oar)
gafg & gAY Far g AT faavdy 7w
& geEi 1 fF 9% SAF g1 FIT TH0G
2 ar gaar faedr wd awa AR ag
A fF agAa IFC #XA & (AT T
grEw fear waT o7 SERT QAT W@ |
T W g mar w1 g G e faer
» 3 fpaY afywrd ox ARAw ST I F

fer qara T & WK feet s fagwAr |

{RAJTYA SABHA]

of a Joint Committee 82

F gfmEa &y 2 ey amdg o
21T 7 waw faelr 31
Tg TAA, 2 AFAX FTAIATT Z..ooe..

SHRI MONORANJAN ROY: On a point
of order. My question is: How does he
know all these things?

MR. DEPUTY CHAIRMAN
please sit down.

All right,

St waNATT @1 ;A e oawT a7
oA At Ftaa T frer & afaa-wrer
q foar war su waw faeeT ar, wmdo
Te THo IGT & TATA HITeT HTaaFTE
q W17 AT @fwa Ao fasy ot & 39
faam g 224 & arg gaFT o Fareer 2
wEF FaATT &Y 1A AR faee 9 afew,
TS oToTHo, ITAT YW %, I A9 &
AT wfgFLy awm au s a9 § |
arzaq F1 gty et 1 A1 a2 Aage
Fgl  wfa®  dAAT #y FEET T
mfFaT Mg F1 FAT T@T q fAedh
I F AWM agT WAL § | WEAT
g @7, fafremr agw ww Afgw

Men may come and men may go but the
Opposition will go on doubting for ever.

iz 99 mEET A4 fafter F
faar A fem JTor 3T APaET qor WY 9%
FraT AT § e 398 F1E aeaed @)
g

T 1T § 98 FEAT ARATE 39 IIA
¥ g s qrar qar 5 oy sEr
afee aroaor fasg T F @M F G469
FT AT 9T FIA AL ATET K FAT A
faar wa% 3 fa 4 9ea< qg ATHA AT
femm T« § g AgNT g R Ug oF
THT HB E ATV HIA K ST A
sfaa areaw fog ST F ®vEd F wuAT
mfsr  @sred frar mie faarae &
7 9EIT % a1z g argd| a1z 57 9 g
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Vi3 e a1d A8 F4, WIAH 93T § A
#r5 ux vgeq A4 faeew =% F AGAT
ITAT § A fra=er wErdr i F 44
2 awa O Ty & A q AT
FW AT FAEET GANET FEAT 1A
# U wred AT Av g | Feaw whwdm
aamat & afaa Ao fox 7 g8 907
F1 fare FTAT & | gahEa a5 & fw foa
axg afaq argan feg St o @460
g, 2 AET T3 § & w9z 7 fqaq 0w
AT G HIET T FEATAT 7 AT, AT HTT
a7 Wg ALET & GEATHT T AGA AIZAN
3 WA @1 7 fad gR-3AC Aty W
FIAAZT—ITF AT § HIE ®HEAT TG A,
G afaa arage fog & ®1E mar ArgaT
gtz 741 fer =T S e mfy e o 9
gL qF A FaT, | IHH! LFTAT ALY ATEAT
g | safad 3aawal agiz, 53 997 77
I5qT 2, 3T agr grar fadiew wrdl A
ger w7AT 7\ & faasT qgag § A4
g ATAAIT gEEg A7 WAt & BF @
fedy Wt & fyeg, frd) @z & fasg
#F1% ofydir 2, @1 39 73T &1 FE T
qaen 39 AOAAT F1 AT wIA & A7
qare A& & AfwT wfadnr &1 15 gAHT
T AT AfEd W [ AT g€
#gd & ag g Qifafesa Tn 78l 21
d o1 WeAw & oA, Ay aw F 51y
AWM 92 ag =vsr @ g T ag faag sas
oF qFAAE gAH0ET Z | ;IS I F ;ifAw
HFT § | WX IT AMIF AFT FT AT AT
TR FAE F a7, e ar 56 74U
AT HIT ATL FA FT AT SAFEATHT T
FIF F 7 TAAWT 7 AT ©I5F F @77 |
fergzam & favefy 3=l ® o\ Ak Aifwfea
ST 7% 2, F1E wiezfEEd T Adid
STET F1 G F, @1 AT FTH FTHIT
T TEGATT FTH ATHICHF ATITL T% THq]
§ W4T MET § | 7T @ ¥ ggarar gg

{11 SEPT, 1974]
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&1 Fa1q qA F F3 | A wfam qran
forq o F AT AT TIHT T AARTAATT
FT faor 3T F AL AAG HTATTEA FIA,
Zzaq | s faddr A ozm quas w
FAT T 97T TFT §

A, I | I qT FT T TS gAT,
TF F T3 0F wET AqA gt a7 Ay
&7 3¢ | 3T ABZTAT | 7Y 37 F fae-
AIAAT F T F AT TZ Fa7 047
3§ 7734 & arA faszargsioq @
W\ T g ara o T AT I Ay At
ArAer fax w1 AmAr T owd T g
TH 9T AT Fraara 74 go A feT agmafaw
qEIT F ATH FT G AT | TR FA
978 wezafa St & 919 1 a4 A arfEa
a1 AT TH AT 9 AT FraqT @ go
qr T a8 T AFT I FT A ‘T
g 7ird, zzar § faa’ « wfwdw fha ag
& w1 fromrat fra &Y qavam strar

ANaq, & @A a0 & qgeR & Faar
g % w17 g4 Sqattaw afvwar &1 sadw
33 & A1 e AT | F AT Yo oo faz
St & fA33T LA Aga g 5 4 G 8 3w
Ragd | # A 937 73T Far &, Afw
SAF HFAT ARAT § THAA IT F2T 3
frd=” | FHE T 799 100 99 F ghrEw
T HIT FTHT & AT & T99 qTIAT FY
FIT T@T | AT &0 uAo fag ot amr 39%
g3 % qEAddr 9, faAT aw & A1 |
FI AT | AT 9 A9H fodFT w5 f7am
6T ¥t o0 wqd 97 9T faaw F, oraw
SIAqifad FfFar 7 a1 AT wrar 7@
24T |

T 7T A A oF 7T § qafyg 517
q¥ ZATA Adar shady 5T Ty § o3qd
AT T IBEHT TAAT & T F B 297 |
FAqaF AAHAT F 3T qF 92 AT TG



-
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A F v =fwdr gfew aidy sy 7 S
I FTAH FTE T WA WT F AT
WY a9 T &1 gHd S SWiEfew
cfem & 37 A9 W THAT W AR
w7 §  gfeamEed SHIHEE F4w
FA4T § AE1 FET G Few fewmm
| S ZAA & S A &7 gET av
e frem & 3T @ sfwe
g gy gEr ) Aot gw dm @
§ 5 3 s # e ox aifaammed
rifes faeew 1 fo® +@ & fd
fFa a@ #Y AR AfT S W ag
FE AEEARE TEA AL & 1 UF AT
g g afew mit oo g@0 fFaw ow
wA o gAY R T §, F QL WA &
FAX gHET FRaT Sra S (T e Jat
F T gueT fRer e T o AE A
T AW FT AT 2 AL FARA L | 7w
T AWt & A8 s g A,
i fea, safefmrd v arg aonsam
TTH B FoAl 6T o7 | AR F
sfa e &=t 1 @ qEpA g, SAET
T TATTAD FY GIET &7 77 qFq0T 2
T At e qur AT =9 7 Fay 7era
2, 98 O AWM A6 avE § AMAE | AIA
T AN 9TET § FF SWar gray A g |
W1 F7 & 9 | 5T fgEmEs sy &
T 7 &, a1 9% AIET I "L
fFar sra | W TW@ A | T SN I
Ffew ZEEIaT T AT OF qUT §, IAH!
FQT IAT ATEA & | W STATHIN S Fgd
g i gardy aens fagm | 7% & afes w7
W ITEA Feaqad § FFHT A7 |

Molion re. constitution

1]

N

ﬁﬂ‘ﬂ}

He 1s making no secret of it. These are
open and clear.

WETCHT Y, §9T 77 qeq foawT 79 o9,
O 9% 99 fgad £ FF9T 92 g9
#1 7% 2 fx fa@ |, 7@7 5 FqT AGH
ag a7 garfad §, T F, TR

[

[RAJYA SABHA]

of a Joint Committes 86

1 GqAET F7 A 598 a7 gagyr v
T HTAF | Tg W OfFmazd INEAr g )

ATES T2 12 {7 %2, A A 57 37 4%
T g 1 (mAuE) masr 99 @
FT =T AT | FEAT qUAT 2, FIAT
9 AT g F@ET FU U F Agm F o
99 97 T AIF | IFTT A4 AT A
Teatfad #%7 & faafam 9 18 A7 7
fefaas gt & 1 97 @37 F1 AW 2,
ATFT HAT AT A7 FIS TEAATT Fged Fwey
A F &9 § 749TeT 21 At I TF I
st femgrara 5 s arafEr # fag w1
g A& 73 WA gEAl 9% W A
gem 1 F &rE fafads oqT adf &1 78
ara g% g MET R g Ag F araae
R FA & A 34T AT AT A%
s & sreed faadt 37 an =@
qET F¥ FEEr & weafug 9 g,
AT W F1E qGA FT AvHITAG ATES
FSAN A FE N, qEAN F FF G, ALY
FHTA, WWH 7T A JOAN % FG 7
ZAFTCAT BIAT & T1 I T% AfaiezHorT qaa
FTAEY 2, Z9 &7 AT AL ATR AE IF
9% AN W | gafag S sfwam qug
T & § qEA &1 7ATaT F AET AL &, WA
F FWHTAA Azer 9E7 gafes g
zafen @Farfar &0 & aq@ T ARGE
dfaare & AvTA § S WAy Sted S
7 faetae & #9aTdr AR § SUAT
d q¥ At & qEde T § HX & auaar
g ag a7

(Time bell rings)

IO SRR AT 47 g, § uF oA a9a
AT MgAT § 1 wa A § A FEAT
gt § fF o §@ W ¥ SAa|
3, WAL wAdd  AATE gRm Al
g‘gf\iﬂ wg Al 7 48 #a o qEve g o
| daT § fmd WK ARGz FE #
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‘gafad & w7 St @k
T FH 1 Few & Jiefeama #Y s
FE FT WA AG0 At | gmd qar
sfeaer MY § FET HILAT TIF OIS
foq wrm Ty w1 maet w7 faar &
gH! AAT qHE 7 gL AGl & AqA
7 faw am fRar ar & s@AwlEr @
ATATIAET FT AW & AT TO L T
aEnfaET @1 wfd &1 agEr AEd &
FifF 37 9T guryy favee g o
g 7 JEfrad Al 9% e g
£\ UF T A FE—
“Wanchoo Commuttee Report is an eye-
wash.” A man of Wanchoo's reputation

is referred to like this. What to talk of
others?

I8 39 At & T € FF 55 S § fae
T &7 T FEFEAT 92 fava §, T o
fea av favamm & A T FEfwrd o favamw
& HIF AT T Feers WAT & IEHT Iy
gfom ot gandi g1 T vt @ A
{38 & i AT FEATE |

St T WA (SAT /W)
gaafa oY, swdifas Tafa § T4 ar
I FT AUAT FO AFIAC, FO HIAT T
U T § | qIETaTEr 90 7 s
SEd &1 IpEAr K AN @A A
wfxar £ & sug afd=g @& g, af
TAGAT AT A TASANAF T FT TgaAT
i< afggar aae @ &1 ST b g
3aT % SegeOll # ¥ wawy afefwa g
H 39 faware § agr sy =5 5 fag
TETE FTETE FTE & FII (A HT 09I
qg g gzar usT AT fom gare f4eit af=a
T UT A T AEH AT & A HeA
fadlT A€ &1 999 9% § AR G4T 9T

TR AT I 990 7 {(G¥q1¢ & FAT ATGAT

g o faza & g Ay 20 wrefom #1901

[11 SEPT. 1974]

faza « aeim wwr ad A STREEE
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TEAIGE FET F7 q@ar FNC WA |
faa g &9 99T 0 & AT quW 3W &
AR AT @ grAlad 7 ST
RFT AT TAT FT AW qEET ATEAT
TR OodT 991 F1  ATIEA FAT ATEAT
g 5 wra & 7AW IUHAW WAl qE
FTATAE @ & A9 § | @R
TOAd TS WeF AT THAMF A TR
HAT 4, 37 p A Y srgar W qew
TH WY 9% F HAX A 9g 9T AT H
fAeft 7 & Aar AT TE AT TF @
TEAT WIS TN I FAG UF HAST &
FATAIL 9 fFwr 9@ 9 | 9@R
F1 01T 5T fiF g A avd w2A 39 & g
FB 991 TN FL @ g | gRR T ¥y
¥ sTg A WS wEa F1 EFA qon O § s
Tg AT § A qw daf & FA g @
Fgl oarT T8 o qar 37 AT AL 99 &
wifaa e e & fra qw ar dar €
qradr frsit T & fF @ G "o oFfaa
FUA AR T TBR T AGSHT 99 AF
frrelt 3@ qiw & 9w 49 few &
SEM T uafaa & O% f@an o oag
SHF 91 @RI USE FI GAT AT AR
[AFA F 917 W SEH F9 T4 UFfaq
fFar g | @ g 7 9w § fag sgar
TS &1 FgT Ay ST wiE 7 994 OFe
foa o @ av A & faan, afe awar
92A 1T A FI TAAT A @A AT
T FEEIR Nfqd | A9 IF AT WE
TRA FACAS 3@ | ARG AR fF A &/
ST F1 5 guT, g i 99 S
frpar A1 o 97 TRar 9t w2d F
 fram o w A fawd, 98
frdt zme & fremg eavA fret | A8
i wedifas W@ #1 qfg w1 ooE
s feam @ uE AR S’
AT ARAT E | AR AgE
T ftamEE A W1 UF @A
W oEEfsEX ® fafreez
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g1 F IT AT TG FAT ATEA A
g T § Aifad § wiT avmeAr &3
I F Y g, W g 7 a8 g6l
e & gEeq W1 §, § 99T FY 997 FT W
g\ 57 9g Wy memifeaT & fafreey 4
& 39 1 947 w0 5 37 7 7= F7 9fq
I fasmt § v FAY § A 98
fovam daT & | IR FETER AR ST AT
Fg1 i 98 4R 7@ a7 #1 gl A 33
@8, =T g1 fF qu AR fawm A o o
STATEL AT St 7 Fy F ag dF uF Wi
A a@l JAEEER TE R OAG AT
feraT 1 ag 9T 39 9% FT A9 ISMET
ATEAT &, AW ATME &Y AT | IR
Fgr fF 4T TAr F @7 wiwamT @g e
fr 3o% F=90 o T W OGN 9S
M3 4 TW 919 HT TATA AT R G
FAT ATEAT | AR | ag g B dfeq oft
A 37 51 fawmr a5 famr ) wA A fede
Sreww &7 fufam o o =W oA
ITE TF F17 IF a8 AT 7% 97 I Al
SAHAWIT A 9 At I3 a8 51 fr a9
qH AT AEET FY AT GT 3EIH AT I
AfewTT T ¥ AT W 57 w0 AL sl
AT ISH | A1 99 37 FT IR WA
T EEA | AT H AT 1 9T A1 AT
T F77 {5 74y qmr, & Y 39 F 99 =
AT FB AT &N & T3 | ST 7 Farq
ar g, @i SEF AT I | RATA
T A W 7 e Ay A9 A |
aqfeast F1 7 S{ia"T AT FL @l g A
o FILH AN | g TF U g R |
G off ATE WE AT AT § WEHAE A A
aea g fFag e # 3w & weel d
ST &Y & 47 fz7 &, o) fafer @
2, o iR erfas saa 71 9fe
% 3q TFC & qfqd Iargw geqT 6 |
# ar o Y A 9T iy FEAr AEAT E
fEua F T & 50 qFEAT 7, T TTAHQ
& fr A & 2w A7 TSF A TIW A A

’
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T H7rT fFar o1 f o9 f9 F1 A9E
ST AT STfET | g & g & T AEEAT
T AW AT & weRe g7 wadd fEar ar
fr e guder sw @t wfgm 1 wF
saear g fr ferawg 7 gaer A A9 R
AT T wWieht T gAY wwTe F 79 ORv
9T AR 39 U fqF S{raq a1q «r qF
& fd off @y WA F oF wrfera
w9t | feei F Aa # oA
Tl SR A 7T F AT F [O GEEAT A
q% IaTaT wiv A fag #3 & wreerErT
FAAT F q44 KW AT FIT B 0
AEEdt F 3T GW R WA I5AM | H
WA ZH AT F T TG F7aT, afe
# 9g wga AT g R g A A 2w |
W ARF g ] W wATE
Stad Y orfz 9913 T@d & fad #9F aq
qAT ® qA A g9 AT woA § oae e
fa=oz &7 fag gudY sgsr #1 aqfeady
F q7E | AT AT FO47 063 A
Y SarT fog 77 F F9F GA 7T qHA
o, W gy e F fafqed & fag
CRIGIE T = B G R i e
fraF frar 2, A1 F AT TRAT € 5
USAifas sfaw F1 qfg aww @ F A7
TH qF AT AT OLTW Y g ;WA I
qLqI FHT AZT g% A 741 AT 92 & |
5 T 979 & W9 T B I T8 §, SIH
50 GIEAT « §A(F A5F | Hgl § (% gaary
afafa & g7 @ v w9 T =fed,
U & A5 AT qITEq & SAlw AT A
Fgd & f ad), dadm gfufa & gra &
T4 F7 I AT AT, A1 FER o S
g fF woifar e &1 ot a
fod g7 @i Y ag @Y AEA 1 T™
TA0 ¥ # AL AT G TAT AT |
HT 919 UF fqoaeq SEETQE | A IHH
qre A1 garsT WifE 98 waw faam |
Aaferd &, 79 T qFL ST @ F g4
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T fawa smu, S@9 qA A9 gAT 5 I
F1e & {aw foa 9z fF #rr ag 997 99
T 2, & 9 a8 5 AtE & e
3OR A9 AT | 399 9@ AN Ty
@t e, FZTAT + gET AW & o
weft fadiey, aEvar, qud I A
efen TenRwA, S|y 719 § i R
T | AT AT § AT A T,
fasefl | Wiwal A9, A9wE, A4,
ATLATA TS F T, TFEFL | FF qg T
afE &

ST 9T AMT AR &, FALH , I ATH
3

1. fawexr @ ®W AR, (dATo
do T AT 1)

2. fAEET A% AT EI9 Z3ETE
TAT MAF TS h @A A
g 1

73 g ad F 8, (g 7 2 anas,)
qg @ WITHRY aqAT AT § | @dEd
AT § AT HERATA AGH , THS |

nd FART W1 G4r fwAr, 3AF S
a1y 91 I3[ W 2, fea ST @ arzag
fear w2, e framr ffw 9w 9%
ATH ¢ IAFT IAELW | AAT AT § )

] G fogae, (P ava 3w
e AT & | 99 9T S fifas o
FE AT 260 SfAwT |

TAd AfFarT aafies Taseday 9
gAw FTC Ny ar 175 9fmT )

JT Z79 4, ¥9% ST Nfeaq ar 120
e |

Hqlew qEq & 1T Nfamw a1 120
s |
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w=feai 3fauay 4, 99 % FIT Atwaw
T 120 FFaere,

wifeee §AT@e 97, 39 9% Niggw 9T
100 sfqwm | g% wfafem fam v |
ST AT F TL A AT A AA
TEA a1 a8 A% WY AT o frad feeaT
fer & 1§ g 5 wedmream o @
a1 fasig w7 & qF AR o 4 T
gr ar gaar frawer 5301

gt T Terdrg ww & e ged e
¥ fr 3= ¥z emm w fean, s
TF AT UHo o 'FT AW Y famr g
foeg™ 1 Arg &7 fT | o T ;Mo
faed, FIrae "o Ho HTEo TS Fo
faeedt 7 50 gae sq@r fow + o W,
qrfsT g 9 50 AT ®9d AU )
faezz fafsoemm, et w3me, wifesd
7 25 g wqar faur 1 faex R,
qIE Fo Hlo Hlo HTSo, HIIA A 25
gae ®qar faar 1« ® FEar " g W
AR TAAIAE SEaT FATT W ATIRT
AT HAT FZT AT & T AW §H THIT
& T 7 JerAR T E !

Tz w1 (AT SReE Afd) o wHEr
R, aF FEl @ A g

=t Gfag daEy (wer 73T)
fat 31

D AT

ot geviee afera - gae B afaerd
g fadt & 7 #vT 9% a7 8% AT A=

ST THTIET WREY - G THfET 934
TA-TATT AITH! Fg (2ar 41 6 F 39967
TR AT AL THAT

T gATTHR AT =W, T IAeId
T &, % A § wgar 5 g 4 g,
qg qAATA qA 8, AXA € &I BE AT
FFAT | o ATEo HTTo TherATr Z1 THY
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& | AT 9T § AT AFT &, AGATU F |

AT AT § HC qE 1S 0T FL TFAT 2 |
ag ST gEL FATATE &, ST AqT ST e
g I A | TR WL & FIUT AT
T <@ &, zafm | S =rgar § fes o
# Hw AT qaqr o §F AT 7 AL q
AT &1 AT § oY I T

ST THTAAR TG qF qET TG
grit fr 51 o #fre #to wde g
ST AN AT TF 3, MIw O IO
#1 femédz 2, a1 § =g fiF /44 a1
o1 T fag w1 F w97 w1 ST
& % fAu Ag g | A FEAT A1 AR §
foF ST ST WY qA e, § 99F § a1
T T AGY AT, RIFTTFT BEA AL TH
TEY I AT, 98 fafaeasi # wra 21 S,
AfeT T qAH AT T FIE AT
T & a1 W SR TAq g T a6
g1 # wg wrE § v asdifas SEa
FT WEAT AT @T & FAw wT Agr 5T
STHTT AT GO A FL B S AW T
AT AT HOF GIEAT FT WO T TG
ar %! ga AT Aoy 99 5 39 uiv-
ferfy & 8 A9 AT 1 qa7 FAT
FTHFAT 3 |

b

gl % s gfafqa & g 2
§ oo ol & uF amq g s
fF o oy wfafq aad sww & 0.
qEET TTTH GO0 | ST AR B HAA(T
& & ag ggdg afufy T 0 g 9T
I E0T a8 faeT o & T |

IAY 779 {0 &7 F A ATATHT 202
F STFL BFEE X 8Fd § | qE T
& fr faedt oot e g fedY SF T
fAvim &1 A7 F97 1

a0 A ag g O oW 21 @Eew E
AR § 20 HEHAT &1 BT W7 7 AT FATlH
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20 A & gEAT | ¥l FA9 IAG
TG AAETN AT TE g | I Fg f&av
2 o gt gearers A8 § 1 vt ag
FEATETY. (A 1 AEY WK A0 F | G
faoras &y foiE agt 2 foem seaia aer
g fF 3T 7 FEaed &1 A fae
frar T € W T 20 gEATET T foem
g affd dET 2 & T F AW Fa1 g
20 gt faed™ G FAEE § 9
oF gee A1 ST FAT ¢ F AR amaEe
a4 & 1 S gerd W@ FEr g fF Ay
TEIEd el & 99 & B F1 A9 q09
afafd § 4S9 F ATTHT 71T w4 2

THT TF TTIT TG @l & §92 K1 0T
I OT 7T & JTEO7 9T KL 19 WU
q1 08 &9 &1 A7 77 qfafq & q9
T A SEH AT ®T & ST g1
d 7g gnr ¢ fr ey d9e gmex an
frdt 747 % amfes saw ax a1 dafss
F staw 92 fEt 5F T #1owrw W W
adl | B %Al 98 ¢ 5 39 wua &0
T@A F TIE AVE I ATAHIC FWT &
A ® a7 gRf | WT 5 g9 T aTAd
T TeT HA HIC W¢ 39 qadva afafa #1
WIAT 1 FIFT IF05T 7 997 oY 7 39739 )

gl arg # 490 ®F § FgAT TG §
W7 ST AT § [k AT ag S s
| wEAT A d1 ol SZEreaT A g wy
ot T wwwr I 37 aWE waww
gy o 20§69 & FE@Eg ¥ M9 w24 &
5 7% geareT aTet & a1 sE e Fy
BH ST 9T A T W gAY gu @
AT 24 AHT, qE & F@iAT § Twe
ar A AT Afaerd & 9 aee
4 w1 gEET g0 & P owefy a% gg A
AT AN gE &1 7 awmEa
FEATEAY §7 FET & FTHT FIS @1 LY |
| gAY §HT qavd H gAH] SAFTL 31 91 )
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qgT S "o Hro ATEo 7, ITAWTT
wgtad A& |1 T § =g ag feadr ot
fepoger wsteT g wrfE & &Y geaTdy usd |
qr Y oy afafy sad o dgz &
sfafafaat @1 gt g SiE W S
FEETY USET g 9OFT o= § w7 AT
THIT FT HITE AG € ¢ 7g a7 37 &
HOg 3l AR UF TAT §1 94 qr95
fear s wr & SS9 w@afuT ww &
fAT uF T usdr d W g
afafs &1 st 7 Fr 9FTT A HATeTE
ge 7 & A fF 5 and Ay aedAr &
AT T&T T | Al qF TAA(AF Srad
/ WOE AT AT AAT KT GIAT T
So g o1 § Farr wwen § 5 97 gw
FET AT § I H FIS T FT AT gH IS
ag & Faar B gw faudT gt F qgew §
HI ST 1T W @ELH FT3 TT 7 (57T
g &t =g &y 1 F1E a8 7R FEar 0% m
FT & GCT & | qQT AT qAg AT
T TF qIL GFT G358 & AT % qa9
] it & A9 | gor M Ava wfatFar
qar 1 wE A § Fgar =vgar § v ddy
Sigd § @ W FT T W FqEdy
T & wfq gor s qardi i @ fw
&7 § IAFy afeorfa gl oTs 7 57 weEi
AgH Fg O | zafaq A7 e g
2 79 F1 TFISST FT T 7 FATAT AT |

# &ifira <t & Fgar wmgan § fF cama
FTAT & ATATAF 4T grav ¢ afew =ar7 a7
FAFAT WI ATTTAE g1aT g | Hlo dTo TS0
we fasag st @ 2, foad w4 @37 2,
&1 S TTH AT I FT TR AGE F4T |
FHfE I8 TFH L Tt F7 Fef g |
gafay & Igwar § F am faaar &
AT AGL & AT FT FAFAT Y FTA00F
& o< 3g T &1 g5ar & 99 & asdifas
St F1 EAT F AT @A F 90 FiA)
7% faee oF oY T ) EHFT T A
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TRIT HIT I F20 & (F T30 78 59 gas|
wfafa & 7 ST ATfEn a1 /4 FAT
5 37 ™o @o FEo F1 WY wa AfMT
frfy ZfeTesr oX@r & o wfEn
o axg § dfea sagT o Ag 4 FQ
/T84 % WA § T4 qIgd F1 FA1F FH &
foT BT a7 |\ AT qTE 7 SAET A
F [CE & A 1 T AFC § ]
FHITA & IT BT AT A {579 a7 & A9
fomad fam O & FAT ATgar g fr oSt
A7E T AT W BT ST T qATE |
§ A% fqm A 90 FTAFT E | A
gaF A Adte F1E & femas Nw sy
A fezrr gowm F1 e, wfew 72 7Y
<fan, ez 8 F1 f@e | (ergana) |
Ffg oq &1 27 9% wafaq § a1 S|y A
F AT9R ITTET GreaT g | A wIOE AT
A feradear A WEY qET w1 A
faar diqT A ¥ gareT 9 93 Brear
g | AW g 78 & 5 ag wwen fae
e FRIT F QO WA AT | Yo
o wEo MFA TIAM F T AR
R W FUE T &1 WA FANY @
Sitesii g .

T HOET AT FY SIRT FFET A B
gT 33 9 Hafuq geew § 9w §ay
IS 9% ¥ FI q3 AT AGAT | gOR
#IE F USAme § JEr W fag TN
uE Nfew faar & 21 fegww, 73 #1997
FAMEE TG 91 fag #Y 7w & Foedy
RET 1 99 AT A FwEr @
A @1 S el 9T geanert
g% AT A fFdY e F 6l € 26-12-
73 X |

g gegi o3 forar § fF A% Y samse
off Jar Tz & ooy ongdsl & wma
H HITH ST AAIAT AT & IFR 6,600
T AOF FOX AT £ WX T wF ;9
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WERT § qedt IAA! war #T Afaw) frad |
fif I7% AT AT g AR | 3@ IFR Ay
UF 91 & | ZA ar et =t 7 qgt
e fag swerfa ot @t a7 FE TS
& W9q7 399 777 3T F Faew 7 AT I
FEAMLE | A AT H 5T 418 § ==
T TH g F e awR ¥ z@w o
g w@ar & | «fFET q Ay o a1q ag
FEAT AEAT § AR faow w7 ¥ 97 9wy
ft surEw dfg fr & Fgar TwEaT
g fmdfsa ot wgrasr zw fead s
afsd g1, AlH7 ghrar 71 gfez § o foer
ST FIOA | AT A 2w adr aredt
T w1 Ay oF T qfiv e AT 9€y
fT | sroEr #9 foaan § oo &, afE
T aF ag fwdr fAoger, gfegs I &
T AZY WA q9 a6 IHE AR A §O
T FGT W GFAT & | zAfA mIOwt
I¥ ¥EY | 0F 9 Wi afafy qwi
T T0fgd | A w7 F A wa
STV FATT FLAT §

SHRI BIPINPAL DAS (Assam): Mr.
Deputy Chairman, Sir, today I have a feel-
ing that—I do not know why—the opposi-
tion has come to this House after losing
their teeth completely. Uptil now I have
been listening to almost all the speeches but
I did not find that they have been able
to make any real case, any substantial case,
in support of the motion. On the other
hand, Sir, instead of substantiating with
facts and arguments, sound arguments, strong
arguments, some of them have been trying
only to sermonize.

Sir, I am a very small man, 1 do not
claim to be a super-normal man nor cven
a sub-normal man nor cven an abnormal
man; I am just a normal man a normal
human being with all his failings and weak-
nesses. I cannot claim (o be in the position
of say my esteemed friends, Shri T. N.
Singh or Shri Shastriji or others, who tiy
to elevate themselves to a high pedestal
and from that high pedestal, cut off from
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the people, they try to deliver sermons.
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(The Vice-Chaiiman, Shrimati
Mukhopadhyay in the Chair).

Purabi

Maclam, T have already said that I am
a noral human being and 1 approach the
whole question m (hat spint. Now, what
are the issues belore us? My fiiend, Shri
Raju, focussed the attention of the House
on the concrete sue. Let us not try (o
tun dway from the main issues,and v (o
deliver long lectures on the basis of certain
facts which are not substantiated. Just now
my esleemed firiend, Shastriji, read out from
a document certain facts and he refused
to disdose  the Madam, I do
not know whether it is permissible in the
House to out some documents and
then refuse to disclose the source. The very
fact that he failed to disclose the source in-
spite ol a question being raised by the
l.eader of the House, indicates where the
opposition has found itself today. They are
{1ving to cook-up stories, write stoties ahout
scandals or jnstigate people to wiite stories
about scandals without any facts, without
any substance and without any truth.

source,

1ead

Now, Iet us see what the issues are and
pay our attention to them. We have heard
lots of storles about the scandal. The gentle-
men of the press have been writing. about
this <«candal. 1T would like to ask them what
is this scandal about? Where does the
scandal lie? They have been writing stories
after stories and most of the stories by now
have been proved to he absolutely baseless
The question is ithese 21 MPs allegedly re
commended the case of certain firms for
wsue of licences to them. Out” of them
twenty have demed having signed  (his
paper. Only one has admitted his signature.
Twenty signatures have been proved (o be
not genuine according to their slalement.

AN HON. MEMBER: Who forged it? -~

SHRI BIPINPAL
vour question.

DAS: I shall answer

Now the question is whether this one
gentleman who has admitted that he signed
this document signed this or recommended
this case in retwn for some monetaty con-
qfderation. Then the qucslion is whether the
firms which were recommended were black-
listed firms. Then the question is whether
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the licences that were issued were issned
only on the bhasis of the recommendation
of the MPs or otherwise. Then the question
is whether the issue of the licence was
proper aund regular. These are the con-
crete issues. And what aie the answers? Not
one of them has taken the pains to answer
these issues, which are the only issues and
there are no other issues. Of course one
MP has admitted buy it is yet to be proved
and found out; whether that MP also took
some monetary consideration 1n return tor
his signature; ic¢ is yet to be investigated
and found out. The Minister has categori-
cally stated that the firms were never black-
listed; the Minister has categorically stated
that the firms were issued licences on merits.
Has anybody from that side contradicted
this? Has any gentleman ol the press con-
tradicted this? Has anybody been able 1o
find out tacts to disprove the statement of
the Minister and the Government? In spite
of all this, since there 15 slight doubt the
Government has taken immediate aclion to
refer the matter to the CBL Now, Dr.
Kurian asks what actfon Government has
taken. Government tock immediate action.
No sooner the preliminary 1eport of the
CBI came into the hands of the Minister
than the Minister has refrerred the matter
to CBI for further investigation,

DR. K. MATHEW KURIAN: Do you
support the import of whisky and brandy?

SHRI BIPINPAL DAS: Dr, Kurian,
don’t try to run away from arguments.

DR. K. MATHEW KURIAN: Is that an
item on which foreign exchange 4s to ‘be
spent espécially now?

SHRI BIPINPAL  DAS: You are a
knowledgeable man., Intelligent students
itfke you, 1 know how (o treat them. I
tound during my career a number of inte-
lligent naughty hoys like you .

DR. K. MATHEW KURJAN: Is foreign
exchange to be spent on whisky and
brandy?

SHRI BIPINPAL DAS: Come to brass
tacks; come to the real question. You can-
not ran away from argument. These are
the questions hefore us. What are your
answers? You cannot say that the firms were

[1i SEPY. 1974]

of a Joint Committee 100

blacklisted. You have not been able to
prove that the Minister showed any favour
to the firms in issuing licences. You have
not been able to prove that the licences
were given only on the alleged recommen-
dation made by the 21 MPs. You have
not been able to prove that Mr. Tulmohan
Ram accepted any money. Since you have
not been able to prove any of these things
vou have absolutely no case. ‘Therefore,
Madam, I am not surprised that tight from
the start when this debate started today
the Opposition has fallen flat on the
giound, (Interruptions) I have never seen
this before. I have been here for about 44
years and I have never experienced this kind
of thing in this Housc when the Opposition
(Intrruptions). They sell their heads to the
headlines of the newspapers. They get fasci-
nated by the headlines, come to the House
and say this has happened. If the headlines
are to be believed I do not know, Madam,
how many cases may come up in the House
today, tomorrow, the day after and so on.

DR. K. MATHEW KURIAN: All these
skcletons in the cupboard should come out.

SHRI BIPINPAL DAS: I am not going
into that. Dr. Kurian, I have already said
that in my life I have dealt with hundreds
of naughty swudents like you and I can
deal with vou. But I am not wasting my
time.

Now, Madam, let us come to brass tacks,
to the real question. The question was
raised by Shastriji. He was good enough to
admit that the Congress history is full of
instances when members of the Congress
Party have always tried to uphold moral
standards. Mr. Manubbai Shah said it and
he has supported it by giving more Inms-
tances. I am grateful to him, but what
makes him believe today that we are not
wrving to uphold the moral standards?

SHRI NIREN GHOSH: Because you are
avoiding it.

SHRI BIPINPAL DAS: Wait a minute.
Who raised this question? Who revealed
the names of 21 Members? Was it not this
Minister, Prof. Chattopadhyava?

SHRI NIREN GHOSH: Could he help
I
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SHRI BIPINPAL DAS: If he had not
wanted to serve the cause of democracy, he
could bave said that he did not want to
reveal the names and he would have got
away with it. (Interruptions), It is the
Congress Members who raised this question
here. It 1s the Congress Minister who was
Lold enough to reveal the names. It is the
Congress Government which took immediate
action Dby referring this matter to the CBI.
It is, again, the Home Minister and the
Leader of this House who declared solemnly
thar when the CBI report is submitted, he
will go further into it. I would ask you
. . . (Interyuptions). ...

THE VICE-CHAIRMAN (SHRIMATI
PURABI  MUKHOPADIIYAY):  Silence
please.

SHRI BIPINPAL DAS: What Mr. Manu-
hhai Shah said, Shastriji supported by cit-
ing some more instances. Here is the latest
instance and the Congress party will never
fail in its duty to uphold the dignity and
honour of Parltament. The Congress party
will never fail in its duty and it will main-
tain the tradition which has come to us
from Gandhiji downwards. The other day
I said and I repeat it, if anybody is found
guilty as a result of this investigation, who-
ever he may be, the Congress party and
our leader will see that he is punished and
he will be punished. Nobody is going to
spare him . . .

SHRI NIREN GHOSH: Nobody belleves
that. None in the country now belicves
that. ‘

SHRI BIPINPAL DAS: Mr. Nihen Ghosh,
1 may add oune word more. You want a
pariamentary committee. Here is in my
hand a ruling given by the Speaker of Lok
Sabha regarding the procedure. I do not
want to take the time of the House, Madam,
by reading the whole ruling. I invite your
attention to the rullng given by the then
Speaker, Mr. Sanjiva Reddy, on 3lst May,
1967. He gave a ruling on this particular
question. I"would only give a few seutences
out of it. It reads:i—

“In order that a notice of a motion
on the conduct of a Member may be
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admissible, certain  preliminary proce-
dures have to be followed. I would refer
the hon. Member to the procedure that
was adopted in 1951 . . .

He went on (o savi—

“He should be careful in sifting and
arranging facts bccause, if the alleg-aiuons
are proved to be frivolous, worthless or
based on personal jealousy or animosity,
directly or indirectly, he will humself he
liable to a charge of breach of privilege
of the House. Therefore, it is of the ut-
most importance the allegations are based
on solid, tested and checked facis."

The learned Speaker had further to say:i—

“When information regarding the alleg-
ed misconduct on the part of a Member
of Parliament Is received, the usual prac-
tice is that the Prime Minister examines
the whole evidence and if he is satisfied
that the matter should be proceeded with,
he should give a full and fair opportunity
to the Member to state his own version
of the case, to dispiove the allegations
against him . . .”

In this case the Prime Minister has not
kept the matter to herself. She has givcn it
to a regular investigating body like ihe
C.B.I. The Speaker went on to say:—

“If the Member has given adequate ex-
planation and it is found that there 1s
nothing improper in his conduct and he
has cleared all the doubts, the matter may
be dropped and the Member exonerated.
If. however, on the basis of the explana-
tion given by the Member and the evi-
dence it is held by the Speaker that thee
is a prima facie case for further inyestiga-
tion, the matter is brought before the
House on a motion for the appointment
of a Parliamegtary Committee to investi-
gate the specific matter and to report to
the House by the specified date.”

It is absolutely clear, Madam, that before
any such matier may go to a Parliamentary
Committee—if thus ruling has any weight—
then this matter must first be thoroughlv
investigated by the Prime Minister himsclf.
Here the Prime Minister has decided that
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st should be investigated by the C.B.I. And
only if a prima facie case for further in-
vestigation is made out the matter may be
brought before thc House for a Parliamen-
tary probe. The hon’ble Member wants a
judicial enquiry. Shri Kamalnath Jha said
a very nice thing. I do not want to repeat
it. ¥ it is entrusted to the C.B.I. you say
C.B.L is, after all, a servant of the Gov-
ernment; it is under the control of the
Government, 1f it is a Judge vou will say
that he is a commmtted Judge. Mr. Siddhar-
tha Shankar Roy has instituted judicial en-
quiry against his down Minister. I challenge
Mr. Monoranjan Roy to give a single ins-
tance in the history of parliamentary demo-
cracy where a Chief Minister instituted a
judicial enquiry against his own Ministers.

SHR1 MONORANJAN ROY: Since he is
mentigning my name . . .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAYA): There is a
woment, Mr. Monoranjan Roy, when a
Member mentions the name of any Member
present in the House, if he has to say
something, he does it on personal explana-
tion. Personal explanation never takes pre-
cedence over the person who is holding the
floor. Please sit down.

SHRI BIPINPAL DAS: let me reply to
his point .

SHRI MONORANJAN ROY: Madam, he
has mentioned my name. On a point of
order. There is no greater stunt than this
appointment of a judicial enquiry by Mr.
Siddhartha shankar Roy.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAYA): This is no
point of order.

SHRI BIPINPAL DAS: If this is his idea
of a point of order, then you are the best
judge. 1 cannot pass judgrient on it, I was
saying about Mr. Siddhartha Shankar Roy.
He has appointed judicial enquiry against
his own Ministers. And he says it is a
stunt. I tomorrow the Prime Ministex
appolnts a Supreme Court Judge for en-
quirv he will sav he is a committed Judge
and that he is in the pocket of the Prime
Minister. If it is handed over to the C.B.L
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vou say that the C.B.I. is a subordinate
organ of the Government. You condem judi-
cial enquiry because all the Judges are sup-
posed to be committed Judges, committed
10 the Trime Minister.

Now they ialk of a Parliamentary Com-
mitiee, 1f a Parliamentary Commuttec is
appownted, the Congress Party, obviously,
will have the majority. And if the vcidict
gocs agdinst them, they will say that there
was biute majority ot the Congress Party.
Then where do we go? We cannot get it
caquired by the C.B.I. We cannot get it
enquired by a judidal enquiry. I predict
thae il womortow by chance a Parliamentary
Committee is appointed and if the Com-
mittee’s verdict goes against their interest
they will immediately say that was dcmi-
nated by the brute majority of the Congress
Party . . .

SHRI NIREN GHOSH: You will also get
an oppartunity.

SHRI BIPINPAL DAS: Therefore, 1 have
come ¢ the conclusion that there is no
other way. The procedure laid down by
the hon. Speaker of the Lok Sabha in 1967
has to he followed. The Home Minister is
on record as having said that even after the
CBI enquiry report is received, if further
action is necessary the Government will go
forward,  This Congress Party stands on
merit, on the basis of its own image. And
finally, Madam, leave aside judicial en-
quiry, leave aside any parliamentary com-
mittee, leave aside even the verdict of this
House, the uvltimate verdict will be given
by the people of this country, and I know
what the verdict will be.

THE VICE-CHAIRMAN
PURABI MUKHOPADHYAY):
Ghosh.

(SHRIMATI
Mr. Niren

SHR1 MAHAVIR TYAGI: Madam, . . .

THE VICE-CHAIRMAN: Your name is
not in the lList of speakers.

SHRI NIREN GHOSH: Your party Memn-
ber has spoken.

SHRI MAHAVIR TYAGI: If my party
Member has spoken, can’t I speak® My
name is there in the notice of motion,



105 Motion re. constilution

THE VICE-CHAIRMAN: Your name is
not there in the list of speakers. I am sorry,

SHRI NIREN GHOSH: Madam, you
should sce rhat my time is not lost. 1t is
quite natural that one of the Cabinet Minis-
ters of the Congress Government has become
the symbol of corruption in India, that is,
Shri L. N. Mishra. First ot all, I will say
that Mr. D. I* Chatterjee has given a wrong
statement (!t Mahe and Yanam were ex-
chuded. I tact, 'noutications were issued
by the Chict Controller as well as the Con-
troller of Pondicherry, the capital of the
French possessions, and Mahe and Yanam
were ndduded. Secondly, 1 would like to
point oug that these importers are nog esta-
blished business fitms. none of them. Fhey
are ceths or brokers. That s their statu,
They have unot submitted any  regular
income-tax 1etusns, Now, apart from that,
I will also point out that the Foreign Trade
Minmsters, induding Manubhai Shah, did
nog expfain why those cases were rcjected.
It was because they were unfit, they had no
locus stand: in this busimess. But there is
something very interesting. The Pondicherry.
Chicf Minister in 1962 1ecommended these
cases for licence, but it was (urned down
by the Government of Indra as not being
genuine, In 1963 the Pondicherry Assembly
passed u 1esolution, again recommendiug
these cases. But again it was turned down
by the Yoreign Trade Ministiry 3s not being
venuine. What made D. P. Chatterjee o
L. N. Mishia take them as genuine: He
has also made a misleading statcment that
he got the memo passed on Lo the officers.
But D. P. Chatterjee hay made a statement
in the Lok Sabha that when Shri L. N.
Mishta was Foreign Trade Minister, at that
time the firsg letter from Tul Mohan Ram
was received by him regarding these licences,
and then representations from  those firms
were tpade. So, for more than one year his

Ministry was sefzed of this fact. And he
asked the officers to  expedite those cases.
I will tell you, Madam, that Shri L. N.

Mishra even went to the extent of sending
two officials to Pondicherry to expedite the
issue of nitnces immediately; at Government
expense, two officials were sent. All thase
facts ar. .uere. Now, 1 will come to the
main protege, Tul Mohan Ram. He was a
pauper He comes from the same district a3
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Shri L. N Mistau and for long, over a
decade or more, he has been an instrument
in the bands of Shri L. N. Mishra . . .

SHRI L. N. MISHRA: No.

SHRI NIREN GHOSH: . . . for various
tnulpractice and corruption, Now the Cong-
1ess Party has deculed that since he cannot
be said te be this, that he has been this, he
has been this, But the Congress Party has
come Jorward 1o saye Mr. Lalit Narain
Mishiia. Is it not « tace that the Congress
Mambers of Parliament were brieted that
we ave¢ wholly in the wrong, if the par-
liamentmy commitice goes into it, the exis.
tence of the Goveihment would be at stake,
that damage 15 being done by denying Par-
lamenl to go into the matter, but we can
puL up with this damage, bug if a parlia-
mentary committee goes into it, more da-
mage will be done, so don’t accept it though
the cate is just® Again Mr. L. N. Mishra
personally  telephoned  Members ot the
Congress  Executive Committee so that in
the Esecative Committee they do not raise

thiy msue . L.

SHIRE + N, MISHRA: T telephoned you

also.

SHRI NIREN GIIOSH. Yes, you have a
bugging apparatus  You can check it

Muding, this mcomorandum  was drafted
by Shrr L. N. Misra himself. [t was signed
by shri Tul Moban Ram, a very thick
fuend of M. 1 N Mishra . . .

AMISITRA: All wrong.

SHRT 1. N

SHERE NIREN GHOSH: and other
nanics e added, all close o Mr. L. N.
Mishit Can [ ask himn this question: After
this wepresentalion. oy over a year almost,
he knew these namnes were there, why did
be not ask those. Aembers of Parliament
who weie very cloe to him whether they
actually signed sich a memorandum? He
never asked them [t is strange. Now, this
‘Tut Moban Ram operates with two cronies,
Sharma and Pillai, They are the liaison
officers in this watter. In this context in
passing T make another remark that the
order or the licence that the Government
granted. 2 copy of that order itself was

given to . ... .
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SHRI KAMESHWAR SINGIT (Bihar): On
a pomt of order. T hanve reliable informa-
tion that Mi. Niten Ghosh and his friend,
Di. Mathew Kurian, induced and bribed
A, Pilai to file an FIR with  the police
I bave proof that he bribed Mr. Pillai. Lel
him come out and deny it. Let us sce whe-
ther he denies it.

SHRI NIREN GHOSH: No, this is the
oniginal letter ot Tul Mohan Ram, signed
In ‘Ful Mohan Ram. He says to Banarsidas,
mform  Pillar when I get money {rom
Madras—that means trom  those firms—I
witl pay him. This 1s the original letter ...

SHIRT BHUPESIE GUPTA: On a point of
order. It is an onginal letter. Thercfore, 1
stggesy because we are living in the days of
fmigary, alleged or real, that letter nay be
laid on the Table of the House.

SIIRI NIREN GHOSH: Yes, I am ready

to lav it on the Table of the House.
Madam, would vou permit me?
THE VICE-CHAIRMAN' (SHRIMATI

PURABI MUKIIOPADHYAY): Genetally it
is not done. You can hand it over to the

Minister.
SHRI RAJNARAIN: You read it.

SHRI -NIREN GHOSH: It is in Hindi. I
cannot read Hindi . . .

SHRI RAJNARAIN: You give it to me.
I will read it for you.

SHRI NIREN GHOSH: This is the ori-
ginal lctter. 1 can give you the date . . .

SHRI BHUPESH GUPTA: Madam, we
have reached a stage wheie if we write
letters to our wives, they will not read

them . .. (Interuption).

SITRT NIREN GHOSH: Madam, there
are other funny things. This is the hogus
organisation of Tul Mohan Ram. He al-
"ways keeps nis colleagues in this matter.
This is called Unemployed Harijan Associa-
ffon. President. Tul Mchan Ram: Vice-
President: Ganga Ram, another shopkeeper,
his relative; then there is another one,
Suriva Ram, a railway employee in Moghul
Sarai; then there is SHarabi Ram, Joint
Secretary—he does business; and then his
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brother Harimohan Ram, Treasurer. He is
the treasuicr engaged in agriculture . .
(Interruptions), [ am not yielding . . .

SHRI KAMESHWAR SINGH: On a point
ot order. Whatever Shri Niren Ghosh is
saving has been published and printed in
janashakti. Let him say no . . . (Interrup-

tions).
=

THE  VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAYA): Please re-
sume your seat. There is no point of order.

SHRI NIREN GHOSH: You should give

me pirotection. This time should be given
to me.

THE  VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAYA): If some-
bodv gets up on a point of order, I have
to lsten to him.

SHRI NIREN GHOSH: He has floated
another Association, called the Bara Hindu
Rao Merchants® Association. The Vice Presi-
dent of this Association is Hari Mohan
Ram. This is a letter written by him on
29-3-1974 to Shri L. N. Mishra, Union
Ministcr of Railways, Rail Bhavan, regard-
ing allotment of 1ailway waste and vacant
lands situated on Kutak Road . . . (Inier-
1uptions). 1 am not yielding . . .

SHRI NAND KISHORE BHATT (Madh-
va Pradesh): On a point of order. Shri Tul
Mohan Ram is a sitting Member of the
I ok Sabha. Is it proper to criticise a Mem-
ber of the other House who 1s not here
to defend himself?

SHRI NIREN GHOSH: This is that peti-
non asking for lease of 50 shops. Another
Association has bheen floated and this is
known an Kutab Road Merchants’ Associa-
tion. Mr. Sharma of Bombay is involved in
this. Aleady the Railway Board have sanc-
toned 50 shops on lease. I do not know
v hether this was granted after this or not.
Thev are saying here that we will give
Rs. 2 lakhs to Tul Mohan Ram. That
means the Kutab Road Merchants’ Associa-
ton will give Rs. 2 lakhs, if land is given
tir them (Interruptions).
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SHRI KAMESHWAR SINGH: On a point
of order. Under rule 23, time has not been
given Shri Niren Ghosh to talking like this
on the floor of the House. Under rules
167 to 169, he should not be permitted to
do this because he is wasting the time of
the House and whatever he says i§ useless.
It is a bunch of irrelevencies. He is talking
about Railway Board and coal. This is all
nonsense. I request you to give vour ruling
under rule 170 .

SHRI NIREN GHOSH: Is it a point of
order?

SHRT KAMESHWAR SINGIT: Yo, T have
quoted the Rule. Nohodv does it T would
tequest the Vice Chaitman to give the rul-
ing under Rule 170 . . (Inierruptiuns).
Iow can he speak when sou have allowed
me o speak?

S TATCRAN :
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THE VICE-CHATRMAN (SHRIMATI
PURABI MUKHOPADHYAYA): Please «t
down. T have heard you quoting the rules.
Since Shri Tul Mohan Ram and the whole
licence issue are before the House for dis-

cussion  Your point of order is inrelevant.

SHRI NIREN GHOSH: Madam, (his
protege of Mr. L. N. Mishra, under his
instructions .

SHRI L. N. MISHRA: All wrong.

SHRI NIREN GHOSH: He comus fiom
vour distiict and forged the signatures. At
9. Akbar Road, under his.instrucrions, com-
plaints were manufactured against a lead-
ing member of the ex-Congress Government.
There are other signatures also like those

ot Kamalnath Jha and R. P. Yadav. Thes |

were made to the Congress Piesident. But
those allegations were never gone into. But
a leading Congiess member has heen dis-
graced. T am not holding anv brief for any-
bodv . . . (Interruptions). I am onlv narrat-
ing how you are in collusion with these per-
sons and how you hehaving . .
(Interruptions).

are

1 understand. Madam, that there are
photostat copies of a genuine letter ineri-
minatihg Shri I. N. Mishdr ‘and Shri Tul
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Mohan Ram in the possession of a Mem-
ber or Members of this House or that
House. S0, unless a  parhamentary com-
mi{tee goes into these things, will never
come out. This intormation also I want to
give now.

Now, Madam, this Tul Mohan Ram start-
ed. under his instructions, a fake school in
his tather's name . . .

SHRI L. N. MISHRA: It is wrong . . .

SHRI NIREN GHOSH: . . . and the
host Project employees and the officers
thete are to contribute for that. He can
start a school in b's father's name. This is
how the collusion is going on, Now, this
Anwar is a known smuggler and it s
through him that shri L. N.. Mishra orga-
nised the riots in Delhi in order to divert
the attention of the people and the Qutab
Road merchants arc also assodiated with
this. These are the things . . .

SHRI KAMESHWAR SINGH: Madam,
un @ pomt of order . . . (Interruptions).

SHRI NIREN GHOSH: Madam, this Tul
Mohan Ram bas put his niece as his
daughter in the Willingdon Hospital for
three months! He has 2 monthly expendi-
ture of more than about five thousand
rupees and he has licences for guns and
pistols . . . (Int¢rruptions). and has pur-
chased ahout 56 acres of land, more than
ahout Rs. 2.00 laklis worth of property. In

a!! his misdeeds, he is in collusion with
hin and for this business, 1ou see, the
division ol the nonev is: Rs. 104 Takhs

to hint and Rs. 1} lakhs to Tul Mohan

Ram and he has sccured 21 signatures and

each M.P. hay got Rs. 5,000 or so and this

is how he has eollected aboue Rs. 21 lakhs
(Inferruptions)
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SHRI NIREN GHOSH: Now, Madam,
after the CBI people went to him—I am
coming to the last pavt—. . .  (Interrup-
tions). . . . Madam, my time is wasted by
fhese people like this. :
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- THE  VICE-CHAIRMAN (SIIRIMATI
PURABI MUKHOPADHYAY): I have cal-

culated your time.

" SHRI

culating.

NIREN GHOSH: I am also cal-
Now, after the CBI people went
to him, Tul Mohan Ram broke down and
he understood that he was finished and he
flew into a rage and said, “I don’t mind.
I will tell the ttuth. I don’t mind who
gets caught in this process.”. He approach-
ed some M.P. and then he went to Mr.
joghendxa Jha, an ex-Member of Parlia-
ment and said, ‘It is 'under the instructions
of Mi. L. N. Mishra that I have done all
these things'”. Then, according to kLis ins-
tiuctions, a draft was made by Shri Jogh-
endia Jha. Then, before he took it before
he could submt it to the Prime Minister
o the Home Minister, somehow or other
Mr. Mishra intervened. Whether it has been
done or not, I do not know . . .

" THE  VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Please finish
now.

SHRI NIREN GHOSH: T have it on the
authoritv of Mr. Joghendra Jha and 1 want
to tell the House clearly . (Interrup-
tions) . . . The entire blame can be put
on lum. But he has not said anvthing. He
merely carred out the instruction to get
a draft. T am telling you how nothing
came out. Mi. Joghendra ]hé is in Delhi
and when he approached some Members of
Parliament for the purpose and said that
these things wete there and the CBI could
not go into these things, but only a parlia-
mentary committee could go into  these
things, but onlv a pailiamentary committee
could go into these things and . . .

THE  VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAYA): Please
finish.

SHRI NIREN GHOSH: Just one minute
more, if vou allow me, Madam.

‘There is- another case also. In the case
of the Seashore Tiaders, the Chief Control-
ler of Import & Exports; Shri M. M. Sen,
had stoutly protested, but he was overruled
by the triple alliance of Shri L. N. Mishra,
Shyri J.., N. Darbari and Shri K. N. R.
Piltai in the name of so-called legel advice
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of Ram Devi and a licence for stainless
steel woith about Rs. 50.00 lakhs was issued

to thein. This is how you behave, Mr.
Mishra, This is one case and there s
another case,

THE VICE-CHAIRMAN (SHRIMATI

PURABI'
Pleuace.
Dwivedi.

No,
[ am calling Mr.

MUKHOPADHYAYA):
Please finish.

SHRI NIREN GHOSH: I have got more
facts. They want facts and I am gving facts
and they want to deny the facts. I have got
more and mote facts in my possession, If
a patliamentary committee is set up, I will
place all the facts before it. You are not

- allow'ng me time. How can 1 place all the

facts before the House? . . .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): No, please.
Yes, Mr. Dwivedi.

SHRI D. N. DWIVEDI (Uttar Pradesh):
Madam, Vice-Chairman, greateful to vou for
giving me this opportunity to take part in
this debate.

At the very outset, I should like to con-
gratulate the Government, and particularly
the Minister of Parliamentary Affairs, for
having agreed to have this decbate, because
there is nothing that could have been done
which would have exposed their . . .

SHRI NIREN GHOSH: On a point of
order. I should like to know that the
bonami affairs .*. . (Interruptions) . . . 1
should like to know from the Minister . . .
(Interruptions).

THE  VICE CHAIRMAN  (SHRIMATI
PURAB!I MUKHOPADYAYA): Mr. Ghosh,
will von please sit down? This is no point
of order . . . (Intcrruptions).

SHRI D. N. DWIVEDI: Madam, since
this iv v maden speech, 1T would request
Members to show a little more
mdulgence to me than in notmally shown
by them.

the hon.

I was submitting that nothing whatever
would have exposed the fatuity, emptiness
and hollowness of the Opposition’s case
than this debate. madam, when I came
here this morning, I hoped that I would
hear great speeches from the hon. Members
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opposite. But I am  disappointed with
them. Rather I sympathize with them be-
cause in spite of all their debating talent,
they have miserably failed to make out
any case whatsoever. They wére arguing a
very weak case, Madam, and therefore they
have made no 1mpact on the House.

Madam, this demad fo1 a parliamentaty
piobe has stegmmed from some dishonest
brains and some confused brains. I repeat
that this demand has stemmed from some
dishonest brains and some confused biains.
Madam, some of them are contused about
the facts of the case. They are confused
about the basis principles involved, and
they are also confused about some of the
that present  controveisy has
raised. Their facls are wrong and they have
miserably misunderstood the basic issues that
are mvolved in this case. Then T said that
some of them are dishonest brains. When 1
say ‘dishonest’, I mean a special type of
intellectual dishonesty, because in moving
this motion they do not have a desire to
vindicate the honour ot the hon. Members
of Pailiament. It is not their desire to {ind
the truth and go to the vroots of the
matter. Their intentions are mala fide and
therr motivations are political, and they
have brought this motion only to malign
the ruling party and to indulge in mud-
slinging, character assassination . . . (Iner-
1uptions) .Indulgence in mud-slinging
has become the hobby of the Opposition
leaders, and it is their profession, and it
has become now an ideclogy of opposition
politics of this country . . . :

issues the

SOME HON. MEMBERS: Shamcful . . .
(Interruptions).

SHRI D. N, DWIVEDI: Madam, I will
deal with the dishonesty part and the con-
part  scparately, and I seck your
indulgence and a little more time. Let me
firt deal with their confusion. When T say
that they aic confused, I mean that thev are
confused about the facts and thev are con-
fused about the issues involved in it. In spite
of all the hullabaloo they have raised
what ate the facts. Stripped of irrelevan-
cies the basic issue is very, simple: A
crime has been committed, some foregery

fusion

A oo

[RAJYA SABHA]

of ¢ Joint Committee 114
has been committed and the law has been
el in motion and a special machinery is
tuahiug jnvestigation. Jt is nobody’s case
that twenty and odd Members of Parlia-
ment signed a certain petition which result-
ed in fetching licences to certain people
who are not entitled to get the licence;
it .is nohody’s case. That is not the case
of the Opposition that the finms concerned
did not fultil the rules ot chgibility. All
that has  happened is that

appearently
heen

committed and the CBI is
nmaking mvestigatton.

forgen

Now, whar has happened? What are the
special circumstances which necessitate and
justify the appointment of a parliamentary
prober Parliamentary probe has been talk-
ed about and has heen demanded as if iL
is the normal feature in a Parliamentary
systent. 1 most  respectfully and humbly
challege all the leaders of the Opposition
to cite one example in this century in any
country which has the parliamentary sys-
tem where a parliamentaty probe was in-
stituted to go into the criminality of the
offcence of a given Member of Parliament
o1 anybody else. Madam, the last time a
parliamenta1y probe was appointed, it was
in England in the famous marconi scandal
in the days of Lloyd George. After that,
no country, Biitain, Canda, Australia or
tor that matter no country which has the
parliamentary  wwstem, has appointed one
single parliamentary committee to go into
the cirminality of a Member of Parliament.
They have been talking as if it is a normal
feature. As a matier of fact, the reason
why Britain stopped doing it or other stop-
ped doing it is because they realised that
the one way of not finding the truth was
to appoint a parliamentary committee.
Tet us, for argument’s sake, imagine a
situation in which a parliamentary prohe
is appointed. My senior colleague, Mr.
Bipinpal talked about the Congiess™ being
in marjority and what happens if the
verdict i against  what the Opposition
wants. I want to draw vour attention to
another aspect Imagine a parliamentary
ptobe being conducted in which the hon.
Dr. Mathew Kurian, the hon, Mr. Raj-
narain and the hon. Mr. Niren Ghosh are
sitting. WIll they try to find out the truth?
Are they interested in finding out the truth?
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They are not interested in finding out the
truth. The interest of these opposition
leaders is to use the issue of corruption to
attack the Government every morning and
every evening. Therefore, the question of
appointing a parliamentary probe does not
arise at all.

There are two basic, consititutional,
legal and moral issues which are involved
in this and whici have been lost sight of
by the hon. Members of the Opposition.
One is whether parliamentary probe is con-
sistent with the scheme of the Government
that our Constitution has given to the
people of this country. A parliamentary
system is not born out of the myths. There
are certain conventions. There are certain
traditions. There are certain assumptions
an:l there ave certain premises which under-
lie the parliamentary system. The Lasic
point that I would like to emphasis is
that under the parliamentary system, Parlia-
ment is there to legislate. Parllfament is
the most august institution in the land
which represents the will of the people. It
i, here that the Government is answerable
to the people and it is this institution
which makes the concept of representative
Government relevant, We are here to legis-
late. We are here to seek information fiom
the Government. We are here to discipline
the Government on political matters. These
people want us to be C.LD. Inspectors,
Magistrates and  Drainage  Inspectors.
Tomorrow, there might be a scandal about
health. They might want to appoint a
parlimentary ~committee and we may be
called upon to perform the work of a
Drainage Inspector. It is defamatory {0
Parliament for Members of Parliament to
get up and ask the M.Ps. to perform the
fanctions which are not consistent with the
functions that belong to the Parliament.
This is one point that I would like to
make. -

Then, there is another point. We have
division of functions. We have the Union
Public Service Commission. We have the
judiciarv. We have the {Executive. We
have the Police. We have the investigating
agency, that is, the C.B.I. or the C.L.D.
Day in and day out, there are certain

peaple in this Country who are creating -
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doubts about the honesty and integrity of
some of the institutions which are the
hases of the functioning of democracy.
What is special about this case that it
cannot be investigated about the C.B.L?
If the investigation of the assassination of
the Father of the country can be investi-
gated by the C.B.I., what is there in the
case of an alleged forgery® Is it simply
because the Members of Parliament are
involved? Do the Members.of Parliament
constitute a special class of citizens? Are
we the Membets of Parlfament more im-
portant than the people of the country,
moie  important than the teachers, more
nnportant than the lawyers? We are agents
of the prople We are representatives of
the people. We do not enjoy any right
which is superior to the rights which are
enjoved by anv other people. What will
people and what will history say? . They say
that Members of Parliament are so cons-
cious of their superlority that even if some-
body committed theft, Parliament comes
mto the pictute. (Time bell). Whatever
crime is committed, why is the Parliament
coming into the picture? The ordinary law
will take its own course. Suppose a Member
comnutted a robbery. What will you do?
Will vou appoint a Parliamentary Com-
mittee to prober There is the CBI which
will take care of thar. Then there is yet
another fundamental principle involved the
rule of law. Why do you allow the funda-
mental principle of rule of law to be
violated® I submit, Madam, if we appoint
a parliamentary probe, it will be violative
of the principle of the rule of law. Madam,
I will just mention one quotation. The
most fundamental principle of rule of law
is equality of law. And this is what the
famons Dicev has to say, and I quote:

“No man is above the law. Every man,
whatever his rank or condition, is subject
to the ordinaiv law of the realm and
amenable to the jurisdiction of the ordi-
naty_ tribunals.”

So, it i very clear that if we treat ourselves
as special class of citizens, since one of
our brother is involved we will make special
laws which are exception to the principle
of rule of law, then we are going to get
a vers bad mame. T was referring to what
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happened in Biitain  An hon. Member—
1eferred to the Profumo scandal. Does he

koow thae a motion was moved in the
Bitsh Parliament for the appointment of
a Parliamentary Commiltee and ip was 1e-
jected by the Briush Parliament? Is jt not
true that a jndicial enquiry was ordered
theie which proves one thing chat Parlia-
mentary piobe is no way of probing into
the criminality or otherwise of a given in-
dividual, be lhie a Member of Parliament
or an ordinay citizen? So, Madawm, this iy
no solution. They me confused about some
of the fundamental issues,

Madam, I will just conclude by making
a few comments about the crocodile tears
that they have shed about corruption. Ot
coutse, cortuptlon is something  which s
not a party issue. The whole counuv s
agitated.  Corruption s hike cancer, it is
cating up the vitals ot our body poliy.
And everybody, whether he belongs to this
side or that side, is concained over the
matter. But do not make it a party issue.
Do not ctcate an atmosphete in the country
like the atmosphere which was created by
Senator McAirthur in the United States. Our
leader, Madam Gandhi spoke the other day
in the f.ok Sabha and she has expressed her
fear., This is what is happening. Ever\-
hody, particularly the Opposition leaders
are talking of corruption. An atmosphere
of suspicion is being created as was done
by McArthur when he said that there was
a Communist behind every bush. And some
ot the Opposition leaders want to make the
people of India helieve that every second
Indian is a corrupt man. This 15 just not
s0 . . .

THE  VICE-CHAIRMAN (SHRIMA1I
PURABI MUKHOPADHYAYA): Mr. Dwi-
vedi, please conclude now. You have alreadv
taken 15 minutes.

SHRI D. N. DWIVEDI: I will take just
a couple of minutes.

SHRI CHANDRA SHFEKHAR: Madam,
it is his maiden speech. So, he should be
given some more time.

THE VICE-CHAIRMAN (SHRTMATI
PURABI MUKHOPADHYAYA, Al right
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SHRT D. N. DWIVEDI: Thank vou,
Madam, you have conceded to the request
ot a scnjor Member.

Madam, T was talking about the artitude
towards cortuption of the  opposition
leaders. I want to pose certain questions
to the opposition leaders. Of course, the
Congress Party is determined (0 wipe out
corruption from this land. But what the
oppusition  leaders  themselves  have done
when they goi an opportunity to do some-
thing about corruption? Is it not a fact that
in the year 1967, the SVD Governments
were tormed in several States and the par-
ties of Prakash Vir Shastrija and Mr. Rabi
Ray got an opportunity to form the
Governments?  And 1 am making a revela-
twn here, Madam, that the Lcader of the
Sacialist Paris at that  time, Dr. Ram
Manohar ILohia, was so much disgusted
with the petioimance of the SVD socialist
niinisters and the allegations made against
them thag T know it for sure that he re-
fused 1o meet some of the SVD Ministers
who went (o call on him. What did they
do? Allegations were made and no inquiry
was instituted. Madam, recently a very
sentor Member of this House, Shri Pitam-
ber Das, retired, The House will recall the
contribution thag Mr. Pitamber Das made
to the  deliborations  of the House. Mr.
Pitamber Das, in March or February of
this vear, made public allegation and charg-
¢y against the leadership of the Jan Sangh
that jan Sangh shut its eyes whenever al-
legations and  charges were made against
the ¢onupt practices by Jan Sangh wher-
tver they are in power, be it in Delhi
Municipality or  anywhere else. He said
that whanever he brought this to the notice
of the Jan Sangh leadership, they tried to
hush-hush the matter. 1 do not mean that
we should nor do  something  about it.
But, av mv «nior colleagues have assured
this House, 1t is the function of the C.B.L
and the C.B.I. is making an investigation
and those who are found to be guilty will
be dealt with according to the law of the
Innd and the Congress will not be lagging
Lehind any political party in trying its
lavel hest to remove corruption from this
country, Thank vyou, Madam.

MATHEW KURIAN. Madam, [
explanation.

DR. K
rise on a point of personal
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Madam, in my absence, Mr. Kameshwar
Singh, an hon. Member of this House made
cheap and wild allegations against me.
Normally, Madam, I would have ignored
him. But, since he has made certain cheap
allegations and they are on record, I must
scl the record straight.

Madam, ¥ do know somcthing about Mr,
S. M. Pilla1 ol Cuddalore and Mr., S. L.
Sharma of Bombay, who, with their asso-
dates in Hyderabad had sold through what
is called the Indo-Bangladesh Trading Com-
pany (P) Ltd. the impoirt licences of whisky
and brandy at 200 per cent to 300 per cent
premium. I know the activities of these
people and I have enabled this to he
brought to light. But, what does M.
Kameshwar Singh say? He says that Mz,
Pillai, who filed the FIR, is known ro mec.
Madam, 1 have not even seen him. I do not
even know his address. Not only that, he
said that I am behind this whole affair. As
if he 1 giving credit to me more than what
1 deserve. In any case, Madam, it is a cheap
and ohnoxious stunt in order to get cheap
popularity in the press. Madam, I do not
want him to get cheap popularity. I, there-
fore, ignore him and dismiss his wild and
cheap  allegations with the contempt that
they deserve.

Madam, Mr. Kameshwar Singh is known
to have changed his colours. In the Fourth
Lok Sabha he was a S.8.P. Member. Today
he sits in the ruling parly benches and he
wants to become the right hand man of the
person who is the king-pin of corruption.
Mi. Kameshwar Singh wants to become the
king-pin of the king of corruption, Shri
1.. N. Mishra, who is protected by the Prime
Minister, and he wants to have cheap popu-
tarity.

SHRI KAMESHWAR SINGH: I highly
appreciate your frankness, Dr. Kurian.

SHRI R. K. MISHRA (Rajasthan): The
rules regarding ‘personal explanations’ pro-
vide that no debatable matter should be
brought forward and only personal explana-
tion should be given. He is now leveling
soome charges against him. Madam, I hope
that just as ¢he House will accept Mr.
Mathew Kurian's eaplanation tha he had
no connecuon—inough there is no evidence
td prove whcther he ‘had or had not such
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a4 conncction—similarly, the explanation
given by 20 Members of Parliament, that
they bad nothing to do with signing the
controversial letter, will also be accepted by
Dr  Kurian.

! TR A AR ¢ (ST MRW) ¢ 9T
qala off, WA, AERe WEOr &
greg § ¥ fAaew a2 & f arma 3R
w 1 wiwafegar gf, waar 78 g,
39 99 | AT TAL qIT ® qIHL FY
qTE ¥ 1 FAT g FA A, o oo
FeZrarearT, K e su§ ag g gar
g F aT|® 39 &7 Ger A AT
FfFr aaw f&m w7 g s9F
TR & AE & AF o HIT T AT g
fF za graa § 23 ARG, 1972 &1
qgelt IWr FAG fafaeex #7177 wEET
fear st a1 1 ag T W6 waw 7 A
oIy, e T g f sw 1955 &
qifsaqr & ey | wraa-fata agag
BT F AR H FTE g TR FT frewar
a1 Y I P FHY @ TE, I9@ FHT H
R FA & fom w7 #amwar grf a2 7
™, g $E qF T, SHF JIE qg
aggfe aFTT A1 &y g ? w9 AdY ag
ATAAT IF e FE | q97, I TEA
agafy #0178 o, g fa=rohy faug

g

sta At 1o uao fag iy g wW o, &7
fag ot § @57 5 g9 98 wdw fear
fF oz W #ETe fear 9 #E 9
qE | I 9 AL g5 F A1 A AW

wew fear o f& @ amwer #Y deee
fFar s FE R 7 gaq fedtl a1 @i
7 7 wArfad qaen 6 T Teet 1 agy
frm w7 7 ag AT AT # A
L GRS o I 0 s LA or s B i
S T AR FT AT AL AT @Y 4 A

ST T 9T W 4, &1 {6 39 a9y -

4
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qger & 2T Jfed oY, ;N g qar faeew
T |

A A A gaRarg fFaw gFw
% g ® 9T § 98 98 & 5w awR
adl &9 FW & A5 o syar 99 @
Todfas g W & g ag wEws
gawAT & o dog weww qaan #8 qemdr
Jah ama wiae X, SuFy fref
F a9 Ig 37 I1at 9 fa # & wwwan
FF TE] g6 & a7 39 9T faure 9
§ 1 5@ W § gwmar g 5 fawme e
=7fed |

AW AW R ST qIEE g IqA A
o 72 & f6 faar fawfoar & #8
FTH AEI &1 a7 & A8 A8 gHTL HT
fa=rer FETN &1, IR FAT FAFTL T
TF HTH ST AE AT AE & AT AT AT
TAE ATA &, AT ¥ g @A A3
FL AT &, 3T ST & qIq AT FAT
AS EW ITHT THAAT g0 foF STAST A1 98
IFA AFT FAdT & F6 faar fawrfar £
F1E q1T TET BT AT FIE 1Y TGT qI2T
2, T faam aar gee &, 99F gmA
freasfa gwead ot € o F aawmar
g ff 4 owead agf 7€ gl ofr A
21 U T TE T 914 &l & a1 g1
FY T GFIT § T 10 GOIOL FLAT qUfLA
g AF § 5 9 @ aw 1 ool
&7 fraten &3 & adr «m & |

O WETET HT S avg FE AT
§, e faeiar St a7 iy § e o
A W ot faweenT g w0
TEr FEY, W FAA AT AR AW B
4 g siafaft 1 gqwa gem f5
T & gz w491 gy & fe——stx frely v
g AT 989 & ——FAT IqFT FaT 3,
IHE FUL FT HTAIAT E | 2 F7 AT
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AT I A FW § AN F IR
fredaTe, FEeR, v faa i, g
e 7T &, Frqar daa g, 79 3 Saw faard
2, & guman g % @ 7 w08 gy A
& g% fad | wre feegean @ weeraT®
F A 0 9O 37 F A7 FET I@ AT
gL oq(aq Fg AFAT &, G&T T HAAT THEB
g, 987 WeITHIT AT AT o 7
FZT A@ AT T0Z TN OGEY & forr w7
W AT g ST w4 1 T
I FEMETN FT TFRIT T, ITHT FT
T9T & A, 7@ AT § g9 S At
T H ¥ 10-20 A7 g 1 AgAfa 0
fo IR A AT A1F | IHE AQLR, G
fogd=re, oiEt & A, g2 F faa o Fa
A IQET T 7 A faw owm A
% ww@ar § fr ag w93 § aER ¥
w4 &, 0F 7 uF feq g o, gy
ot w1  f Prg s#re & S waT A
& g fafsra 7= %1 wr9ar 33 2

ST g TEATEE | AT 2 IqH gl
F OTF AW TG & | AT HAY ElAT & 9AS
AXLEFT AR F aT SR T e
F AN MG g T ag 994 2 fr owdr #
wftw § wor9 4 |7 g6 qEaan fqasy |
A o= st § g fre § 99
¥ 20 gaeAl 7 w31 § fv gAA aemaw
T8 fFu @ § AREar § o arfead ey
FAET TS TE AT ZE9 AT qE g9 2 fag
R AF AL | TFHEr a8 & fF
qget 74 fraea fFar f5 ag o areRe
fear wan w3 4y & v 7 oY qer faw
T 9T TAT F WTATT G T AE WA
HAAT & woan et faswifen T s %
AT A B G F fEAv A ? A Ay
e 98T & 1 we 7% faerfar 1 gy
= AT FA1 T BEAT ZAT 7 W G v
G0 7 St fara gt a7 s9E A 6oy

f aeER 7 faas T & oaw l a7 gt A Ty #7 Svely qrar ?
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@q ama, 979 20 At 7 sEqEq
FW ¥ IR a0 @1 qriamed s9
gt A A Ao Ao Ao § oY TEAT
wqA F1o |/ A 399 ag feafq wger ad
2 % <1 20 weel 7 syra fawr § waw A
T §aT & T, IqFT AT AT FT
TR &1 Wr g Ar TE ! ma qeiqar-
HZd FAL aadr § @ A qAwar §F
SqY 15 saret wlewFe e 9 1 9g
3T G943 §IEA ¥ A= USATT FT qFAT 2
S AT F q A WY [BATS FX qFAT 3
afea d@o do Ao F1 a7 wfeqare ara
72t & for oy 9o3 waew sae 3 9AF fEerrs
F1E HRATE FL | ITH AT (TAE [oaTs
FL g% T Iq% @ $5  faoed
fAFT % | TWIFT F AferamT At odffo
HrEo FIETAA 09 a72g 2 |

OF T T T,  Fqifw
TFo Hio Mo & TR { AT HGA
¥ fagan & 999 #% a@ FTr A §
TF Y TAT Tho Ao Mo frg 4 foard
2 ? gEr o dlo Ao FT I
forars o 2 a1 a4 fafaesd 1 g
¥ foars wE & 7 well ST 5@ v AT
ZH A1 B AT IT F A W@ | OF
T 7g WY T 7 fF gag gaed &y |
qav-wiua fawrfen & sav @ foar &,
gaFr oA & P gl ag fa o
o FEo o faars wE § aTwI A
o ¥ a7 fadlt wfasrd &t AR 7 Ag
Far & =ik few & fazg faas w€ &
# =gan g ag feafa «f evse Y =fgw |
#ro fto WMo FN THEEY FT IEAQ
g g ? ag fow aEl ox FEwmd A
ag a1q S TsE g1 FA T

197, § FgAT ARATE F Ty
¥ wFe ¥ Ham ag g 5 v awa
faar war ag 3w & ar Y, T@arq A
oI gy A1 ¥ qweran g 6 ag Yo dte Ao
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F AL P FIL AT AT E | J wEAw R
ag waar fafaee< #1 g § =i fafaeex
F I DA 9 "o o W FHAT
TE F aFdr 7, F1g wifafera fsfaaa
A g oawar g 1

Star FIR AT gEeEdi A FEr
T wrE FHEE & ok ¥, foew
wrgw fafree 7 o fag swe & I
qgare & fag fet @ &1 fAged
faar qr, smw oft Q| F & a7 It qHA
T et & 1 o dTo Ao & g
FY T SN 9F W AL AGL | FWE
Hodromre T Fa7 TF &1 AT 9T &
THRATTA FT G5AT § 98 98 7w ady
g ar 78 A} gax AT @@ faur
ar T&l |

gH F1 ug 7&r gar o fw fy St
F1 fFw safaadl 7 gaieq &7 & 1 O wAY
Sfr 1 Twer & a7 A2 7 faar & fr et
Ffsg 7 & & ar ag Wy sar § fawd s
o7 & 93 TLET 9% |

uF A1 WX F a3t F3Ar Agar
g &5 o TREd ote www @ @
A UF AT FT AT FAT AT | 98
7g fr ot s AT e S| aX FE
FILATE T | 0T TF I AR FH A
7 7% A5 fafaed & fgam fOE &
oI 7 1% fafreeg #1007 T wie o
mry G &Y fedy e fafreee g
Af 37 & faaw & F1EamE Ay
g | SN T FU I A F! BE FI
A EA W A9 AC | H (O ATgAT §
& a1 3w F UIAfaF T TH ATT FT
gy w41 6 & sxfa &1 sy aifeat 7
T T | ® sar g g 9 fafaeet
7 fedy 9w fafaezi & faeme ey
21 AT faars baar g & Ay AW §
T3 AARTEI T4 T 2 |
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¥ A frelt W woafew @ & | ST w0 A A% W o agaa & aw

Fafaa g1, feadta & |« § wwwar g f o |

T TH THTL $ TS FAA FIAT Agal
& IUHT IV F qTHT I IGAT AT |
39% HT4-A79 7§ 78 o FgAr Avgav g 5
form safeq % faars FH97 A6 T
ST AT &1 AR SART FTE FHAT g0
A1 FIAT FT B GAT AT g, T g
T IEHT AR & QAR T &1 AV
AT &t oFAT ML & TR "o dfe Ao
% G F7 7 qiAEATd F9E § GO
FT g AT TGO | F g ¥ FgeAT Fgar
g fr 17 i ¥ oF 9w /0% € foas
faars ad &1 9% § IR g/ AT H
T TYES (91T FEAT AT AT IAHT
R el § fAewifag @1 g 1 9|
o srfrat a1 w1 o uSdfaw @ o
A3 § A 5 7 FHER ATE Rl
FT AT T Ho dlo HTEo FT HHAT gX
Tt F1 IaTfad FT W R | T TR
qfvorra 72 g fF woe F ey 550
F A FE g fear |t gat aal
7 3T qad TrF 957 fawr A o7y A
ST AT AB AN |

waw #ag fragw Fea fF ST e
& qa1 £ ot a9faq wet 8, 4 I awai
F1 TS T ATRF AW | T TF oA FAT
T § SR T THT F FIA A 7 JqG
# wig s wfavare g1 & T § ST
oo g o 1| O feafa  F Fwar
¥ g fadew FTr Tgar § 5w Ha
T dro dro ATEe F TR I FaEAA &N
Y & gwar We g7 A S arte
e IHF A T H g 0T qE |
Tg YFTT F HET A A W F AR
T 97 S O ST G g § SO fmer
Wirsr Fear s wifEg IR OF e
feqfa gaq & s =fge aife foa
AT & AT AN A AN GG

9T 3q FEaE &1 f=7 § @l 98 9]
® qF W Flawr T qF gwdT

{amgET war ferfa woee w26 A

faadt sreaar & w17 W9 @ TFEEQ
¥ QU FT qF IFAT & 70T @A 4 9
MWL & AT A HYAT 419 FHTH HLAT
g1

SHRI HIMMAT SINH (Gujarat): Madam
Vice-Chairman, there are thiree things before
s in connection with this debate on which
we are required (o give our mature judge-
ment after due deliberation, The first is the
statement by the Minister, in the back-
ground of the statement, that is, the Reso-
lution and then what appears to be a small

amendment by Mr. Babubhai Chinai, T shall
take the amendient first,

in the amendment Mr. Chinai has sug-
gested that we should appoint a Commis-
sion (o go into this question of import
licences. Now what appears to me to be the
biggest problem in this country 1s the
amount of money that has been drained
out, the amount of corruption that has
taken place, the amount of unnecessary and
incssential things that are being imported
into this country and, therefore, this
licences question cannot be reviewed by a
Commission. This licences question has to
bhe approachied in a very drastic manner.,
Therefore, my suggestion is that the entire
import and export trade of this country
must be nationalised, T suggest to the
Minister that he gives very serious thought
to this guestion of nationalisation of the
cntire mmport and export trade of this
country. Then there will be no question of
influence being brought to bear, there will
be no question of recommendations being
made and there will be no question of im-
portation of inessential items, of wasting
and draining ont of a country’s valuable
foreign exchange.

Madam, having said this I would go to
the statement by the Minister. The state-
ment by the Minister, in my opinion, is
very clear and very categorical, very forth-
right, There is a Latin maxim which says
“Res Ipsa Loguitor”, things speak for them-
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selves, and the Minister’s statement is very
clear. The Miunister’s statement ays that the
whole matter has been referred to the CBI
and we are awaiting the results of the C.B.L
enquiry. :

Now, what is wrong with the CBI en-
quiry? My friend, Mr. D, N. Dwivedi, very
rightly pointed out that if criminal offences,
offences of a nature which can be dealt with
under the common law of the country, are
to be gone into by parliamentary com-
mitlees, then there will be nothing clse that
parliamentary committees would be required
to do. Their whole time will be consumed
by such enqutrics. Sir, to-day we are exer-

cised over this question. Why? Because
attempts are being made at character
assassination. And il I can quote Gita:

« gariqaer AT wonEtfer
character assassination is worse than murder,
and it is this character assassination which
is adopted as a policy by the Opposition
parties, against which we have to assert our-
selves very firmly and very categorically.
Have the opposition parties anvihing con-
cete to offer to the people? Have they any
alternative which will be accepted by the
people as plausible, as workable? Are there
not questions of national importance on
which their minds are exercised? Is not
corruption a question of national urgency
which requires w be fought without any
party barriers?

Why don’t you come forward and makc
suggestions about fighting corruption? By
denigrating departments of the Government
like the CBI and others, you are undermin-
ing the functions of (he administration, And
mind you, are you free from your own
political predilections? Are you free from
your political pulls? Will you be able to
exercise the amount of objectivity which is
necessary in probing into such matters, even
as Members of Parliament? Let me say,
from my limited experience of more than
two years in Parliament now, that what-
ever has been discussed in this House or in
the other House, the discussion has been
influenced by political pulls. Apart from
these political pulls, to which political
parties are subject, I may also mention
about the pulls and factions inside the
parties which also have their own influences
which cannot be ignored.
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I come fyom Gujarat, Madam Vice-Chair-
man, and 1 know what happened in Guja-
vag about six ‘v eight months ago. Political
institutions were citicised with motivated
purposes, The legistature was brought down
and we ware alind ac that time of Tiojan
Horses. Trojan Horses arce there. They have
penetrated into parties with ulterior motives
and they arc parforming their own func-
tions, We have to guard against them. It is
in this background that we have to consider
this question very dispassionately and with-
out bung influenced by political” pulls or
any other considerations, personal or other-
wise. This iy a question which is also linked
up with ‘what 1s going on in Bihar to-day,
because what happened in Bihar was high
on the heels ol what bhappened in Gujarat.
The same Mr. Jayaprakash Narayan was in
Gujarat, He spent four or five days there.
What was he doing? With whom was he
hobnobbing? I am sorry to say that members
of the State Govérnment themselves were
gomng to Mr, Jayaprakash Narayan. I do not
know whether they were taking instructions
or not, but they were certainly influenced
by him because at one time or the other,
they had regarded him as their hero. Here
also we find pcoplé paying compliments to
My, Jayaprakash Naravan. And what is Mr,
Javaprakash Naravan trying to suggest? Is
he trying to suggest that he is strengthening
democracy, he is strengthening parliament-
ary institutions? (Interruption). The whole
ntove  is to undermine our parliamentary
system, The whole move is to destroy our
democracy. Why? Because this is the biggest
asset of the people. ‘If the Indian people
are proud of anything to-day, 1t is their
sight to have the type of democracy they
want and nobody is going to prevent them
from exercising that right. You have tried
your hand at it. The Indian people have
rejected you. They have thrown you out.
And therefore, you are power-hungry
people and in vour hunger for power you
are prepared 10 resoit to anything almost,
and in that I would not be surprised if
foreign agencies are also coordinating their
activities with yours in order (o undermine
the very future of this country,

The woild has realised now that this
country is not gning to shift from its deter-
mined path of socialism, this country is not
going to give jn in regard to its efforts at
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self-reliance. This country has thrown in its
lot with the socialist countries of the world.
This morning we bad an instance of your
veading our something ‘Yrom the Pravda.
May I ask you what the relevance is of this
Pravda comment of which you have got no
means to verify, cven to bring it up in the
manner in which you did, in order to criti-
cise a country which has been the most
consistent friend of India? (Interruption), I
know, T know. And T shall reiterate with
all the emphasis at my command that these
foreign agencies have shown us what they
can do and what they cannot do. What they
can do, we saw in Chile and what they
cannot do, they shall see in India. Because,
every Indian is proud of his democratic
institutions; every Indian is proud of his
parliamentary system. And this is the big-
gest asset which we have achieved, which
our Government is preserving, which our
Government is not going to give up, no
matter what amount of propaganda you
may conduct, exploiting the forum of
Parliament also. I am sorry to say you have
done that and you want to continue to do
that, That is why I say and I request the
Government to expedite the CBI inquiry,
make it available within the shortest possi-
ble time; and the Home Minister has pro-
mised that whatever may be the findings
of the CBI inquiry, they will be again
before Parliament and whatever Parliament
decides in its judgment to do in respect of
that CBI inquiry, Par}iament will do.

Madam Vice-Chairman, so much time has
been taken and I do not want to say verv
much although there is a great deal one
can say. But when the history of this cen-
tury comes to be written, the decade of *70s
will go down as a decade of the frustration
and disappointments and attempts at des-
treying all that in valuable by the angry
men of India. And I can tell them in one
sentence, again from the Geeta,—

et aeefa aeET
Those who are angry today, thsy are destin-
ed only to onc thing; And that is self-
destruction. That is their lot, that is their
lot and they must reconcile with it without
maligning others for their own misdeeds and
for their own dark future. Thank you,

Madam,
L/B(N)24R5—86
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(The Vice-Chairman, Shri Bipinpal Das, in
the Chair)

st I sfwe, oA
TFETAAAT 3 T E | GUIR WA dae
foaar g@ agr swq & = SEweETw
aaw % fag M7 gur fau i e
fr zoq T fdgw & 5 =9 Saar
FY ggF 9T 991 F7 | 77 fadew wAr
g § fF araar 7 gAR aW F Ak A,
AT FF T $ a1 7 7 faeqoft #1
o MT gw F1 g AfuFe E fF g7 so=
TR A FF FIF ZA7 77 qR A FAWT
IIAIT AT 9T |

Sqaweas (= fafegara am)
ATT T AT a7 481 )

st AT ¢ gAT A o @
AT N AT WA T Fg WE | g7
Fgr o7 & g fggeed &, =@ faen

(Interruption)

ot Qe Al 0 T T faeew A
frormady #3d & FF @0 ) AEME
gl &, FgT 9T TSN gl § "X 19
e ¥ fruamad 7 979 Fg FT 7 R
dar fawew wwd € foew @ &,
HEITATT ZT | TART AT HEATS HIT TCLTAR
% fEars uF qrasyu 49TE ¢ |

(Interruption)

= AT ¢ gEfaT g FEAr
a1ed & f araer 4 g9 79 & faers o
1 AT

3q gaveas (=N fafew o= @) -
T AT AAT ATAE Lo

=} TIAATCIAN © T THT qY 2T IAHY
7T F1 9 2 @E o SN g AR}
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TR T & AT F FE | TAAC F FgAT
|TeaT g = [awww qraaa #1OSr
HFIET §, a8 TEI AFGRT & HIT W
I ATIAA § 919 & | TS TAqa o
faoaT % Fg T 8 5 = sy Arrer
FT ST TUFT &, T8 WILAT FGLT THIq
F FI9 T & AT g gw sf

TATHETT AAT F AT 2 | TET HE
Y ary T fwar F:7
(Interruption)
THE  MINISTER  OF COMMERCE

(PROF. D. P. CHATTOPADHYAYA): Mr.
Vice-Chairman, I have carefully heard the
interventions made by honourable Members
on both sides ot the House today and over
the last fortnight on the import licence
issuc.  The numerous "legal, administrative
and other aspects of the issuc have been
commented upon at length during the
carlier part of the debate. I would at this
stage like to state some factual aspects of
the matter straight.

After the merger of the former TFrench
possessions, namely, Pondicherry, Karaikal
Yanam and Mahi with the Union of India
in  November, 1954, the Import-Export
Control Act and the Orders issued there-
under were made applicable to the same
territories. Of these territories, only Pondi-
cherry and Karaikal were port of call,
Government allowed additional licence faci-
Iities to the former French possessions. The
first notification in this respect was issued
on June 11, 1955. The caption of the pub-
lic notice was: ‘“Grant of additional licences

to importers of the former French Indian -

establishments for the period January to June
1955, In the same public notice, it was
mentioned that additional licences would be
issued to the established importers in
Pondicherry and Karaikal while no mention
was made to Yanam and Mahe, The im-
porters in Pondichdrry and Karaikal were
not satisfied with the facilities given and
the public notice was issued on July 14,
1955, giving some further special additional
licences. Again Yanam and Mahe were not
mentioned. This continued to he in the
announcement made for the ensning period
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on November 21, 1955. The importers of
Yanam and Mahe had been representing
their case for the special additional licences
o the Government and Government ordered
in the public notice issued on December 20.
1955 that the facilities given to the im-
porters of Pondicherry and Karaikal should
be cextended to Yanam and Mahe for the
fust time, Hon. Members will appreciate,
therefore, tha( the rectification of the publc
netice has not heen done recently, but was
done as early as in 1955. Some importers of
Yanam and Mahe who had offices in Pondi-
cherry and Karaikal could avail themselves
of these [facilitics, However, others could
not, for the last date prescribed tor filing
applications under this public notice was
December 30, 1955, leaving the intended
Lencficialies scarcely 10 days to apply and
the Christmas holidavs intervened. Later on
it was decided in 1964 that any application
received between the last date and the 3lst
January 1956 would also be considered. This
shows that as late as 1964 Government dis-
covered thag there was force in the argu-
ment of these people that the time that was
given in 1955, that is between 20th and 30th
Decembet, with Christmas holidays interven-
ing, was verv inadequate. So, 1964 notifica-
tion indicates that the time was inadequate
and therefore that notification allowed also
the applicants, actual or possible, who sub-
mitted their applications between 1st and
3lst January of. 1956. Unfortunately this
administrative decision was of no henefit to
the importers of Yanam and Mahe who had
not applied prior to January 81, 1956. The'
policy for the cnsuing period was announced
in Mav 1956. The importers of Yanam and
Mahe could not take advantage of this
policy because only those importers who had
obtained licences in January—June 1955 and
Julv—December 1955 were eligible for
licences on a repeat basis, The licensing
policy on repeat basis continued till Septem-
ber 1959 and thereafter the facility for
special  additional licences was abolished.
During this year, the importers of Yanam
and Mahe who were left out had been
representing off and on for securing additio-
nal special licences for the period 1955—1959.
The Government continued to take the
stand that since they were not eligible for
sccuring these facilities on a repeat basis,
their claims could not be entertained. Ac-
cordingly, the Ministry answered a question
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in "he Parliament in 1967 to the cffect that
no discrimination had been made against
the importers of Yanam and Mahe., That
decision of the Government was based on
this that we took an administrative decision
and we should stick to that administrative
decision. The representations from the im-
porters of Yanam and Mahe, however,
continued. Some of the importers had also
filed writ petitions in the Delhi High Court,
During the pendency of these petitfons, it
was no¢ possible for the Government to
take any decision on these representations.
After the writ petitions were withdrawn, the
Ministry  re-cxamipe the matter from 2
point of view as to whether the denial of
these licences was consistent with the
principles of equity and justice. In this con-
nection, 1 would like to say that this memo-
randum which has been the subject-matter
of our discussion for the last few dasys,
addressed to the then Minister of Foreign
Trade, was received on November 23, 1972.
Even prior to the receipt of the memoran-
dum, three other representations on identi-
cal subjects were received in the Ministry
and were under examination . . .

SHRY NIREN GHOSH: What was the
Ministry doing?

PROF. D. P. CHATTOPADHYAYA: l.et
me finish first. You have the time, the mind
and the vigilance o put your questions
later on,

Now, the earlier representations of the
importers of Yanam and Mahe and this
memorandum were duly examined and pro-
cassed in the Ministry and in the office of
the Chief Controller of Imports and Exporits.
After a thorough exarmnation, we came o
the conclusion that some injustice had been
done to the importers of Yanam and Mahe
even though this was not the intention of
the Government. I, therefore, decided in
September 1973 that some relief might be
accorded to such of the importers of Yanam
and Mahe who fulfilled the conditions of
eligibility, repeat, who fulfilled the condi-
tions of eligibility and, later on, ..,

SHRI NIREN GHOSH: What are the

rules of eligibility?
SOME HON. MEMBERS: No interrup-
tions, _please.
L/B(N)24Rs5—86(a)
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PROF. D. P, CHATTOPADHYAYA: You
have to nead the two volumes of the Red
Book and I can present them to you here
if you are interested.

SHRI NIREN GHOSH: They are the
brokers and clients. .. (Interruption),. .
They have paid four times of premium. ..

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): No running commeniary, please,

PROF. D. P. CHATTOPADHYAYA:
While taking this decision, I was prompted
only by the consideration that when a case
of injustice causing hardship had come to
the notice of the Government, the hardship
caused thereby should be removed to the
extent possible. However, while granting
this relief, certain special precautions were
taken and conditions imposed, circumscrib-
ing both the monetary ceiling and the per-
missible items of import. I would like to
submit here, Sir, that these firms were not
blacklisted, debarred or non-existent.

Then, Sir, after the issue of the licences,
a reference was received from the Lok Sabha
Secretariat raising suspicions about the
matter, Immediately, the matter was refer-
red to the Department of Personnel which
1s the administrative Ministry for the CBI
and preliminary verification was undertaken
The preliminarv verification of the CBI,
which contacted the honourable Members of
Parliament and had obtained their state-
ments, and the letters that I received subse-
quently from them showed that their signa-
tutes were not genuine. Only one of the
hon. Mesmbers concerned, Shri Tul Mohan
Ram, had admitted his signature, according
to the CBI's report. I received the report of
the CBI on the 3lst August and I passed
orders on the lst September for the registra-
tion of a case on the basis of the prelimi-
nary findings of the CBIL

Sir, T would ke to add here that the
investigation by the CBI will cover all the
aspects of the matter. If any malpractice
comes to light in the course of the investi-
gation, necessary action will follow.

1 would like to emphasise that whatever
I had said in this House on August 27,
1974, was not intended, even in the faintest
manner, to show any disrespect to any of
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my colleagues, senior colleagues, the Mem-
bers of Parliament or to impair the dignity
of the Parliament,

I am just as anxious as other hon. Mem-
bers aie to ger at the root ol the whole
matter. Our Government, and I, are com-
nutted  to uphold the values of parliamen-
tary democracy and maintain the lhighest
possible norms of administration and public
moiality,

sir, T would briefly comment upon some
of the other issues which have been raised
by hon. Members i the course of the dis-
cussion today. . .

SIIRI NIREN GHOSH: Mr. Vice-Chair-
man, he has read out a statement. . .

THE VICE-CHAIRMAN (SHRI BIPIN-
PAI. DAS): You cannot stand up hke
this. , ..

SHRI NIREN GHOSH: Can we seek some
clarifications?

THE VICE-CHAIRMAN (SHRI BIPIN-
PAI. DAS): Not at this stage. ..

SHRI NIREN GHOSH: He has read out
a statement, .,

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Carry on, Prof. Chattopadhyaya.

PROF. D. P. CHATTOPADHYAYA: Sir,
certain questions have been raised by...

SHRI RAJNARAIN: He has read out a
statement, It is our hight to, ..

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): This is only an intervention in
the debate. . .

SHRI RAJNARAIN: We have got eveiy
parlilamentary right to seek clarifications. .,

THE VICE-CHAIRMAN (SHRI BIPIN-
I'AL. DAS): This is an intervention . .

SHRI NJREN GHOSH: He has read out
a statement. . ,

SHRI BHUPESH GUPTA: You have said
on the 27th, after giving 21 names™T am
quoting you:

“The memoranda was received in the
Commerce Ministry on 23rd November,
1973 .., ",
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Then you suid (hat the matter is under
verification. Ealier you said:

“When the news-item appeared in the
Blit/, a secret venfication through the
CBI was instituted. ...

Thisy means that on the 27th morning,
when you came, somewhere between 11 and
12 o’dlock, you were not aware of anything.
May [ take 1t that when you came to
Parliament (o reply the question. . .

THE VICE-CHAIRMAN (SHRI BIPIN-
PAIL DAS): No, Mr. Gupla.

SHRI BHUPESH GUPTA: ... you were
not aware of the result of the investigation,
because in the same reply you say, you
informed us, that the CBI had been broughg
into the picture as soon as the publication
appcared in the Blitz? Should we assume
that ap that time, by 11 or 12 o’clock you
did not have it verified that way? Do I
understand that before you came you did
not consult the CBI when you were going
to reply the question or do I take it that
the CBI kept you virtually in the dark?

SHRI NIREN GHOSH: He has said that
all these firms are eligible, He should give
the grounds. Earlier it was stated that these
cases were , withdrawn from the High Court
on the basis of collusion with L. N.
Mishra . ..

SHRI 1.. N MISHRA: No, no. ..

SHRI NIREN GHOSH: Is he aware that
the CBI interrogated Tulmohan Ram? Shri
Dixit, Special Assistant, interviewed Mi.
Tulmohan Ram in Willingdon Hospital.
This is very suspicious. . .

=t 931 fag wawa : v, oF
TCETT § ot AgaT § | WA wat
ST 7 weft AT 6 @TO WrEAT 1955 ¥
I @I | I I 1955 7 feyereaoT
AT, 1956 & #WT HT 1956 § =17
% AT 98 A e FE | W AR g
FE F 17 0F foraeeuw fog ax @ae
e A qAHET A F TEd g, 99
¥R 1 fogaeeam faar @ o @
F aeEs fad | §F wweEw Wl
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UEIEY § AT AR F 3T Aaaars
7 adr aufaa & Far fagia fF g a2 @
fez-fodo &7 a1 1956 § AFT 1964
TF AT (e e F @ !

g s age & fafatrad
wrEfes & FIT F9 AT FIET 1 79
T FTRTT FH F FH 59 q17 BT TEHIA
gifag i sfafaad erdfess @ g6
F7 o7 fas AT 9T wray $9 W
FLATIT !

=T Tl A : § UF a7 WGP AQ
Hefr ST & T AEar g S Awriew
g fow X 21 safeqdl & sw@@qd § a8
IFEH AT g @I ¢ arfs gar
T qg FAT 8 °

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Hc was going to answer all
these pomts.

PROF, D P. CHATTOPADHYAYA: A
question was raised by Mr. Bhupesh Gupta
whethar 1 way aware of the contents of the
CBI 1eport when I came here and made a
speech.

SHR1 BHUPESH GUPTA: You have said
m reply to the fist question that when the
news items published in the Blitz came to
the notice of the Government, secret verifi-
cations through the CBI were instituted.
From your reply, it was quite clear that
the CBI investigation was on and you weie
aware of il. You said later that the maitter
was under verification with regard to the
names, whether they are genuine or not.
All that 1 asked you was whether you had
asked the CBI before you came to reply,
aboug their finding or is it thar the CB]
did not care to inform you Kknowing full
well that the question was coming on the
27th August between 11 and 12?

PROF. D. P. CHATYTOPADHYAYA: 1
was -going to clarify these things. The point
is that when I answert.d the question in
the morning of the 27th Auvgust or even
when I made the speech in the afternoon
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ot the 27ih August, the contents of the CBI
enquiry were not known to me or were not
avatlable to me. 1 think this is the answer
he wanted, This is what I said before.

SHRI BHUPESH GUPTA: If I wanted
the answer 1n that way, I would have asked
you some other thing. 1 asked you whether
before coming here you asked the CBI what
they had o say with regaad to the genuine-
ness or otheiwise of the signatures or alter-
natively 1 asked you whether the CBI kept
you 1 the dark o1 did not inform you,
I am not asking vou anything more than
that. In the afteinoon, when you came to
reply, you told us that you have tound out
by personal verification from the Members,
that the signatures were not genuine. You
never said, ““CBI.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): This is precisely what he has
been saying

PROF. D. P. CHATTOPADHYAYA:
What I say or what 1 was saying is consis-
tent with what he is suggesting, namely
that neither in the morning nor in the
cvening I was intormed or aware of the
contents of the CBI verification. The report
was made available to me only on the 3lst
of August. I may add that at every stage
of their cnquiry, the CBI perhaps does not
keep the Minister or the Ministry informed
of the developments or otheiwise. T sav per-
haps because on this point Dikshit ji mgh?
add snmething later on.

SHRI NIREN GHOSH: The question is
that you did not usk the CBL

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Let him answer this. You put
lot of questions.

SHRI CHANDRA SHEKHAR: Mr. Vice-
Chairman, Sir, the Minister is on his legs.
He is going to spcak, Our friends are cn-
titled to ask questions. But let him- have
his say, This is a very peculiar way to deal
with the proceedings of this House. I hope
that the Minister will be allowed to speak.

SHRI BHUPESH GUPTA: There is no-
thing peculiar about it. The Minister makes
a speech and we ask questions, All that I
ashed Is a clarification.
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PROF, D. P. CHATTOPADHYAYA: The
other question which, was raised perhaps by
Shri T. N, Singh was as to why the Gov-
ernment took such a long time, say about
18 years, to correct their so-called mistake,
namely, the consequences of the defective
notification. This question was also raised
bv some other hon. Members. They also
asked as to why is it so that the view of
the other predecessors in the Commerce
Ministry, that is, my predecessors, not one
but several predecessors, had to be reversed
or modified in 1973 My submission on
took in September, 1973. My submission on
these three points are as follows:

(1) Successive notifications of the Govern-
ment indicate that the aim and the scope
of the previous notifications were inadequate
or less than what was originally intend-
ed. ..

SHRI NIREN GHOSH: Originally in-
tended by the Government,

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): 1 think, Mr. Niren Ghosh, you
understand English.

PROF. D. P. CHATTOPADHYAYA: Sim-
ply because the language is important,
therctore, 1 am not speaking off the cuff
but from it.

(2) In two different spells, spread over a
decade, 1962 to 1972, the cases of importers
of Yaman and Mahe for some reason or
the other had been lying before the Delhi
High Court and so no administrative deci-
sion on the matter could be taken.

(3 It is inherent in the power and res-
ponsibility of Government to review, modify
or if necessary reverse its decision on the
basis of the new facts or reasons or both.
The point has been well argued by Shri
Manubhai Shah,

(4) Fallibility of the human nature and
Governmental authority is the basis of demo-
cracy. Separation of power, doctrine of
ceview, judicial and administrative, etc. are
there to reconcile the ends of justice and
Hberty.

(5) When it was brought to myv notice on
ne basis of recorded information that un-
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intended and somewhat avoidable hardship
was caused to the importers, it was, per-
haps, called for us to take some remedial
measures according to rules and regulations.

Sir, a question has been raised as to why
only 50 per cent has been given and why
1t is that what has been given was ex gratia
and oo much of importance has been
attached to the literal meaning of ex gratia
and not its legal and contextual signifi-
cance? To these things, my answer is some-
what like this: Under the licensing proce-
dure, the marking ‘ex gratia® is given by
the licemsing authority on a licence wheie
it i3 intended to prevent the licence-holder
from claiming further import quotas based
on such licences. In the instant cases, the
importers of Yanam and Mahe were dealing
with import items in the past which are
currently banned from import by establish-
ed importers. These jmporters have, there-

fore, been allowed to import alternative
items which are now permissible. These
licences  for alternative items have Dbeen

marked ‘ex gratia’ or ‘N.Q.Q.” wmeans ‘Not
Qualifyinw for Quota so that these impo-
ters do not build up regular quotas for
future imports based on these licences. Sir,
on support of this ex gratia payment, I
could refer to a Government Notification
issued on 22nd August, 1955, as earlier as
that. There 1t has been said: “‘It is deter-
mined that if the lapses were on the part
of the applicant, the application may be
rejected, While enforcing this principle, the
licensing autharities will no doubt see that
bona fide delay by applicants in the sub-
mission of complete documents or other in-
formation required in conncction with the
application are to be overlooked except
where the licensing policy for an item has
undergone a radical change. But where it
is established thal the lapses were on the
part of the I'T.C.— the Import Trade Con-
trol authorities—and the application could
not be finalized or was wrongly rejected,
the licence should be granted on an ex
gratia basis under, . . etc., etc.”.

And, Sir, T have already submitted and I
reiterate that had they been entitled but for
the defective notifications than what they
would have got, we have given only 50 per
cent of that and that too under restrictive
condstions and the restriction is both in
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respect of monctary ceiling and alo in 1es-
pect ol items.

Sir, T say and I say it humbly that my
decision has been the result of duly pro-
cessed 1nformations and facts known to me.
Now, Sir, I have said in my statement that
all these matters are under examination by
the CBI and on a verification by the CBI
the whole wuth will come out. Sir, [ am as
much mterested as the hon, Members of the
House are in finding out the (ruth and our
interest s in ruth and juostice,

(Mr. Deputy Chairman in the Chair)

SHRI NIREN GHOSH: Si1, he has not
been able to answer a single word of the
chaiges I made and he has not been able
o gine me a single clarilication which I
sought. Theielore, it shows that the
allegations and charges thap arc made are
proved to the hilt., (Interruptions).

PROY. D. P. CHATTOPADHYAYA: That
is a conclusion which you may draw; 1 do
not know.

sy TRArCaer : A, § owmee
T HaA & grTfad axe & fras F&
HTR AHATE I og & o 5 9T eam
¥ A FT A WX IGF q1X AL AW I
AT | arFE oE AL I3 1 A1,
ot ot o9 & AT Q9T N W § A
I ¥ OF I AT ) 9 989 & AIHT
9§ JA7T ARATE ¢

“It is a naked fact known to the trade
and Import Controllers, Pondicherry,
Madras, Bombay, Delhi, that the entic
Pondicherry  parties  ex-gratia  import
licences were sold in advance and receiv-
ed lakhs advance payment (stop) It is
known the cases were piloted by one §.M.
Pilla;, Cuddalore, authorised Liaison
representative of these parties with s
right hand (stop) Assistant C.C.P. famed
$.L. Sharma of Bombay who piloted
successfully these cases also sold the entire
licences in advance and obtained cash on
behalf of the parties (stop) An enquiry
will reveal the truth as such (stop) The
parties who aie given these licences are
ncither importers or as any capadity
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financially or otherwise to import goods
on the face of unport licences received by
them . SUBRAMANIAM”,

T AT, TAHT TG F 3 qHaT g |
o ot 31T F i fad § 0

T QAT ¢ AL, I T |
IZ AL AT & A1 AT, THo Yo
dro Fo o, AW 7T, 75 faedy |

=it TR fag : o o SYEr?

S THAACAT 2 [H QA FAT AT
BURIE ? 96T, 991X 1, A& AW[w
g o udo o & | #wq, wa & g
AR g f@adr o a1 ot agmrea
q &, I9 79 &7 Fre {297 T47 UF 1A,
5 9% ara wrgAfewa sifed w8 o,
qg TFIIE AUTE @F AG F@T 9T, &g
ATZHT AFT S 49 JATE | § SAAT =T8T
g fF 1955 & 9t %9 31 gar 41 W%
1974 7 1 38 QA W &. ..

SHR1 SARDAR AMJAD ALI (West Ben-
gal): On a point of order, Sir. Si1, the hon,
Member alleges that whatever there is in
thar tclegram i the same thing that has
been quoted by the hon. Commerce Mins-
ter. T would request you to give a direction
to him to place it on the Table ot the
House, There is something more in it. ‘

MR, DEPUTY CHAIRMAN: Mr.
uarain, you contnue your specch,

Raj-

Y TATA : AT, IT A AT
9| 19T g0 A & 29 9% T@AT |
TEATGAR S §FA§ Fo FARA IR
FGL : AT AT Y, w9ft o) o i
EATT ATET & qud 7 faar fwawr oy
AT |\ TR ST e Ao & s
e TR AT QT AR AT § . L

ot <t < : Fav AT 2
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=t AW : f5EE ) agi R s
BT qoo §, avTiag gee, faas wfass
q FHEE R, ..

S, @ FF g qA A B
fewm & F9g9 ¥ WL F SEF g FA
TEAT E | gAY SR oAl Her
Wt el ag gfsfwam @iz qifafewa
T gHIT 1 AT Qe A1gT F R
A AR a8 Niferfeas gaer 78 @ )
ATEL FT FIE ATGT F) TAT AG FL gy
g 1 T qiETHedy e w ¥y g, a1
g TFUT g

We will deal with the political activity of
the gentlemen here.

gafag ag 4% fafean, a3 73 Mar
ST, TOFT Aw g 5 97 gw @
a1y foeard & T=fren wiv @ A &Y 9w awg
ag Fgy war A fx afed safsfira e
g AR 97 ag "rfaq g s aw F gedwr
3 g, FOFTEE AR 7 qd ¥ nar
STAFT EHT | I8 GAT ag Ao Fgr T
off f ag Difafere qamm 5 a1y faewd
IR g, g9l an AR syfsfmaa
TFAAY Ffama FEOT AR T UAIE
M 1 gafag 7 a7 aeaAl § FEar §
AHAT ® WA 5 gATIEmE & 9T waAr
Sfawr 1 q17 I X @9 T FY0 g®
Fgd & fF a8 Difafewa vam gt arfed
T migamed F9E g8 J7F # AR
S FTH AR a8 FIEF AV qUAT AT §
M I ot R gE S e o1
T AT 1 FEAAT  SERAHT &7 | [0
Fq 7 T AT at ?

That decision was a political decision; that
was not a legal decision.

st AP qAE A 2 W@ GRS
7 aed §9

St TSRS 2 A AN Ty ]
AT AR AT AR ATH FAAT | 9
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AR TEAT JTET § A F HST H Frw 4T
g1 AW, § 987 R 0F §65d 71 @
qEHT ATEATE ST fF @ aF R b g -

Trad ATFERa: 9@ wfEafEar )
THF iy Aty fe, Ae qeEad )

ot Fuemafa feudt S s
#d TAFA & | UF Afaq &, Far w9
FT FFAT §, u9 Teafq FT GFaT &,
IEE FLAT & AR wfaa® F@IE |
AfeRT agt ax I 71 Ffegsor g T4 §
LT 987 §, ZEfAT wad & g Er
=St wragay faqg : swre, § ag fadea
FIAT AR § - - - (Interruption)
MR. DEPUTY CHAIRMAN: Mr. Kame-
shwar Singh, don’t go on interrupting like
that. We have no time.
sft AT < =, § agd anrs
g wga agw § & oaEdw ol oy
Zg 919 T I 3 (% gAF e SuAT
#red &1 o faar ¥ fF 3 e T AR
5 AwreEw AT 91 W fow qATew
X GEATIR WETT & gY ! Ag A gH
FaT Y ST | F AT ARG B T FGAT
argat § f gar wré fgewa fag oft 9
fStAs) cadaar dUTH § w1 @ 97 78I &,
9 qUY I§ qaET A AEEIAT STAuET
St & aR F F71| JAIFE S & IR K
ITF qg ¥ F3A T AL AT

s\ fgwwa fag < i wg¥_ard ?

Y ORAN : F IqAT FEAT
FIgaT § F 90 57 19 AT qIT F qEATONT
waer que WL 3@ | g FET aan §
fa<rdY qer FiweT ufegAwa FT @I,
ke g7 #T WY | 77 g0 Afagan
FRRE? AT TN AFRERE F 21
TIEl & TETET & A1 a9y ! 3T 21 gEe)
F SEAET § A1 4 ST AT TAT g
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a1 7gi ? SAFr =ik wik wfiser #v gAw | afad arqan fox £ q@mw § v 60 g

EATATAEN ? TTL 21 FTUF T F AT
% qIEql & geara wF . |
F§ WA dIEq . AT AATE |

st TFFraAw : AW, §F FTEARAH

FHqUZ 3 HIT FTAA FTAFATE | I T
% faaasz & a9 o9 qg F A
ST & foeT vaqad 1O a9 aF gH auEs
7% FZ7 T3 FF 372iA seqad fvg £

q, sfrww, zaF! qAd & fag Jar
gl g

oY FIew Ay fgEA . @EmaEw,
AT AT Fag q FTTA F a7T Y,
fyrsreard ove geavET AT A T qTT A
afew oy g ¥ 38 affua grar
FIfET fiF FITHAT |, AHTAT AT TASTFAT
T FIE T GIT FIHT 9479 3T § T
gH I YW &1 GG AEAT AT )
20 §IE4A1 § @3 gFT a8 FATT faar T
Ieg19 FEATEAT A% fFQ | W AT IAET
aFfer A3 w3 2 AT &1 ;WA [ARY
wrh qidamed S |

st T ¢ 7 fEady S & wgar
argaT g fr wemEd A T F
#a | a8 &7 #1 gmmar g, T 2age
FT ATAAT A1 & FF feT F1 50 a1 faar )
A #9 | TG IF 57 FEqGA T & TFiaw
wIRTe g fag 740 FT AT q FAFT
AT AT AT AT & fA da=RAd )

A, AR qgT § NFF FF AT
ST HIT ZqR FEATAT gaEdl 7 Fg faar d,
zafau 4 3746 9T 7 FE FEAT | T AT
21 wrafaEi 4 graraT fro & wd ag
FITAT T 56 T8 191 FTF =T THo T o
fioy & Frpzam g A8 8 ? gad AT
o qF@T, ag<ar, qwar, g faar
g AfqaA g sa s faa 58

. fewTa gamm,

SAH AT AT AFTE | TF A7 7 Fg §
f gaTr erfaawa gy fReT @ 98 &1
agi foa £ o0 9T IR HqIT a3 &, A9
g ara & uF @1 fwd & gEe Sgrer
afaq awmw fag 1 9@ g 1 afaq
A Ay Jg T 4, g F a9 T F
ST FaT § | safae gfaq araEn
fosr %1 gw AgT AR FW T

S TFWET WEE 2 T qF IO
I FT AR FX R E |

Y UKAAT : qT J@T T, IqA7
FHIAT ATE FHATL FT I AT
TAFT AT FE ar A fam m @ g | @R
=g e fowdw #@, .,

it Iqastrafa : gaT FET AR &

Y TqRAAWEAG : T9T FEOT A
Ffagaran fog § Fav S o qE
ST SRR SAFT AT
wiT &7 qF gAq {AET gAT & 1 TEE |
stg oy St fiw fafreex gooar g4
FHAT & gH FU fqar. |

Tewat : (s wfqa qremw fas) o
ST AT AN IR TC, HFwAE F1 957G
9T gHT. . . (Interrupticn)

S TAGT : {7 qHAT ATEAT §
& 7 gfrar % qardE @ FrE F F
qeT g forad fa=z o w43 AT 8,
Iq AER & 90 AR FEGIT I TG 31,
arFTyar TE A% T & wea IEA
que w2 faar &1, 3T 3 & fF wati ardE
T 2 AT@ 50 AR, HAT TG FT 50
FATT, ®AT AT FT 1 ATG, FAT AT0G
F 3 ATE AGT AL AT TAo THo ey
7 faayr fee | 99 wfaw #1 sfa S A
AT FT faar | fox ot a0 99 &
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AT ag FEn H g sw@ € 9 w3-
AHE, AT B 41T E | BT AT AR
AT Fi€ fFar 91 7 A AErEraT i
FT FE 1T g5 7 ST Yo aqTZ0 THo o
T FT QT AT IqHT Fead F fear 1,
AW FT S & fAFear FT gar 7
& oW

TG AT ATTT ¢ TG |

sfY TSI # g e ARAr
g & ag a7 gt 41 & 91 @ 7 7
7 =gar g fr gudm afafs @7 =0 &
arag g1 | 9g o feadne & wdr #1
g AT FFAT Y, foF e w1 AT AT
T &, ag fwfwaa #€ 7 & aFar |
¥ #OHr IEFTG § A @y g, faema
WY {T OFL FEAT B ..

oF ARAT "qgeq R ?

=Y THAATCAT ¢ FIAT FIT T qI7
F¥, AR AW A, faga F, qegar 1, qeFy
F, TUET AT o q 39 93T & a1
HTET TET FL THAT AT SAFFTY FT fouT
g} aFar-fd uw gAR gfam o1 q@mr
9T T & | AT Fis fwar g Ao
aroey fa |, arw FW fFa qgaratad
areraer fasr 90

gg qfF gfea & zafag o 39
qemtea 9T wafa wT T g | ;T ag
ara qer A1 & f o1 "io dTo W qAWIEA
% Qg AT TR T I TEIATA TAT AT GATL
frm wfoq aroow fag & o @
nfaede afera it § g TeaaTa 7 91 FT S
e 8 fre | s g TeT s fr ag am
AEY & AT AT A AT A Gl
fEarles a1d AARA FTUF WeAe o
F arew fafaeer & am &1 @ 9 AR
ST9 Sfea araa A w1 AreA gur o
FT ATH AT A0 ATTAT  fRey =erar § a1
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SEM qAUEA F A AR A g
T AT FeTd WY SN A A9 S & forg
A g & wgr @ a1 5 gw ¥ g arw
qTF FATAT & afaq qrgan T {, 39 ¥
9H FT F foqat w1 7T 39 gL T4_T ST
#1 3 frarmr  q1g| o Ay arEr g
AT ST FTTF ATG FTEIA AT FRHT
4 frar o1 AR g 99 gE g 9w a
FEIET T Fal fF ag T 91 gArdy adg
TEAAT | T ST A w0 fF ag ga e
q T | FW 91T FY AFC G0 FIfeT g5
AR FHA@T &1 favamw 41 fF wag go
ATH ST TLT W T AT | AfwT ey
ST & THTH AEHT A M F TA I FT
fear #iT ag & 91T 98 UF a1 F7 SAT

‘ENAr gEE R | ¥ qedr g g F ue

AER A QA § T OFAT AT IqAAT 98
g FIAF ARG g | 97 T § A
ST mad gHIL 97AA & § AT FT aar
7FaT EfFum s T FFAE A
argar g fx dadty afafa g : J17 *1¢
HrE ars afera aroaw o shvg safeag
U FE [T QY 2, @AfFa qU AT
gfaw ST FTFE avgr adrg, AfFT 7 o9
F TCIATT § qOUT FTATE | F Ut & gorr
qEHTAT, AT T FT § 3@ fA
¥ Argar g fr wag & afafa 43 14 9d3a
St T qIG FATATZAT § 1| ITHI T@H
AT sifgg ar | ag afaa araae o F
a1 SR qredr A g ag Siw
TWRrE |

it PR aT| qAw : (HTET 93T )
srg fewdt Fweda @ed, § aga KA
gaE 8 T g WA W@ OE AWK
T AL AT TAATCAV qIg 7 4 @rar
+t frar ot 5 a8 aga 7B T o S
? | AT R AwAE § A awag g
HTIAT FY TCF § 517 @R F 30 99
9 A AT AT SR fFAT ITF |
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UF 919 7 1 Ig S FI FT AgHT Al
TATT TET F1 % T ST AFAT T T9 G399
FANA § 3W W AT FAT FTAAT AGR
AW E | T I 74T & o uF arferardady
FAET AHIT FT T FNIA TAH I AT
AAFL AT 27 IET F qATA B FAG |
Fag fafaezt § a=des & g &
StaTe ® araar & 57 | afed g7 .
foret & 7577 AET FOF T3 FE qA A9
19T &, 1 IS HTHT ITAT AT § AT IR
T AgA 1 2 1 UF FEENUA, UF TF-
Fradl AT TF T1AT AR AT FT AT,
TR, TEATT S AFT A1 & 99 & fp
TF HTE YIT JTAT TZAT G971 FeqAT ITLETT
a1 fFar 9T § ) AR AfgET # O A
fear srar 21

I =13 fHT AT9q ATATE ATATT A7 |
g ATHINE GTEA & ATAT B, ATAT T
foRar AT, IF IFT A FIE A SFATAAGIAT
& | SUF d18 g AT B3 7 7T AT,
AN BH FI IATE AT AT AT ZIATH |
§ ag war =gar g B osmdfaos &
FAAar @ faegi  mfaarAiT Fad
% AHfHa 17 AT AWHT Z F97 A8 I
# WeRqTad FEAATA  FAT ATGA § AT
afsedz & Ffemrad ? 93 9§74 AgH TF4TT
eI S O AR L 1
afsedz 41 warad g, 91§ {9T A7
HATAT 31 AT A3 ag TAATRE HT HIAT
&1, arfTRE F1 ag Aferare g g fFag
FaTAdy wferqd gLt @ FE@Era w
god fm #1% Qa1 S 7 A o
foasr gaam g3 & FdaET &Y,
gr3q F FAAET | fFar wIr o1, I
% fFat gaex 3 frdl & #7067 T
# fau farar £1 1 &89 | F1 0T T,
fecdt A9TAT  W@IEd, gLagT ®T & |
aq7e frar wmar 2 fF o ARew arfaa
e T wee fafedr § 1 9@ 9T 21

[RAJYA SABHA]
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HIEHAT F e&qFT T U I9F d 20
arafaar 997 segEa g SFTHT fzaT
TF GTET 7 IETFT g1 FT THTL FFay |

Wgl % fF 39 AT & avRanT 5w
T AT ATTAT FIH A ;T4 2, A2 AF
A T AG AT £ {6 rghe & 57 S
W Rt Fraz F1a a1 frey Fifefrdo &
fgar® Fraardy Ay ag AT S aqrea
oTe § 98 48 & 5 srama Sy gamy w3
AT grar IFT TG TAT T 7T 9K
IAATRZL F GrAC H IEq@A 8, ATIA
gifaa wva &7 T 17 | FAI T q¢
e w6 39d arer fead &
g1 &FAT 2 o At &z ag mAw &
T 9T TIFTHE D FT ®Ad wAL gaTed
A | NI IAT F gEgae &
TFo Ao WMo & HATeox @aT TAT
g% 8, 998 aar w@ar & 5 uF amed qa-
qET T F QT T4 T OF FET IC
3ITF AT 7 AT A A% F Arg
AN ZW £F a7 ¥ & T fre 7iE
9T AE T | § Ag WET FT Q@A
g & oo auir § a3 wew
71 ff 4 Tga arzd@T A7 A9 @e
AT fad 4 W AA TaIEd AAHT g
THq w01 5 98 ofdade  Fradl &
TAGT A7 T T g g
g, Fgl qrienmde & AT Ao Ay & 7
fafreze & o @ faaar s 3T,
fraseaad 7T 27 TELT A7 8 § AR &
aTfFaTHE & ©F B 98 §F aras & fr ag
foret Fa 1 fradee #3199 grow &
TIE awaF T & | I F AL AW
war 94F g 1 f faad ofaarddy #76 &
1A FTT BT TETA GATET | I ARG
ag giAar  fr grew ¥ et av Fwee Oy,
frelt e T age & F feafad 7, ar
ndr #rday w § feR gew W
feoaaardt a1 ATAT  gaAE F1 aE
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F1 AT & AT A8 Far Arar (5 A
FeITATT § aved 2, gufaq arfAame
FAL AFCLZIAN ATFEA A1 57 ¥4 § 8-
F1d L | 7Y qanfva ag 6 faady awd]
FY TS T AR L UH TEH 7 A1 1T IS
& ~ A AR A G TATT FHTSATAT AT
T qT——ag T2 & [ TFT o Ao ATEo
qT w4aT A8y & | gW F7d 2 fw gwar of
W{ET AET & a1 WEAT g A8 g |

qg WEAT qET ATAF g | gH ST g4
FAT 49 TLIET 1A AT § T2 F1 AgAF
qT A% 9 UAT A OWAT 1 WA T
w9 & @ Faq fafqeed & F a9
T Fgd a1 ATATT & qra<l F1 T agy-
T a1d FgA T AT Ag] (AAGT | g
g 39 19 1 5% & 737 &, FF 3o wea
§ g9 9md AT dfRd SEw fAn
ga®t fzar & savay faam &1 geqara #<F
FTTEILT & 9 TH ATAT Hlo dTo HTio H
AT AL FTAZ AR 2 FF 180 ;1o
Wiko =TF I FAF1 § Al Ig F&AT, TaTq
F AR 45 qFAL T 6 qoF A7 mFar-
Fqfeq 9T, IF Jfzaad av T A 2,
HIT T A7 F1 MfFade 97 93497 § 78
a1 FErfanfrs g7d g7 € ga97 AT 3]
qassgr fearar angar § \ 9T waw Jreay
T HASTT & TR FT § ST A AT
TETE fF IaUHo ATE 0 W0 THETATE AY
foar graedoe 11 § 98 i warad
frradt 7 gan g, aferez 3 o d gan
& | WAL AFTRE IqT qIHEA A g1 AV
AfSfede JHRT TAT geaee o ah for et
FEY ARAIT FY GFLT FT qHAT 8, AT
aeAm & faT o3 gra & F awar &
TG AT A% § g9 AT 9% 93ET JE
FAT AR | § A9 qWA Gl A1
FTBIAT TS (FF T F GAAT A0FAT F S
nfaaezg @ afqsq faqe fag w1 2
THHT GAATE 15 95 FTHAT @ Z |

[11 SEPT, 1974]
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Then the question is what is the position
when the magistrate 1»  dealing with a
report submitted by the police under ec-
tion 173 that no case 1s made out for
sending an accused for tiial which 1eport,
as we have already indicated, is called in
the area of question as a final report?
Even in those cases 1t the magstrate
agices with the said 1epoit, he may accept
the final 1eport and close the proceedings.
But theic may be instances when (he
magistrate may (ake the view on a consi-
deration ot thc final repory that the
opinion formed by the police is not based
on a full and complete investigation in
which casc, in our opinion, the magis-
trate will have ample jurisdiction to gne
directions to the police under section 156
fo mahe a turther investigation, that i,
it the magistrate feels after the considera-
tion of the final 1cport that the invesu-
gation is unsausfactory or incomplete or
that there is scope for further investiga-
ton. it will be open to the magitiate 1o
decline to accept the final report and
direct the police to make further investi-
gatton under scction 156. The police
atter such further investigation may sub-
mit a chaige-sheel or again submit a final
report depending upon the further imvesti-
gation made by him, If ulumatcly the
magistiate forms the opinion that the
facts sct out in the final report constitute
an offence, he can take cognizance of the
oflence under section 191(b) notwithstand-
ing the gontrary opimon of the police
expressed in the final 1eport.”

rTT GATEAT BATHT | TE GIAA FIE
F WTEAANA # 5 71T JIreT o Ao
wio #r fagfe & ar qfaw #r fofe &
qANET g & A gew a8 wierane @
TEAT AT wTd gT AAaq (R A
AT frzad fodt F1 90T T 1WA
et a7 waTerd’t aT o gdm Ag g,
STRZLAT TT AT A GV A1 § AHAGT
g et o oy srg e o 7l AT |
G &R oarerat 98 q1 WOET 3T &1
TEAT AXAT TH ek | Z7TF AL (AT THAT |
A3 JwE USATIAT Sy owd AT |
TR FAFH G B A AWE
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AT, § ARG a1 FSHT TH  FT@T
g | " AT A q1d WA g uw i
HIRG gHT 2, AT 7 goT & A1 597 fom
FTAF qoF FT T § U G Jra1gs  FHar
T E AR 98 9 2 % Iy gAaedno
e 12 31 IR0 8 A1 AT F FT ATH
A @R Afa=z & faodr # g
afyeze #1 fAUQAT £ % IGFT AAAT
&Y T I OA g7 F a9 G HFr
g ok A A ag dr s w7 g feoas
gam F fau ag awgw g s far T
frag Amdl § mfaamEed wHd & FEy
IF TN TET TGl § | T8 ACATLA Hareld
FT HTAT FA F arg | A GHT FE
% qufess & a1z oY qrfearde & foa a
JETE | 9 9% Fg OFdt e fwag oA
FaemeR & gawdy wg ¢ o =fE
TR GIIH FIE FTGAAT AZ] 7, FAAT ZT99
#1 SAAET F FTEUT TG % A7 0F
FALY FAAT AN | § FHAATE B 37 g
q oft qrfetaAeE 1 S A1 BT IETAIL G
fr ag oot Fad @ & fagamad | afea
qqT AT AT fF o 39d agFEE
w& FT A 1 ag R 5w awg § awt
¥ sy, 69 q @ € |t F7 SArT FO
A1 frw ag & @ feama frara &1 d@
T TS AT 4 g5 Y FF7 g f
qTfAaTHE F1 AW & AT adq 797 | Gy
Zrd | 78 g4t gare A § o anfaan-
Fz gae {70 @ & wwaTH & T |

TF FEL AT FE FLH 45 AT )
A WET § g7 T 2 6 A1 grsas 1 UF
THITHT FHET AHITHI A | AT g T
grea A arad fafen g 199 wfwg o
Tg MO AT ETAF ATZq% qrad 7§ 3
f& s o | I8 @rF AT W Sror fE
#g 3 g5T AW ok @ 9w a7
qrEAT HATTR qATS HTAT g3 | AT
# Fgar Aear g fr ey off fafaeean

[RAJYA SABHA)
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g wfere gifaw 48 & fr ox are Pral
WA AT THo WTEo Ao T &1 w1y AT
g IUFD ATV FT T F T GEA
% 3, faarg wfaedz & 7 afeqas fe
F1 arfaer gt £\ wfe &t & ag FaAr
A g 7o A am gw w1 oA
HIT AATREAT FHTE AT & A6 ST
®A 169 *T3fgm | 3R Fgr 7O7 T

Rule 169, clause (viii) savs:—

In order that a motion may be admissi-
ble, it shall satisfv the following condi-
fions, namely:—

It shall not ielate (o any matier which
is under adjudication by a court of law
having jurndiction in any part of India.

A FF F I AL | qIEE ATF ATST
T FHLTET AT AT HTIT FTHT TAIAT A3 Y A
= o T2 K Ig g A f 3@ wma
# me WMo WMo A Z, TR
T FHAT FIATEAAG! & | AFA T FTATH
FO7 2T 1A A7 IHF ATE T ERITTE A0
AT T AT AL IH T9 FAT AT R
T ZF WA FTFTHAL E0T, 39 92 39
T FwrE | fEw oavg @ v g |
qifaaHed FHE JEHIET FX FH, g
1T oY EEIR qIAA 2

AT TAATA TG T JGA FITA
FIAMEAF U AG Fgd FT1 HI000 &7
f& saaMTzad fom draadd & ewaEq
2, ATaSE SAF TEAT FA F AT, qE A9YR
froar oo fr wraa s 8| Aawmarg e
TAT IFM AR FAAAT FT FAT
TR A7 & gafan faafea § wm faeae
1 ‘
Section 67 of the Evidence Act says:—

If a document is alleged to be signed

or (0 have been written wholly or in part

by any person the signature or the hand-
wiiting of so much of the document as is



155 Motion re. constitution

allcaed (o be in  that person’s  hand-
writing must be proved to be in his hand-

writing.

FvsA  ATH 97 I9 A ¥ 4gf & e
SR fem=e g9 & zeRR wT fEEr
g )

There is no such presumption under the
Evidence Act.

gafaq & AT agar g R am #Er
ME 2, ag T & W HES FAE TIET A
TG FA F [0 WTFITEf T H=S
SBIFT T fel] ag WO ATt g art
qew # 34 419 7 qET Gar gt 5 Fww
Irél Wit & FCA F (EFATwATE AT
& oiv 39 07 et SIAAT dEgAar & | 6EW
TrqTuET F7F F fAR WT Hew § Taq HET

TR & far gy Wee @ e |
gafar § T foaw & qEmEed F

5‘ |

MR. DEPUTY CHAIRMAN: I will call
some more Mcmbers. But they will bave to
confine themselves to ten minutes. Yes, Mr,
Chinai,

SHRI BABUBHAI M. CHINAI (Mabha-
rashtra): Mr. Deputy Chairman, Sir, I am
happy that my amendment to the Motion
under the consideration of this House has
been admitted. Hon’ble Members must bhe
having in their hands a copy of my amend-
ment. As would be seen, the amendment is
simple; and it seeks the appointment of a
Commission to consider and recommend in
what manner the present system of import
licensing, which is prone to external pres-
sures, can be replaced by an appropriate
adjustment in tariffs and/or otheiwise and
thereby rveduce import licensing to the
minimum. Permit me, Sir. to explain the
rationale of this amendment. Before doing
so, I feel compelled to recall my long asso-
ciation with this august House.

My membership is running its seventcenth
year, aud during this period, Sir, 1 have
heard debates, good, bad and indifferent
and 1 have personal knowledge of the

(11 SEPT. 1974]
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heights as well as the depths to which the
Mcmbers of the Treasury Benches as much
as Members belonging to the different politi-
cal parties can rise or sink. There have
been many elevating as also depressing
momenls. 1 submir that the debate today
should go down in historical records as onc
of the bench marks in our political cvolu-
tion, and that we have the requsite
maturity and skill to discriminate betwecn
personal interests and public good, between
the substance and the periphery.

The Members who put their questions en
the 27th August—I believe all of  them
belong to the ruling party—drew their ins-
pitation from a Bombay Weekly even though
this Weekly is known more for sensationlism
than for sober journalism. The significant
point, however, is that the young Minister
of Commerce, Prof. Chattopadhvaya, in
reply to this question, did not hesitate to
wention the names of the Membeis of
Parliament who were purportedly and
allegedly interested in the issuance of import
licences to some unknown parties in Yanam.
Here again, in term prespective, the con-
cerned file was inherited by Prof. Chatto-
padhvava.

Such a question as well as such an answer
could not have been asked or forthcoming
in the political system to which the hon.
Shri Bhupesh Gupta, who is spearheading
the Motion today, is an ardent votary, My
simple point is that our country is safe so
long as our democratic political institutions
are healthy and are worked on the basis of
free and frank discussions, Democracy has
taken deep roots in the Indian soil notwith-
standing the prophets of gloom in India
and abroad who predict from time to time
that the Indian soil is not congenial to
democracy.

1 beg to submit that the issues arising
out of the import licences under reference
must be considered in this wider perspec-
tive, and in the contexy of the need to
make improvement in the licensing proce-
dures. If, at this time, after bringing up
the matter in a democratic way, we ignore
some hasic considerations, then we will be
doing an injustice to ourselves as well as to
parliamentary traditions, Witch-hunting goes
ill with democracy, so also arrogance of
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power, whether manifested by the Govern-
iment o1 the Opposition. All of us are com-
mitted to achieving nobler tasks, that is, to
strengthening our cconomic and political
institutions and to improving the Govern-
ment policies and procedures so that they
serve the objectives for which they arc
intended. Tt goes without saying then that
any policy or procedure ‘which is prone to
benelit a few or which can be easily cx-
posed to external pressures should be scrap-
ped and climinated root, bianch and trunk.

Sir, our end is to bring about a Dbetter
organisation and not the ‘merc blaming of
this man or that. I am sure that this House
will, as a whole, rise to a man to defend
the priviledges of Parliament and, at the
samc time, to frown upon anyone, whether
in this House or outside, whether high or
low, who wants to exercise autocratic powers.

After all, there has to be one law and
onc court for a public functionary and ‘the
citizen, whether the citizen is a Member of
Parliament or not. No one, whether private
citizen or from the Prime Minister to a
ticket collector, can act without legal jusufi-
cation, and transgression must be punishable
by the court of the land. There cannot be
privileged persons, and, conversely, theie
cannot be privileged courts.

It is extraordinarv tc suggest that hecause
the names of some Members of Parliament
are involved in some issue, that issue should
be remitted to a joint Committee of both
Houses of Parliament. Ave we as the custo-
dians of the liberty and rights of the Indian
people to abrogate to ourselves special
treatment? Are we above the normal laws of
the land? The very thought is repugnant
and goes counter to all that is best in our
country.

At least one lesson has been thrown up
out of all this, and it is a lesson which we
as Members of Parliament have to learn.
Some of us, most unfortunately. have not
cxercised enough self-restraint and bandied
about names of private citizens and officials
to illustrate a point or to run them down
for unproved acts of omission and commis-
sion Ts it not time to realise how hurtful it
must be for those people whose names are
hecdlessly mentioned and who cannot
defend for themselves? Are we not worried

[RAJYA SABHA]
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bhecause some of our collcagues in Parlia-
ment have been named  without justifica-
tion? What is sauce of the is also
sauce for the gander.

go0se

Let us pause for a moment and calmly
consider the whole system of import licens-
g, for the aherrations theieto cannot be
otherwise undcistood, much loss accurately
assessed. The ongin of import trade con-
ol was introduced in India as a wartime
measure in the early stages of the Second
World War. A Notification to this effect
was issued on May 20, 1940, and to begin
with the import ol onlv 68 commodities,
mainly consumer goods, was subject to con-
trol, Over the years, the import control
svstem and the import licensing procedures
have been sulject to many  changes. In
hine, today, except a few negligible items,
which can be counted on our finger-tips
that are included in the Open General
Licence, every other item of import is sub-
ject to control. Every year about two lakhs
or. more licences are issued,

Nowhere in (he world is the issuance of
an 1mport licence an open book as in our
counnty. The Government puts down in
two publications-—one called the Handbook
of Import Trade Control, which broadly
outlines the import policies, and another
publication which has popularly come to
be known as the Red Book which deals
with the detailed procedures. Indeed, we
have evolved an extraordinarly good system
which makes it widely known not only to
importers in Tndia, but also to the Foreig-
ners who export goods to India, the consi-
derations behind the import policy for the
vear, as well as how much of each item
can be imported, to whom licences will be
issued, actual users, established importers,
registered expoilers and the like.

Having pointed out the open-handed
way in which we are operating the import
tiade control in our country, I must confess
thag T am not entirely happy or satisfied.
It is because the system, despite its points
of strength is wasteful and extravagant,
apart from capable of being misused in
situations of scarcities. Not for a moment
should we forget that all institutions are
established and operated by men; they do
not grow and perform their functions like
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trees. In every stage of the existence of
man-made institutions they are whag they
are as made by man. Consequently, their
success depends mainly upon the capacity
and interest of those who have established
or operated these institutions, It is beyond
hiuman natuie not to commit errors, whe-
ther wilfully or unwittingly. Our import
licensing procedure system, I am afaid,
does not exclude this human element.

A'momcm ago, I said, the import con-
trol system is one of waste and extrava-
gance. For the life of me, I cannot under-
stand, as to why at all we should have
import licensing when imports can be
regulated by tariffs. Our import tariffs are
high and if they are not sufficiently high,
they can be hiked up further. We can
easily get on to a system-mx, whereby the
import of certain commodities can be
totally banned and the imports which can
be permtted are regulated through the
tatifi mechamisin or in some other fashion.
Whosoever wanty to import the permissible
commodities cari take his or her chance.
Let the importer exercise his market judg-
ment, whether after paving very heavy
duties it will be worth while for him to do
so, There is a price beyond which any
comrﬁodity, whether indigenously produced
or imported, can be marketed. Moreover,
in the kind of system I am recommending
the Exchequer will gain through higher
yields in customs duties. Above all, the
present suspicions about the way in which
totally banned and the imports which can
removed. Society as a whole will be better
for it, for the environment of corruption
and suspicion will be removed. To sum up,
the present system of import licensing
along with fairly high tariffs is as illogical
and wasteFul as having automatic traffic
lights and also posting a policeman to
regulate traffic.

My submission then is that there is need
for a scientific and impartial assessment of
the licensing system to consider whether
the present procedures have 1esponded to
the purposes for which they were origi-
nally designed and to recommend an alter-
native to the present system, This is the
course, I submit to the hon, Members, we
must follow. We must disengage personal
and accidental causes to general causes,
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There may be some corruption here or some
favouritism there. These are personal and
accidental causes. The general cause lies in
the system itself and the system required
to be reformed.

.

With these words, I move my amend-
ment,

SHRI NIREN GHOSH: I wang to speak
on the amendment, i

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): There is no question of spcak-
ing on the amendment.

SHRI D. P. SINGH (Bihar): Sir, after
listening to the debates and the speeches of
the hon. Members of the Opposition, one
is left bewildered. After all, what is the
purpose and what is the aim. It is obvious-
ly something more than meets the eye
because if the idea was to bring the culprits
to book, then no person in  his senses
could oppose the appointment of the CBI
to investigate, Mr. Rajnarain need not look
surprised. He has been taking law from me
all the rime.

N AAACET : WX I T ag %
FUF F T9 G | AU AT TOH HA F
o dlo fag £ 78 @ arr a1 sfrmr it
% 9| o fo g a7 &7 | ¥w A
AT aoig Gefa @ &

Mk fag :qnw AN g7
% IF-3T 9 B T |

St TAAAN AT A S A FAG FY
AT aTT &

it 5 Agan : fo qeATAE v T
H A F7 |

S TN T FGAT, TR AY
TAGOR FIT &, qO 1 Giaq ar !

SHRI D. P. SINGH: Sir, T submit that
the most striking fact ir this is the opposi-
tion to the investigation by the CBI which
is the most competent body and which has
been able to live up to our expectation.
Whenever it has been called upon to do
s, it has been able to discharge its duty
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efficiently and properly. The charge that
the CBI is an organ or an agency of the
Government is 1eally surprising because
there 15 no agency which does not
belong to the Government and which
does not owe its appointment to the
Government and does not come under
the Government. Sir, our insistence on the
investigation by the CBI in this matter
ought_ta have been welcomed by the Op-
positicn,"whe, day in awmd 'day out, "have
been clamouring and asking for the investi-
gation by the CBI in any matter of compli-
cation,

Sir, in this matter, the questions that
have to be investigated have to be borne in
mind. The charges that have already
been levelled in  the First Information
Report  consist of  conspiracy under
Section 120(b) of the Indian Penal Code.
Now, Sir, conspiracy is conceived in the
dark recesses of one’s heart and is cxe-
cuted beyond the eyes of the people.

Therefore, when such a matter comes and
suppose it were to be examined by this
august body of Parliament, then there are
SO many matters

SHRI NIREN GHOSH: What will hap.
pen to this? He wrang up the officer to
issue the licences. And the licences were
forged and irregular. .. (Interruptions).

MR. DEPUTY CHAIRMAN: Mr. Niren
Ghosh, let him continue with his speech.

SHRI NIREN GHOSH: Mr. Tulmohan
Ram, under his instructions, went to
Madras after he was interrogated by the
CBL. . . (Interruptions).

SHRI D. P. SINGH: When it comes for
investigation, the investigating agency will
go into the matter as to wherefrom this
offence flows, who is the person that ins-
pired it, who is the person behind it, how
was it presented and where was it conceiv-
ed, whether in Madras or Bombay or Cal-
cutta or Delhi. And when you take up a
matter for investigation, please do not for-
get that under the Constitution, there is a
safeguard of testimonial compulsion. Sup-
pose a person comes to you and says that
he has not done it, Then the whole matter
comes to an end. When the CBI is investi-
gating it, it does not come to an end, it is
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the beginning of the investigation. Then
the officer goes into the circumstantial evi-
dence, as to whom they went, what they
talked and what they discussed, what the
arcumstances were and so on and so forth.
Not only the charge of conspiracy but the
charge of forgery is also there. ln the
course ot the mvestigation, there are only
three offences that were committed. But 1
bave no doubt that Section 471 of the
Indian Penal Code is automatically, attract-
ed Using in the circumstances of the case,
no one can deny that at some stage, if
there is forgerv in the document and that
document has been used for obtaining ad-
vantages, then a forged document has been
used and Section 471 of the IPC will at
once be attracted. And, therefore, the net
is cast wide—cheating, forgery, using of
‘forged document and conspiracy.

Sir, it is under such circumstances that
the courts have examined the matter and
they have declined to exercise their juris-
diction in favour of a most competent body
which can go into this matter, and who
can inspite of the denial carefully try to
sort out the evidence and establish the
guilty or otherwise of an accused person or
a set of accused persons. Therefore, basi~
cally this proceeding here, I submit, Sir, is
wholly inappropriate. I have heard the
debate and it seems the discussion has gone:
on the basis as though it is an open took
and whatever people might like to say, they
say about it.

Sir, the Supreme Court lays down the law
under Article 141 of the Constitution. The
law laid down by the Supreme Court shallt
be the law of the land and every agency in
the countrv shall run in aid of the decision
of the Supreme Court. Sir, the Supreme
Court, in the famous case of Mr. Anandan
Nambiar, a Member of Parliament, in out-
right and categorical terms said that wher-
ever criminal cases are pending either in
the course of investigation or in the course
of a trial before the court, then no privi-
lege extends to the matters in which a case
is lodged. Automatically, the jurisdicuon
of every other bodv is ousted. The Supreme
Court has said so categorically and the
decision is reported in 1966 in two Supreme
Court Reports in the case of Mr. Anandan
Nambiar dealing with the privileges. They
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said that no privilege extends in a matter
in which a case is lodged and a case is
being investigated.

So, Sir, automatically in the circum-
stances of the case, that proceeding has to
go on, that investigation by that agency
has got to continue until the body is able
to come to a conclusion. Now, what will
they do?

St TOAATCTAO : FH AN IS &, TS

s o o Firg : T & A, T
o @fed | @R FreE qR ST
TET g

g, !

Y qeATemer : I9faT A7 ST

F TART TG for | (=)

1t o Yo fog ¢ zafaw g &wr 1
fegma-sear @ FE A Fgr oar &
()

«ft tTOEY ¢ 78T fERraa-sear arge
‘wE g1 daEh | Ty fearaa-gedr amga

AN &% 9 fr a8 o Mo fag o1 Faaw -

(FFeT)

= o Gio fag : o TF@ & ww
qrEl & W foar fgedl o agq w4 &7,
TTTT & T Feh qTC 0T FLATE FT (ZAT |
feet amit 9 & fau wwEr s #5%
fear (eFEeT)

=t qwAIEn 2 FaT arear g fF
7 Mafedt Y d7 F 9ger aT¢ ghogw 7
ZHHT WIGATWT § a89 FC AT GG
& wr A e T7g 7T & 913 fggaa-
Seel 7 wr f5 ey S, agy 9%
TATRE & TSAThe 9 70 §, § TSHTTA
St &Y fardt 7Y awwar, g9 & Ao gt
EERECETEE I i Il T
TEEfTAT F1ATHT FrAHAE AET & Fohal
g1 # A9 WIAAT AT HAEL AR A
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SHRI D, P. SINGH: Therefore, Sir, I
was only submitting that after all the CBI
will only be collecting evidence to enable
any body, superior body including the
Parlizment or courts, or wherever this
matter goes, to come to a cenelusion to
determine the guilt or otherwise of the
accused persons or persons likély to be im-
plicated in this matter.

Sir, finally, I submit that the ‘motion
before us is not in order The motion says
that this House resolves that a Jeint Cem-
mittee of hboh Houses of Parliament consist-
ing of 10 members of Rajya Sabha to be
nominated by the Chairman and 20 members
of Lok Sabha to be nominated by the
Speaker be ‘constituted to 'investigate all
matters. Sir, I submit thatTin view of the
fact that Lok Sabha has categorically
rejected a similar motion, by 4mplication
they have categorically said that they refuse
to nominate 20 or any number of members

with this Joint Committee. Since that
matter cannot be gone into now it has
given a final seal to it. Therefore, this

motion is wholly inappropriate and nobody
can he appointed.

Y TOARTTAW T ATRGAT &
AR ST AT H TG ® AT GSFCIR
FI a1 ool wfaeer SgT | H7 FEATAG
fF a8 5% wite §

MR, DEPUTY CHAIRMAN: The objec-

tion that he has raised is very valid. We
will not go into it now.

Y TATTAN 2 S, AT AT
AaTfa ¥ ar oar 99 #Eg | 9o Mo
fog &1 o Fgar 3 FF ey faor 71 o
AT 19 FT FAT § AT &9 59 faa &1 739%

3
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gfafs &, satse yax afufa 4 q97 g 5
T 7 AWd ¥ | g O AtEE d
TH AT qET § FE, ferdee w3 6 A
Fqq wrefEt w1 oY g afafa § 99
Ig T FE A (zmaam )

SHRI D. P. SINGH: The Lok Sabha has
«categorically rejected this matter. There-
fore, Sir, my submission is that this motion
is not in order. Thank you,

MR. DEPUTY CHAIRMAN: Mr.
shankar Joshi; just five minutes,

Uma-

SHRI UMASHANKAR JOSHI (Nominat-
ed): Mr. Deputy Chairman, Sir, I am never
longwinded buy téday I may crave your
indulgence.

MR. DEPUTY CHAIRMAN: I have al-
ready told you I will give youronly five
minutes.:

SHRI UMASHANKAR JOSHI: I was
wondering whether a mon-party man could
contribute to this debate without making
confusion worse confounded. It is a matter
in which if one searches one’s heart one
would be at a loss to know whether he
could throw the first stone. It is also a
matter on which while speaking one does
not want to sound sanctimonious.

This is not certainly not a matter for
legal quibbling. This is a matter of polity,
polity that sustains a nation. Perhaps there
is a lurking doubt in the mind of the
people. I am no politician but I have other
ways of qualifying myself for knowing what
happens in the minds of the people. Deep
down in the minds of the people there 1s
a lurking doubt that corruption is being
under-played.

An hon. Member referred to what hap-
pened in Gujarat. He said that people were
asked to produce evidences so that the ex-
Chief Minister could be taken to task. But
what intrigues the man in the street is
where was the need for the Governor of
Gujarat to come out with a statement
in Delhi that he had found nothing
against the ex-Chief Minister. He repeated
that thing in Ahmedabad and was going on
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| 1epeating it, Is it intended that the expel-
led cx-Chief Minister has to be canonised
as a saint? He does behave like that; he
goes around and wants the people to believe
that he has been exonerated

We are in a sort of moral soup if I may
say so.

Today there has been a discussion on this
particular matter of licences and I would
agree that once hon. Members, twenty
Members, have said that their signatures are
forged we must believe them unless it is
proved otherwise. But one man has con-
fessed that the signatures is his. The case
of that one man, if examined, would
throw light on so many things especially
the ¢ircumstances which led to such an
ugly episode in our national life, and surely
the Parliament is justified in setting such a
matter right,

Larger questions are thrown up by such
opatters.  For example, the question of
licennces, I am happy, it was referred to
today. It is time we had a second look at
the licensing policy. Then there are still
greater and more grave questions of polity,
those of the coustraints to which the ruling
party would always be put especially if it is
a big party enjoving power for a long time,
the constraints to which democratic institu-
tions are being put in our davs all over the
world., At such a moment I think the
matter under discussion is not a matter for
party wrangles. I was impressed, if I may
say so, to find an undercurrent in all the
speeches here today of some common agony
which was shared by Members in every
part of this House,

With some hesitation may I say how dis-

concerting it was, how deeply painful it
was to learn from the papers that the
Prime Minister of our country bracketed

her great nmame with the names of two
other politicians against whom unfortunately
memoranda about their shady dealings had
been submitted? May they grow into politi-
cians whose names can be bracketed with
those of the great. As for the Prime
Minister’s name, it is bracketed by history,
with those of the first two Prime Ministers,
Jawaharlal Nehru and Lal Bahadur Shastri,
to say the least, !
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I need not refer to the obvious. She has
touched peaks ot excellence already as a
national leader. We can tide over the eco-
nomic crisis, however deepenmg it mav be.
We can overcome it, Even it there is a
political crisis, we can overcome it, but if
the fpir name of India is dragged into mud.
it would be an irreparable damage for i;;l
time.

May I make a plea (o the Prime Minis-
ter, in particular, and the leadership in the
rulmg party, to lify this question above

arty” wrangle and do ‘something? (Time
gell) I'will not take long.

You have to win the confidence of the
people. The hon, Member, Mr. Dwivedi,
said that democratic legislatures do not go
into a probe in such matters. In that case
some other method may be followed. An
enquiry has been suggested. What is impe-
rative is to reinstate the faith of the people.
The Members of the Lok Sabha have al-
ready returned or are about to return to
their constituencies. The Members of this
august House will be returning to their
constituencies. Famine is staring in our eyes
and we have fallen in the eyes of the
people.

This is a problem of Indian polity and
as such it should be viewed by those who
are concerned with the long-range welfare
of «this great nation, I appeal again to the
Prime Minister to do something to win over
the confidence of the people, last we should
no more have to fear character assassination
as there would be no character left to be
assassinated.

MR. DEPUTY CHAIRMAN:
shankar Dikshit.

Mr. Uma-

g wEr (= sHEE fifvm) ¢

Mr. Deputy Chairman, Sir . . .

st ToETET ¢ S, G901 FT oo
aqrr T A ATy T8
T ?

=t gRmEe ffFg : aoETOET S,
oM T FFAd § | AT &Y gHIR forsy
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s, I have heard carefully all that the
have stated before nie and
noted the manner in which all the issues

‘have Deen thrashed out in such detail and

depth. Most of the  questions raised and
doubts expressed have been answered so
eflectively by:< Member after Member from
this side ., .

SHRI NIREN GHOSH : No.

SHRI UMASHANKAR DIKSHIT :
that my work has been very greatly
lightened, Two of our hon, Members,
particularly Mr. Niren Ghosh and my
friend Rajnarainji, have certain views on
the working of the Government and politi-
cal ideology. . ..

SHRI NIREN GHOSH : No, no.

SHRI UMASHANKAR DIKSHIT: The
opmnions, which they expressed on any
matter or occasion, are irrespective of the
Resolution or the Bill or the Calling Atten-

tion Motion before the House.
‘

SHRI NIREN GHOSH: It is not so...

SHRI UMASHANKAR  DIKSHIT I
have not yet said anything in particular
and he has alreadv started objecting to my
statement. This is the manner in which
he denounces. Now, I know enough about
it. These two gentlemen, in their very great
wisdom, are expressing their views irrespec-

tive of occasion or suitability, That is why
nobody believes them either inside the
House or outside. How can anybody take

such people seriously unless point by point
questions are raised and answered? They
will pardon me if I proceed with the main
issues.

Sir, the main point which has already
been emphasised very ably by Shri Moham.
mad Yunus Saleem and Mr. D. P. Singh is
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the form in which my friend, Mr. Bhupesh
Gupta, has tramed his resolution. Sir, per-
sonally, I can understand his problem and
also, as a leading member ot the party,
s tollowing the political line carried and
aciepted by the other House,
Possibly he has gone into its merit and he
has done so in the larger national interest
or possibly, in oider to follow up the party
policy.

themm in

Sir, he has stuck to the original proposi-
tion that was started in the other house,
namely that the case should be referred to
the Parliamentary Committee, But, Sir, this
resolution as has been pointed out—I do
not want to repeat any point unnecessarily
on this occasion—i1s a contradiction in
terms.  Sir, the Resolution says that this
Committee should complete its investigation
and submit its report within a period of
two months. Now, the Lok Sabha will meet
after two months and yet he wants Mem-
bers of the Lok Sabha to be Members of
this Committee that he has suggested to be
constituted,

SHRI BHUPESH GUPTA: You can ad-
vise the President to summon the Lok
Sabha.

SHRI UMASHANKAR DIKSHIT: I can-
not agree to that. I have much respect for
hum but I cannot agree to his propostion.
And even if I agreed he will not be happy.

Sir, he has raised certain issues. He savs
that this resolution concerns matters arising
out of the answers and supplementary
rephes  given by the hon’ble Commerce
Minister to the questions raised earlier,
about the report in the particular Weekly
and, subsequently, with what action has
been taken on it. Therefore, on that ques-
tion I shall mainly deal with one point
which has been 1aised by almost every
Member in the Opposition and it appears
to be valid also. I personally concede that
clarification is necessary if misgivings are
to be removed.

A question has been asked: ‘“Why is it
that the CBI has taken all this time when
the 1eference was made on March 10 or so.
The report is only a verification ieport and
the fihing of the F.IR. came at the end
of August.” I think it but fair that 1
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should explain how 1t happened that so
much time was taken. Of course, normally
also in any complicated case time is cone
sumed. But in this case there is a very
definite, valid reason. I shall very briefly
teter to all the various stages.

The first verification was about whether
the Membeis had signed the application or
not, When the qucstion Tame up before the
House, the hon’ble Minister, Prof, D. P.
Chattopadhyaya, was asked personally to
contact the Members of Parliament wheo
were purported to have signed the repre.
sentation and then tell the House the in-
formation that he got from them. He faih-
tully carried out that directon. By that
time he had asked evervbody except two or
three whom he had been unable to contact.
Initially the news report was sent by am
hon. Member of that House to the
Speaker and, through the Speaker, to the
Commerce Minister. He immediately sent it
to the Personncl Department suggesting that
appropriate action should be taken through
the CBI.

Now, Sir, let us remember what was the
reference communicated to the Ministry of
Commerce, The reference was—these were
more or less the exact words—‘Recently
nearly 24 Members ot Parliament submitted
a representation or allotment of quotas or
licences. These were granted. And some of
the Members, a la.ge number of those
Members, have denied their signatures. And
when a particular Member was contacted,
be broke down and admitted that he had
signed it.”* Sir, it is still a mystery to me
and 1 think it is one of the mysteries
which have to be solved. The weekly in
quetsion seems to have had a prophetic
vision because the verification took place
later, the enquiry took place later and the
gentleman also made the admission later.
But, Sir, either we must pay a tribute to
the skill with whichh that despatch was
framed, or what else was there behind it,
goodness alone knows. But the report that
was sent to the CBI was so vague, It said
‘... a representation was recently made

. The representation had been made
several months ago. But, at the end of
March or beginning of April if you say
‘recently’ it mav mean two or three or
four weeks earlier from that date. But this
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bappened several mouths ago. Theefore,
the CBI went on asking for moie mtorma-
tion. The Ministry sent two representations.
In one representation the matters related to
an entirely different subject. It was a
simple matier, Therefore, they went into
the other case when the real character ot
the matter was discovered, it became com-
pulsory, obligatory on the part ot the CBL
to approach the Members personally.
Theretore, an Intimation was sent, no
request for permission was addiessed to the
Speaker, but to the Lok Sabha Secretanat,
an intimation was sent that they wanted to
contact the concetned Members of Paiha-
ment for enquiry, the idea being to find
out it there any objection. No objec-
tion was rawsed. This matter was not even
submitted to the Speaker. Sir, the CBI and
all officers of the 'Government of India
know how jealous the Members of Parlia-
ment in this House and in the other House
are about their reputation, about the
standards to be followed, how even if one
breaths an adverse word about a Member
ot Parliament, present or absent, it creates
a row here. Theretore, they wanted to mnuake
sure whether even asking this question of
cach of these Members should be done or
mot. But the matter had been referred and
they had to make an investigation, There-
fore, this preliminary question they had to
ask, Now, Sir, by the 30th May this part
of the verification was virtually eompleted.
T would like that those hon. Members who
Bad anv doubt on this point should listen
to me, They may not accept all the argu-
ments that 1 may place before them, al-
though there is hardly any argument left
to reply. Sir, on the 10th May this job was
given and by the 30th May they had done
the verification from the 20 Members of
Parliament. So far as the 21st Member, or
as somebody corrected in the other House,

the first Member was concerned, he was not’

available. But before that, at the first
meeting, this gentleman mentioned one
Pillai; he did not give his full name, or
natrue of his business, or his place of resi-
dence. Sir, will you kindly ask Mr., Bhu-
pesh Gupta to listen> I am on a very
sensitive part of subject, and the informa-
tian I am giving will serve the purpose of
remeving the uncertainty which has been
weriying him. Sir, the 2lst Mcmber was
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approached, he replied, “l do not know
much about it. One Mr. Pillai came, He
gave me an account of the circumstances
of the case which struck me as very reason-
able and the case appeared very deserving,
So I gave a plece of paper, my letter-head,
and 1 said ‘You wrtie whatever in your re-
presentation vou want to write; I will sign
and 1 will give 11.”” Now that gentleman says
he did not even drait that application. In
any case he went back to Mr. Tul Mohan
Ram, who either diafted by himself or by
somebody else or by Mr. Pillai, is said to
have admitted that he signed it,

As Shri Tulmohan Ram claimed to have
retuined the representation to Shri Pillai
after signing it but denied any knowledge
about where he lived and what he did, A
new inquiry was staited to find Shri Pillai
who was accosted in Madras on the 22ud
July 1974, He contradicted part of the
statement made by Shri Tulmohan Ram and
said things which weie different. (Interrup-
tion). Therefore CBI found it necessary to
contact Tulmohan before submitting his
report to the Commerce Ministry or to
amvbodv. to the Department of Personnel
through whom the report had to be sub-
mitted. They wanted to make sue about
what the facts were. Thercfore, this gentle-
man was met a second time on the 2ist
August, 1974, This gentleman also was not
availuble easilv. Some ftriends were so un-
kind as to suggest—I do not know how it
came to their mind—that we have made
him absent,

foref; 7 FaT Mg F T | FEr oA
FT o ? ®#13 IIF W@ T qFAG 7
Y AT AHIT & TR A & HATT &0
TRATI A AR aa g ?
Why do you give us so much credit?

SHRI NIREN GHOSH: But you have
decided to give protection to him. You are
alwavs protecting this gentlenian,

SHRI UMASHANKAR DIKSHIT: You
can add all these adjectives at .he end of
this record,

By the 22nd August, 1974, the CBI com-
pleted its verification report and submitted
it on the 30th or the 3Ist. Mr. Chatto-
puadliyaya was peifectly correct on the 27th
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when he claimed that he did not have this
report. And then immediately the TIR
was drafted and consultation was held with
the legal advisers and a case was registered
under five or six sections which, as I said
in the other House, are very wide— cover-
ing conspiracy, torgery, using forged docu-
ments, cheating, and so on. Another ques-
tion has been asked: Why did the CBI
not do this even before? So many months
have passed after the applications had been
made; the CBI should thiemselves have seen
to it. What kind of an agency is this?

Pethaps you are not aware of 1t, how
the CBI funcuions. It does not take over
cases suo motu. Cases are referred to them.
Actually they are so heavily loaded with
the work today that even when requested
by Chief Ministers, by other Departments,
they wusually are most reluctant to accept
any new case because they already have
got so much of work on hand that if they
accept moie, their very reputation would
be at stake. It they were to undertake
investigations suo motu of whatever appears
in a newspaper or undertake 1nvestigation
into whateéver happens anywhere, then
their life would be miserable and their
work will be self-defeating, I can assure
you.

St TATAw ¢ wgr, W g,
gfera St ?

=it SurEiwT ffara : 3f|T |, o9 oW
®ra T E T AW F AQE P

st TETQAT : gW T A fawee |
ga @ mrad g, Wiy g8 aX Aem &
=it Qe et - (faER) TRA o
AT FT @R A0, a9 ¥ 9feq |

N QARATCAR 2 TA A7 &6 ATy

FE

SHRI UMASHANKAR DIKSHIT: I
would like to submit that once a matter
is referred to the CBI, there is no restric-
tion placed on its powers, It can investi-
gate any matter relating to anybody, occu-
pying any position imaginable.
L/B(N)24RSS—9 ¢
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Let us understand this position, Perhaps
hon. Members have not {fully grasped lLow
the CBI functions. It is under the Delhi
Special Police Establishment Acl. ‘A ques-
tion was asked ol the Director ol CBI
1ecently in a meeting held in July o1 so
where he appeared as a witness. He is
rcported to have said that he cannot invesi-
gate any cases. against a Mimister. And he
was perfectly correct there. But during the
course of investigation, no matter who is
the person concetned, the ‘investigation is
not interrupted, That is the position. Some
aiticisms were made without knowing the
cotrect position, It was rather unfortunate.

B TRATOI 2 T FAA TR
TS AT FE |

st guriwT dfeg o T T 2
SH F & a2 FF AT ¥ W
gAY ¥% arfaEt 1 Far 5 Iward agw
IETFT T | ITATY A SEIACT G A |
T4 TFAT TEH F & "I FRl (AT A
3 S 9T AR wATAd &1 A fqeara |
faQelt T & e &1 q7 3T 97 fauaE
21 T & A7 JAAT FATLATH @ EATE
SAET FY HILH AFTAEIL AT AT TAFT T
guifwg sT W@ &, me@e 9 o £ %
T[AMAT ST F 39 & IR 9T Fgl &
% -
Khurana under CBI probe for allotment of

auto-rickshaws. We did not prompt him or
request him to put confidence in any

agency.
ST TS OAET § IR A1 7 Ay 0
TAE | FAET FIE FAT F G TG Y

M TAATCAT ¢ FAT FAT TG R E )

st gwiwwE ffdre - T4 T A1g
TR &l Ay e A, 9g AR WIAH FEn
AfFT T IT AL A AIWA LT AT
%3 f& a5 gmv w19 § A fAowagEs
FE T FHAT § | AT TES AAGT A
# AR fegw & oT wafa e sddr S
T3 IVERIYT H A THAT g I & A |
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areeft ot § A% Fat & S Ay A e
v | afx ag fawwr oar fawar am
QT QAT WX AT F FF T A
vt grar; A S T A fawAra gaw
%g §FaT § {5 amodt o 3@ & 9 |/
ot 3T 7 FEq | AT 9 FEA | TR A,
fr ofirs oaTIE FRE F ATTA
Y sfama a9 & 1| 79 qEd 1 AW T8
AEF T FY FE w0t A fraeft
wﬁ&ﬁﬂhﬂ%\iﬁmﬁmﬁc%m
AT IR AT ggATT ® fad IR T
v & O ag @1 f f A F e W
foy @rF | A 7 A &Y IF wEA A
fgeefll & T A AEA A TN T
aéffm’au#a’fﬁfmugmm%\
aa & 78 wm v & ozw G W
qeitys sy A fn 3 T gw I
# ot AR @ A AT &
o wAo fag A W fram AR
AT O A A A A FE AR
& ST To B WS FOATE | AR I
E ara FEA 3 41 ¥ TW A AEgA A4 E
sz & ug famma feamar g fv afq gw
Wm%ﬂma‘rw%wwﬁw
o1 favame Fom w1 oD ROFE
area f T | @o WA Fag ot F
ﬁ&ﬂ?qﬁmﬂtw"rsﬁ%m,m
gz el & fa@ | & wE w7 S
m:@'wmam@ﬁmara’rq_tw
qet g v fam favsil # IREH aﬁ']
e A At 3, ST AT A § GAIE ATAA
aq & I & g w44 Ay g faen A
Wﬁ?mﬁa%mfwm
oy mrd & avae faeA qdt an Tt
frmr &), v & fAm Ay, o &t fw F
ST ST AT ATETT AT AFAW AT &,
wq AE & T WS Y A | WO AW A
W%W%mﬁﬁmw?m
m%&#ﬂmqﬁ%%agam.
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TEATH FY | W F 7L AT wEfauaa
FT AWM GAT ERO | IR AFS GIHIT
gyAr gfafafy vady ¢ T uF saizE

. AFeLT IqF! GYAT @AT §

That representation reported to his Gov-
crument that at a meeting held in the
Bullion Association Hall a resolution was
passed that so much payment should be
made to Mudgal so that he could plead the
case of the bullion traders and the forward
rrading men, etc. I imagine that that must
be the purpose because he was a very able
advocate and he could influence the central
Ministry concerned. The Government of
Bombay conveyed it to the then Prime
Minister, Shri Jawaharial Nehru. When
Mr. Nehru asked Shri Mudgal, the facts
came out and when the matter was referred
to the Parliamentary Committee, there was
nothing left about it, It was not for mak-
ing inquiries, but for sharing the responsi-
bilities in a case where the Members had
not really been accused. Now, even on the
point of propriety, you see, there are cases
even in other countries where a person
accepts a payment—formerly it used to go
to the concerned party and sometimes to
the members themselves and they were
small amounts—because he has to travel,
he has to write memoranda etc, to mcet®
many people and he should not be out of
pocket and it is not to help him to build
palaces for himself. No, Sir, nothing of rhe
kind. In these cases, it was an open matter.
Si1, if corruption is to be resorted to, will
a body pass a resolution at its wmeeting
authorising ils Chairman to pay such and
such amountr Sir, in Mudgal case it began
with Rs. 15,000 and then it came down to
Rs. 5,000 or some such amount.

Now, about Profuma, 1 had pointed out
cerlain things the other day. It was not for
any irregularities or improprieties that are
comunitted in the permissive society in the
West, things over which we get angry, the
questionss whether he accepted such and
such payment and so on, were not there
and they did not quarrel with him over
such things. The whole thing arose hecause
he was accused 10 have uttered a lie and
mislead the Parliament there and, there-
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fore, it became a matter of privilege; when
the question was raised, he admitted that
he had made the mistake. Now, similarly,

SHRI BHUPESH GUPTA: In (hat case,
many of the seats will be vacant on either
side of the House.

SHRI UMASHANKAR DIKSHIT: There
is another matter. I think Shri Prakash Vir
Shastriji said that being the followers of
Mahatma Gandhi, we should act as Ram
Chanderji in connection with Sitaji. But,
in my view and I hope that the hon.
Members here will also share it with me—
that if, on an allegation made, the wife or
husband of an hon. Member were to act
on the analogy of Ram Chanderji and
Sitajl, and T agiee with Mr, Bhupesh
Gupta, hardly any Member would bhe left
here in this House. So far as the allega-
tion goes, there is no limit. I can say trom
my  pcisonal  expentence  of  thirteen or
fourteen yems, there has been no limit to
the allegations made in Parliament. Now,
this was a reference by which he was ny-
ing to impress us as it relates to the gieat
heritage which we have cherished from the
times of Ram Chandraji and Sitaji who are
worshipped as incarnations of God. ..
(Interruptions) . . . Sir we want to kecep up
those standaids as much as possible. And
at least some are trying honestly to come
up to the very very difficult standards.

And this code of conduct is not confined
to Hindus or any particular community.
Sir, 1 felt very hurt when Rajnarainji said

that “BH @ HgH § | & ;W § @A
A gfF o i v ) o
Fg T T T Wy FH F (¢ 7497 F1
A FF @ A |

R AT AT T B AL 7 AT
AT famst St sarEr wee q¥g e
TFd € | H FE GEE F U gra
WS AT AT § T dgw @ A
1 A ffew @@ ww

L/B(N)24RS8—9(a)
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Now, there the saint is trying to place
certain high \alues of life and principles
before the people through his bhajan. But
we should not take him literally. The hon.

Member says: aga g [ & 399
qreg g | Not
also used the expiession g9 99 xra‘q‘% |

only that, he has

This does not behove him. He has a
very distorted view of our standard. I am
also in fairly close touch with the hon.
Members at least ot this House. 1 can say
without lear of contradiction—there 1s
liardly any one. I do not know well enough,
—that their standard is as high as can be
m any part of the world. . . (Interruptions).
I would ask any Opposition member to
point out any one on this side or that side
—I am not . (Interruptions). Their
standard is as good as 1t can be, There are
very few who can compare with Bhupeshji
and some other friends, and Chandra
Shekharji, who are really powelful against
anything that lowers the standard or any-
thing which s unrightous.

SHRI NIREN GHOSH: Arc you ready
for a Parhamcutary probe, which was un-
animously . . .?

SHRI UMASHANKAR DIKSHIT: I am
saying that the standard is not so bad at
all as Rajnarainji has alleged or that the
majority are acdham . . .

TAT Fgd @ (A Il wfawre w7

o

st qurr wat o SR AW &
saT sy AT 2

=t SHEiwT T . SEM AT §

&7 TG AT E
Sir, I want to make one more point. Sir,
ours is a Parliumentary democracy. 1 do not
want to repeat what I have said in the
other House. I would only say what is
relevant to the present occasion, There is
no question of agreeing or disagreeing with
this. Parliament is supteme. It is sovereign.
It is a law-meking body. It can make any

s 2 T
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law. It can make any law affecting Supreme
Court. It can make laws affecting Ministers
and others. But tlus supreme body is suely
not the only part of Indian democracy.
according to our Constitution. There s the
Judiciary. There is the Executive. Therc is
also the Public Service Commission. There
is the Election Commission. There is the
Comptroller and Auditor General. I an
sorry to have to point out some of the
things which are sery ohvious. It Parlia-
ment takes over into its hands any of these
functions, will Parliament be able to func-
tion as a supreme body as IParliament
should function? Parliament can either
make laws or function as a watchdog on
the working of the Executive. The CBI has
gone up to a particular stage in the pre-
sent case, Sir, I would like to say in paren-
thesis that what has appeared in the Press,
in one newspaper, about the registration of
the case, is substantially correct. Norinally
when a case is registered, anybody can get
a copy; we do not place 1t on the table of
the House. I have got this opportunity, and
1 would say frankly, without any reserva-
tions, that so fdr has the registration and
the facts publisbed to FIR are concerned,
they are substantially correct,

I am using the word ‘‘substantially’’
because I have not compared the two. Four
or five strong sections of the Indian Penal
Code covering canspiracy, cheating, forging
documents, etc. bave been cited. A case has
been registered and the inquiry is continu-
ing. They bave to find out not only what
one Member of Parliament has done, but
who has given, how much has been given
and where it has heen entered.

Sir, T wish to submit that what a parlia-
mentary committea can do is either to warn
or to reprimand or to suspend a Member
or they can award a small period of im-
prisonment, The agency of the CBI is there.
There is no other agency which can carry
on this investigation and arrive at the
truth., They bave to mect all those people
who made these representations, once, twice
and thrice. The Assembly of Pondicheryy
passed unanimous resolution saying that the
firms in question should be helped. You may
not agree with Prof. D. P. Chattopadhyaya.
He is well able to look after himself. At
that time, for administrative reasons, pre-
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sumably good reasons, they did not do that,
But it is not for nothing that the Pondi-
cherty Assembly passed unanimous resolu-
twons  say that this matier should be 1e-
considered. They also gave other reasons.
Ihe local authority also gave some similar
teason. Therefore, in order to remove the
descripancy, they decided that somebody,
should go and find out what the correct
position is. That decision was taken By the
Depairunent. I wish to submit that you may
not like what we are doing at present. But
1 thiok that you will feel thankful for the
action we aie taking. The reason is that
along with the person who has signed the
paper which has turned out to be wrong,
and which has led to something wrong,
there are about seven pcople who have got
licences and there are at least two or three
other people who are involved in it—they
are not Members of Parliament, In order
to get all these facts, to see the books, to
sce the records and to come to a conclu-
sion, 1 submit with due respect and with
1esponsibility and also with a  certain
nieasures of assertion, that there is no other
agency for arriving at the truth. Therefore,
1 submit that it is not faw or proper to
go on suspecting everybody. We have to
live with our agencies. We have to live
with you and you have to live with us, I
can understand your fceling of anguish or
your feeling of distress. We feel cqually
bad about it. 1 confess publicly here that
1 felt greatly distressed and thought that if
2} Members of Parliament could sign a
document which really leads to something
wrong, then we should be ashamed of it.
Truth has came out now. Twenty hon.
Members have definitely asserted that they
have not done so. Now, Sir some friends
like Rajnarain Ji tried to make a technical
peint which has been very effectively
answered by Yunus Saleem Sahib. Mr. Raj-
narain says that whether they are denying
their sgnatnres or not, you should consi-
der them guilty. Until the signatures are
compared, we should treat them as guilty
or as undesirable people. No, Sir, 1 do
not think so. As I have said in the other
House and I repeat here, no hon. Member
in his proper semses would deny his signa-
ture in a matter like this because if the
ertor is found out, he can well imagine
what the consequences will be, Sir, it is an
insult to them to say that after koowing
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all that, these Members deliberately denied
after having signed the letter. Impossible

things  happen  somctimes.  Supposing
somehody 15 found out or one of us
has  committed something wiong, then

action certainly can be taken against him
by all means. Merely because we have
denied something, vou should not consider
us paragens of virtue.

Therefore, Sir, until the tacts ae found
and they have been gone into in depth
and detail and a final report is made, it
will be of no use reterring the matrer to

[RAJYA SABHA]

a Parliamentary Cowmmittee. I want to
repeat briefly whai § have »aid in the other
House. Our position is not that we want
to run away from the idea of a Parlia-
mentary Commitlee  We meet in Farlia-
mentary Comumittees so often. It is a part-
newship, The whole idea of our democracy
differs from some of the democracies bucause
ours is a regular partnership. We have no
fcar of sitting together. But please imagine
the situation in which we would be facing.
Appeal after appeal has been made that
we should not politicatise it. At the same
time, two hon. Members have said: ‘‘You
will bhave a majority in the Committee.
Why are you afraid?”’ Is it not politicalis-
ing the situation? Is it not that question
matiters are raised with the set political
purpose of putting us in the wiong? I will
not call it character assassination. Our
character is not so weak that it can be
assassinated like this. But it is certainly
with a set purpose. (Interruptions),

SHRI NIREN GHOSH: Hc can hold 1he
Government to ransom . . . (Interruption).

SHRI UMASHANKAR DIKSHIT: We aie
ot aiming to raise our image in the cves
of Mr. Niten Ghosh. We kpnow what he
thinks of us and we know what the rest of
the country thinks of him,

DR. K, MATHEW KURIAN: How ¢an
the character be assassinated when {¢
not there?

is

SHRI UMASHANKAR DIKSHIT: Quite

right  You ftell me the numher of people
in Bengal who believe the statement of |
vours, . . . (Interruption), Anyway, T will :

. tion, then there
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not quarrel with him. He is a learned pe
son and I do not know why he lowe
hmself by this kind of interruption. Instea
could have made a speech, and try to e
pose us. Anyway, that is his business.

T submii, as I sard earlier, if you give i
to the Puarliamentary Committee, then you
will be crcating a precedent, a very ba
precedent-—as soon us a charge of crime i
made, when this Parhlamentary Committe
v appointed, you will have to call th
witnesses, vou will have to have a lawye
in Jead the examination and cross-examina
will be arguments. At
regards seizing of documents. 1 ask: How
will you seize the documents? How will you
search places. You can pass a special law
and so on. But today, under the existing
Constitntion, under the existing laws, it iv
not possible for the Committee to do so.
If it were a simple matter, and suppose 1
had done <omething which does not bebove
the dignity, the decorum and the propriety
of this House, then you could certainly
catl 1me and sav, “For these rteasons, you
me warned or vou should leave the House
and s0 on and so forth’, as you very
often do. We have no difficulty about that.
I have no quanel about it

And finally what 1 wish to submit is this,
After this enguiry is staried, 1 am afraid
it is sure to take place, but we will convey
the wish and the desivre of the House, al-
most the unanimous desire of the House,
that the work should not be delayed. No
avoidable delay should Dbe atlowed. Really
they should trv and expedite the comple-
tion of enquirv as soon as possible, say
before the coming Session of Parliament.
This is our wish,

And, Sir, I do not know whether the
matter mav become complicated, whether
there are more people, whether what Mr.
Pillav said is not proved. Nobody can anti-
cipate development. Then possibility, the
other way would be that in case we find
that our Member is pot really guilty but
there is some act of improprietv committed
then we would corie to the House and say,
“The other investigation continues. But
out of us. one or two have commitiee on
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wregularity or impropriety, so in this situa-
hon let the House consider—this will pro-
hablv have to go to the other House in
the fust instance—You decide what is to
be done.” That would be the stage o con-
siler all this. Some hon. Members like
Mr. Umashankar Joshi have complained
Low the situation is bad in the country’s
economy, about the low standard of be-
haviour about corruption at various levels,
We have no quarrel ahout that; we do not
dispute the facts.

Howeva we  will not accept  thys
proposition that is is all due to us and that
within the last few vears the situation has
suddenhy deteniomated. That proposition we
will not aceept, But, T admit and I con-
cede without am 1csenvation that we do
not dispute these {acts. On that there s
common ground with everv Member of the
opposition that that exists and for that
every effort is being made and will be made

and the process 15 heing  expedited  and

acceferated w0 Dung it under control.
Thousands ot seatches and  thousands of

attests have been made. T wonder whether
the hou Membes are aware that in one
State alone--1 mentioned it to the House—
13,000 raids were made within a period of
two months. It is not that every raid biings
m results but some  of them do Dbring.
Therefore, we are going ahead with the
programme,

So, Sir, T submic in the end that while
we appreciate the sentiments which have
proinpted our common friend, Shri Bhu-
pesh Gupta, to raise this issue and move
this resohwtion, I think he will agree with
us and the House also will agree that that
resolution mav be treated as considered or
tilked out so that we do not have to g0
into anv further controversry
Thank you,

over it

SHRT TRJILOKI SINGH : Sir, in this
case the reference to the CBI was made
nich ealier than the time when the ques-
tiati was raised in Parliament. I would like
to know from the hon. Ieader of the House
if there is anv rule o practice or law
which empowers the Government to with-
draw the matter referred to the CBI for
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investigation before the

completed.

investigation is

SHRI UMASHANKAR DIKSHIT: Nor-
mally no. I do not know any case where
this has been done unless the CBI reports
that there is no evidence and that they
have to close the case. 1T can say from my
cxperience of a vear and a half that in no
cise the CBI either agreed to withdrawal
or suggested withdrawal.

SHRI BHUPESH GUPTA: Sir, the hon.
Home Minister began his specch by the
remark that speeches of his partymen op-
postte or friends there have made his task
bghter, T must confess that the speech of
hon, Hame Mimster has made ninv task a
deal heavier than otheiwise because
he has ttamported use from Udyog Bhavan
to Ramavana and 1 propose to rcturn to
Udsvog Bhavan and hang round that place
in arder to deal with my subject. All the
same, it is good sometimes to remember
Ramuavami even df we forget cither the Sita
or the Ram,

great

Sir, at the very begiuning T must empress
my disappointment on  the that
there 15 no indication in his speech as to
why Mr. Tul Mohan Ram, a Member of
the other House, did not come to the other
House to sav what he liked. 1 think it
would have been very useful for the leader
of Mr. Tul Mohan Ram’s party to advise
Mr. Tul Mohan Ram to do the courtesy of
coming to the Lok Sabha and own up his
own signature just as other had gone there
to disown or to say that their signatures
were forged, bccause sometimes these sim-
ple things are very important in a parlia-
mentary svsiem and democracy.

ground

It appears that Shri Tulmohan Ram is
talking to the CBI but he did not think it
fit nor had he been advised that he should
come to his own colleagues, at least to the
other House, which should have a prior
claim over him and tell what he though fit
and unburden himself. 1 do not know
where this gentleman is, Some people sav
he is currently in Park Hotel in Calcutta
but I am not suggesting that he is prepar-
ing another memorandum or in the hunt
for another series of signatures but Park
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Hotel is a costly place, you know. 1 would
leave that,

Now on the 27th August our friend, Mr.
D. P. Chatierjec, answeted the uestion
and he said there were 21 names of Mem-
bers who are alleged to have signed but did
not say that the matrer was under CBI
secret enquiry and under verification, With-
in a matter of hours duc to the rumpus
within his party—I can understand ir—he
came here to say that 18 out of the 21
names he had 1ead out werce not gennine.
You will have noted that at 11 o’clock
when he came here he did not wait for
the CBI to tell him as to what he should
say or not say even about the signaiurcs
when he appeared in the aiternoon to
us that the signatures were not genuine
did he wait for the CBI. Now you see here
the matter was dealt with on the 27th
August dieounting the CBI. T am not
blaming him tor that hut now the moment
we proposc that a pwrhamentars commitice
should be appointed we are doing some-
thing wrong; we have been told that we
are counterpoising the parliamentary com-
mittee to the CBI and the CBI could be
relied upon. If the CBI had to he so 1elicd
upon, why was it not relied upon on the
27th August?> It was because he thought
that here was an issue that involved Pari-
liament, the prestige of the Members of
Parliament and the prestige of Parliament
itself. Then you thought that even by vour
personal verification you should bhe in =n
position to come and tell the House what
the signatures meant, whether they weie
genuine or not. And rightly you did not
wait for the CBI to come and brief
Indeed you got the CBI report a few davs
later. I am not accusing hum as some
people have done. The question clicited
the kind of answer lie gave. He did not
commit any félony by giving the answer
for which 1 am told his head was dewmand-
ed on a chiarger by some people. So all that
I am trying o impress upon you in this
connection is that the CBI was not the
main consideration at that time when
Parliament was exercised over the develop-
ment, when the country’s eyes were focuss-
ed at Parliament, it was necessary and
rightly so to say what you said from your
point of view but we have been asked to
atcept the denials, not transmitted to us

not
tell

VO

[RAJYA SABHA]

of a Joint Commsttee 186
Ly the Members concerned—they never
came to this House—but through you, We
had npot seen thic signatures; they had not
talked to us. We have not been in a posi-
tion to ask themn any questions as to how
therr names occurred there, whether they
had any connection with Mr, Tulmohan
Ram or somebody cle, how some people
had dared to forge their signatures in this
manner. We have been denied that privi-
lege: ver we are asked to keep quiet till
the CBI repoit comes. This is our com-
plaint. You will have noted over the past
few days I have spoken again and again on
this subject. I Lave not indulged in attack-
ing apy individual or doing what they
sometimes call character assassination. I do
not believe in political life in the game of
character assassination but we must be con-
cerned with the character of the Members
ot Parfiament. Must we be a spectator of
the assassination of the character of Parlia-
mient which needs to be strengthened, ex-
tended and deseloped especially at a time
whenr the forces of counter-revolution and
fascism ate frying o assail and defame and
then to destrov it, That is the mativation
behind that and I thought that my motion
meant that it should give a better expres-
ston of the vitality and dvnamism of Parlia-
ment, that it would express to the country
the deep sensitiveness on the part of
Parliament and show that the Parliament
is self-critical and would not spare any of
its Members should they go wayward or
allow their authoritv and prestige to be
prostituted  for export o1 impori licences.
What is wrong in it?> And 1 for one would
not like to prejudge the issue before ¥
satisfy mvself atter a full inquiry. I am not
here to pull out this or that letter because
more basic issnes are involved.

That is what I want to tell you and 1
do hope the Home Minister and the Prime
Minister, who are present in this House,
will kindly consider that there are people
in this counuy, there are parties in this
country who want to fight corruption as a
national meWace and for that they want
national approach. I am not one of these
who would clairp this side is the paragon
of virtue and the vices are on that side.
I know on their side there are many honest
men and men of integrity and, if I may
say so, women of integrity also. Otberwise,
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I will be culled an anti-faminist, I know
on this »ide also there are such prople.
Therelore, 1018 not a party issue at all, 1

am not one of those who would hike 1o
uahign any  paity  over  this matter, but
must I not tulfil one (ask of summoning

the patriotism of the people, calling upon
all those who stand for probity in public
Iife and standards of public life o stand
up against corruption, that they should put
their heads together, take counsel with each
othar, citically examime what is wrong attack
the source ol contupuion and find out those
who tiade in corruption and then weed it
out from our body politic and our public
hic® This is what T want. And for that
teason I wanted to sit in a parliamentary
committee--not for harasing anybody, not
for finding a scapegoat, but to search out
the truth, This 15 all. I know from iy
expetience, when we sit in a commiittee,
behind closed  doors,  without the press
galleries full and indeed without any press-
men around us, we talk openly, we talk
calmly. We take advice from others and
give advice. In tact, we function on a
different plane. I do not question the bona
fides of Membeis of Parliament from that
side or this side. I am not bothered with
the inajoritv or minority, If we sat together
in the name of Parliament, as the custo-
dians of the morals of Parliament, we
would have certainly found a solution to
the problem which has been created and
which will haunt ws now for some time fo
come, CBI or no CBI, That is why I gave
mv Resolution, but it has not been under-
stood. Sir, here I would not like MPs to be
subjugated to the CBI. The CBI is not a
State within a State. How can they question
MPs if thev go wrong, if they mishehave?
T am not talking ahout any ordinary offence
and other things because signing a memo-
randum is not an. offcnce at all in criminal
law. Surelv anvbodv can recommend anv-
thing to the Prime Minister, Home Minis-
ter or a Minister of anv other Department.,
hut there are issues of propriety, public
politv. Therefore, T would not like CBI to
come and question them before we have
- questioned them. I wounld not like them to
talk to CBI before thev talk to us. Thev
are our colleagues, no matter where thev
“sit. In the keeping of everv Meniber, there
is something collective and that is the col-
lective prestige of Parliament, but I was
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aghast when [ was told that our colleagues
ate being questioned and interrogated by
the CBI -not c¢ven by the leaders of the
raling pairty and much less by others, Why
should it Dbe so? Consider this thing, I
would not like anyone of you to be haunt-
ed by the CBI for an offence of this kind,
for indiscretion and so on. This is what we
demand of you. Now, Sir, if we start this
kind of thing, then there was the case
where the Speaker the other day said that
some MP was guilty of misconduct for years
and he would take action against him.
Must we call the CBI to enquire into the
misconduct  of a Member of the other
House whidh attracted the remark from the
Speaker that some action might be taken
against him? No. We shall be dealing with
it. You, Sir, shall deal with it. The House
will deal with it. It is possible. Has our
good sense so departed that we are not in
a position, even in a matter of this kind,
to come together and find accepted and
agreed solutions?

Certainlv we can, provided the leadership
is there. I wanted (o find out the truth,
truth not only about the signature, impor-
tant as they are, but also about the cir-
cumstances in which the memoranda was
produced and the role thi document play-
ed over the two vears or so. It is all right
that the CBI will find out but whv do we
espect that I would trust the CBI? I am
not saving that T am not trusting him. But
why should he necessarily trust the CBI
when the matter involves Members of
Parliament? Was it not necessary for him
to take Members of Parliament into confi-
dence over a document which  defames
Parliament, [ am putting it mildlv? Ts it
not our duty to have a look at this docu-
ment? If something damages may collective
ptestige, have T not the right as a Member
of Parliament to ask of you as Members of
the Government to show me the document?
What is wrong there? Do vou think our
bona fides are such that we cannot look at
it> The CBI can look at it. Your Ministers
can look at it. Your bureaucrats can look
at it but not vour colleagnes either on that
side or on this side. What sort of norms
vou are laving down? That is all T am ask-
ing.

Sir, we all know there is rampant corrup-
tion today in the rountry. I say rampant
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rorruplion, and whatever we wmay feel,
whatever we may make out in owm speeches,
or whatcver assessment we nught give, the
fact remains that there iy rampant corrup-
tion though there are millions and millions
of people who support you and who sup-
port us. Is it not an objective fact to he
taken seriously note of irrespective of how
you feel and how I feel' or some others
feel? It that is so, how do we set about it?
According to us lobbies ot big busincss
interest and black money operate not only
in the Treasurv Benches— do not think 1
am blaming jou—but in all operational
spheres. Not only they are operating in ihe
Tieasury Benches, they operate on this side
of the House also. This is the technigue of
the reaction. Reaction breeds corruption
and uscs corruption for the destruction of
a system which has come up in a number
of developed countries after world war II,
It is a historical fact. Therefore, [ ask you,
1 urge upon you betimes you take note of
corruption. Do not treat it as a question
of morality and vices of individual Minis-
ters or M.L.A.s or M.Ps whether of the Op-
position or on the other side. You treat is
as a dengerous, destructive, subversive phe-
nomenon promoted and nursed by those
who are intersted in taking our couniry
1):1ck~ward, in reversing the process which
should take us forward and bring about a
counter-revofutionary icversal in the coun-
tiy. ‘That is why I say do not think thai the
political battle is gnly around the husiings,
the political battle is around for the survi-
val and strengthening of democracy, for the
morality and standards of our public lfe
have got to be fought also on the issue of
“Corruption  breeds corruption’”.  That
should he our motto and we should take
collective steps in order to put an end to
corruption,

Sir, there are, as I said men of intcguty
on either side of the House. Theie arc
parties of integrity. Why should they not
co-operate instead of trying to go at each
other’s throat over a matter which requires
a national approach® And that is why I
suggested a Parliamentary Committee, T
wanted representatives of the nation to it
together, to think what should be done not
merelv get pre-occupied with the question
of ‘a few signatures or seven eizht
licences. 1 wanted thern to go this

or
into
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question fiom the point of view of drawing
certain lessons <o that Ministers are ahove
raproach and M.Ps are above raproach, so
that we set an example and remove all thar
comes in our way to deal with corcuption.
That is what I wanted. Therefore, this
does not permit any narrow partisan view.
It has to be fought evervwhere, whether
on your side or on this side, whether in
the ruling pariv or in the Opposition;
whether it thisves under the flag of the
Congress Party or under the colours of the
Opposition parties, corruption is corruption.
1 know there are rveports like the Mudaliar
Committee Report, the Mudholkar Com-
mittee Report and the Sarjoo Prasad Com-
mittee Report. There are many other
repoits of the various States which also
throw some light on corruption. Corruption
is prevading not only on that side but also
on this side. Therefore, let us not talk as
if some are corrupt and others are not, Let
us find out who are corrupt and which is
the source of corruption. 1 repeat that
monopoly capital and black money in the
country constitute the major source of
corruption, Strike at it. Well, a few small
men you have got. T know what publicity
they have got. These Mahe and Yanam
men have become international fignres. But
what about Birlas and others who are
wholesalers in corruption? They are not
retailers in corruption, When they take big
licences. nobodv knows because before they
take the licence. thev know how to gag the
ruling party and also how to gag the Op-
position parties. Therefore, when the poor
Mahe and Yanam people take licence, there
is noise and all these things. It is good.
Have it. A pickpocket is also an offender.
A highwayman is also an offender, Deal
with all of them. T have no hesitation in
saving that there are some serious draw-
backs in our functioning in Parliament.
But I would not go into these things hcre.
T am a little surprised that Mr. Uma-
shankar Dikshit has been very kind to me.
He spoke partly like a journalist, partly
like a lawyer and also to an extent, as
Home Minister, not being very confortable
in that Ministiy, I believe. Now, the Com-
merce Minister is here. Is it not a fact that
some fund of Asia ’72 was embezzled and a
complaint was lodged +by the Delhi Ad-
ministration with the police and nothing
was done 1 vour Ministrv which is now
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called the Commerce Ministry? Is it not a
fact that letters of Mahatma Gandhi, Pan-
dit Jawaharlal Nehru and Rabindranath
Tagore were taken for an exhibition and
were then sold in Europe and America and
the culprit, Deputy Secretary, Mr, K. S.
Luthra, has not yet been suspended despite
the fact that there was a report agiinst
him? Are you denying it? You gave the
report. Files are being destroyed. T.etters
of Rabindranath  Tagore, letters of
Mahatma Gandhi and letters of Jawahurlal
Nehru had been taken away in order v» be
shown in a foreign exhibition, but they
were sold in the American market in order
to make money. Where are these leiters?
They were taken from the Nehru Muscum.
Where are they now? Enquire into it. Who
is responsible for it? (Interruptions).

SHRI RABI RAY: Who are the office-
bearers of the museum? (Interruptions).

SHRI BHUPESH GUPTA: I have named
him, Who are they? Find out. Therefore, I
say. Mr. Dikshit, do not think that all of
us are interested in politicking in everv-
thing. I want to preserve Nehru’s letiers.
1 want to preserve Tagore’s letters. T want
to preserve Mahatma Gandhi's letters.

SHRI LOKANATH MISRA: I had raised
this matter in the House and the hon.
Minister had assured me that he would look
into it.

SHRI BHUPESH GUPTA: I must con-
gratulate Mr, Lokanath Misra. At least once
in life he raised a good thing in the House.
Now, Sir, in to-day’s papers vou sce that
one Dr. Nataraj in Bangalore-—he is sup-
posed to be the son-in-law of the Chicf
Minister of Mvysore—is organising an
“Indira Brigade” to attack Congress stu-
dents, to attack us and everybody. Hooli-
gans are being mobilised by Dr. Nataraj
in Bangalore and Mysore Universities to
terrorisc and intimidate students belonging
0 many parties, above all, belonging to
the Congress Party. Who will control him?
After all, he is a son-in-law of the Chief
Minister. I have never been one, but I am
told that such sons-in-law enjoy something
Iike the favoured nations clause somewhere
in the affairs of the State,

Not wilk regard to these sginatutres, why
<hould you not show us these things? We
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do not know how the file was processed,
who wrote what in the memorandurm, If
the memorandum is such that rhere were no
finger-prints, we (rust it; but then there
should be a comparison of the signatures
on the memorandum with the signatures
that are there on pailiamentary papers of
the MPs concerned. Have you verified them?
Denial is all right, Normally 1 would like
to accept the denial of my colleagucs even
at some risk. And I want you to accept my
denial. But when the issue assumes such
proportjons, and given such dimension, it is
necessary not merely to flaunt a denial ex-
parte, not merely to tell us indirectly, hut
make us also feel that the denials are also
substantiated by what we see with our eycs.
Nothing of the sort has been done. You can
ask, M1, Chatterjee that becausc we are all
vour friends we should accept what you
tell us ahout the denial. All right (Interrup-
tion). Not one man has come to deny. But
why do you draw so heavily upon our
credulity? I cannot understand. You are
trusting us too much. We are ready to give
our affection, our confidence as person to
person. But don’t rub us too much on the
wrong side. Well, what happened these two
years? Why was there no investigation? The
CBI took five months to verify the signa-
tures! Why could it not have bheen done
earlier? Only telephone calls are required.
You did it in five hours for what the CBI
took five months! What is the explanation?
Just tell me why there was so much delay.
All these things should be explained to us,
There is no explanation. They remain a
mystery. Take the case of the memoran-
dum. Who gave the memorandum? Who
received it? Where was it written? What
kind of initials were there? Whose pad was
used? And who passed on to whom? These
are all very relevant things. We can also
find out. Suppose 1 Call Mr, L. N. Mistra
or for that matter anyone; I amn not blam-
ing individuals here, For example, I call
Mr. Nurul Hasan, to be on the safe side,
of not being guilty of character assassina-
tion. Come and tell us whether and when
vou received this memorandum. What did
you do with itr Does all this require a CIA
agency to investigate? CIA agency is 1equir-
ed for killings—American require it for
killing Allende. But we don’t. We don't
want a CIA type of investigation. Members
of Parliament can go and talk to othcr



193 Motion re. constitution

collcagnes and ask them, and I am sure
they will be nuthtul. But we are not allow-
ed. Theiefore, why are you doing all this
in this way? I cannot understand, That 1s
also another matter.

Then about officers. My fiiend, Uina-
shankarji, said—our friend is here, he is
the ILcader of the House and hence is
supposed to be our friend—he asked, “‘How
can you do thatr”’. And he was horrified
that we made such a preposterous sugges-
tion that there should be a parhamentary
body. Is there no parliamentary body in
England? Has nog Parliament even tied
persons there> I am not asking for a trial
because the question of trial does not arise
because we are only intercsted n finding
out the tiuth and vindicating the "honour
of Parliament So, Sir, such things happen.
Go to British Parliament and see, whenever
such things happen, they appoint a com-
mittec; the Amcricans do it; the French do
it; the Italians do it. It is not something
unheard of

SHRI GUNANAND THAKUR:
about Russia?

W hat

SHRI BHUPESH GUPTA: Russia®> Bv
the law of the land corrupt prople are
shot dead. That is the law there. Lenin
szid one bullet is much cheaper tor the
working people to deal with enemies of (he
people than going in for a prolonged trial
and spending lakhs and lakhs of rupees.
Here after all you are non-violent. Iow
can you do that> Onlv Jayaprakash Narayan
now being a non-violent allows vou 1o be
slapped; 1 don’t.

Sir, that is a different matter. Therefore,
I say that the Parliamentary Commitice
has every right to use the cervices of any
outfit of the Government including the
CBI. We have power to summon people;
even in Select Committces vou can summon
people; we have power to call for anv doci-
ment; we have power to administer oath;
we have power for summoning witnesse:,
we have even power for condemning people
for contempt of Parliament. All thewe
powers we have. Then what are the difh-
culties> I am not saying that CBI has no
role to play in this. T am saying that this
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task should be performed by the highest
authority in the country because its pres-
tige is involved and that body shouid be a
delegated authority of Parliament. That
body could use all the agencies of Govern-
ment including the CBI, hand-writing
expert and all the rest of it. What is the
difficulty> Why should we 1ely on officers?
Files are not in your possession. Have there
been  no cases  where files have dis-
appeared in the past from the officers?
When it is found inconvenient to maintain
and keep files, files have disappeared. What
is the guarantee that files will not dis-
appear in this case? What is the guarantee
that files will not be tampered with®> Even
it you are very perfect and honest in this
matter and even if you aie men with in-
peccable character, people may have doubts,
Why do vou leave these doubts? I cannot
understand. There is a saving that in such
public matters, vou mus¢ not only be in-
trinsically right, but you must also appear
to be right. This is very, very importanr,
Pubilc morality demands this so that public
confidence is cieated. Well, I am in the
dark. When I go to Calcutta, all that I
can tell the pcople there is this: Mr. Uma-
shankar Dikshit told me, I could wuit for
two months and the CBI and Vrucaucrats
will settle this matter and after that we
shall have a chance of looking at it. Is it
not a distortion of democratic process? Is it
doing great honour to the Parliamentarv
institutions? Is it what you as the ruling
party and a mature party should do?

All T can sav before I conclude is that
this is a small episode to me, After all
Rs. 15 lakhs. 1t is not a huge sum. 1 know
of cases invelving crores of rupees. I know
the case of Kapadias. T know many other
cases. I know Mr. Birla through a tele-
phone call from Calcutta got an officer who
was¢ examining his accounts transferred, All
these things Y know. This is a small
amount. But I thought we couid collec-
tively discuss this matter in order to find
oul some remedy.

Here are thc leaders of the Government
sitting. Make it a comention that no
Member of Parliament shall make recom-
mendations for business interests. Should
they make some recommendation, they
should send a copy of it to the leaders of
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the 1espective parties and also a copy to
the Chairman of this House in the case of
Rajya Sabha and to the Speaker in thc case
of the Lok Sabha so that if we iecommend
for anything, we should be in a position to
own it up before the public. It should not
be secret. TFirstly that should be done,
Apart from that, all business connetions
of M.Ps and Ministers should be reduced.
I am tired of hearing of this Coolie Mustan.
I have not seen this man. In Calcutta we
call Goonda Mastan. Here Coolie Mastan
and other Mastans come and meet M.Ps,
and they are treated well. Are we liviag in

a Mastan democracy or are we lwing in a |

Parliamentary Democracy?

Therefore, Sir, I do not like the Mastans
to come here nearer us or any respectable
Mastan in the big money world and the
financial world like the Birlas and the
Tatas. Keep away from them. 1 tell you,
keep away from them. I tell you, they aie
conspiring for and financing the destruction
of the democratic movement in the ccun-
try The Bihar movement, which is for the
destruction of the democratic movement,
which is for the dissolution of the Assembly,

is not financed by the small traders, but is

financed by the big money people includ-
ing Mr. Goenka and everybody knows this.
On the one hand, they finance some people
on your side, corrupt the Ministers, mis-
lead them, pollute them and get things out
of them and, on the other hand, thev give
money to certain elements on the Opposi-
tion side so that they can attack them and
they choose their targets also, I bave scen,
Sir, even in this experience, How the target
has been chosen. But I am sorry, 1 have
noted a kind of factional approach to this
matter which operates and T do not want
to name the party concerned here. Why
<should there be a factional approach to
this matter? I cannot understand this.

1 know all of you have very good con-
ncctions with the rightist elements and this
everybody knows. Everybody knows that
you are shifting to the rightist side in the
cconomic policies and this is known to
everybody and I know how this has come
about and I know how this bas been
organised. It is not what all of vou say
which 15 wmportant, It is not that. Gu the
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27th August, 1 moved a resolution demand-
ing a parliamentary committee, and there

arose a spontaneous response from your
benches and they said from vour
side, ‘‘Yes, a parliamentary committce

should be appointed.” But, later on, it
melted away and only silence was there
and only silence came and jockeying for
positions {rom factional angles started and,
as you know, whatever may be the will of
the House, there are connections and divi-
sions also. This operates there. Therefore,
, T would appeal to the Parliament, before I
i sit down, to vou, 5ir, and through you to
i the Government to take a serious note of
corruption today. It eats into the vitals of
our system. The big money, the moncpoly
capital, the vested interests with their
Mastans and non-Mastans, all are out to
destroy the parliamentary democracy, using
double-edged weapons, one side to strike
the ruling party and to put it in a parti-
cular position and the other to strike the
others, Therefore. there should be two
kinds of attempts: One from within your
party and the other from this side of the
House. The Prime Minister is there and
she should know that from within your
party this attempt must hegin and also
from this side of the House the attempt
must be there to salvage the parliamentary
democracy, political moralily and the other
institutions, and this is the biggest challenge
hetore us today and this challenge can be
met only, among other things, by resolu-
tely fighting corruption, eliminating all
those corrupt people in public life, no
matter where they are situated, no matter
how powerful they are, and they have no
place in our public life because they
threaten nor merely our system of trade
and commerce and such things, but they
threaten the verv fabric of our democratic
cxistence. Therefore, Sir, 1T would appeal
to the House to accept my resolution and
1 think it is a very reasonable resolution.
You would have seen that in the whole
course of my speech I have never brought
in any extraneous issues and I have kept it
only on the plane of principle. If the
Parliament is involved, if the prestige of
the Parliament is involved, if the Members
of Parliament are involved, if the Minis-
ters, who are also the Members of Parlia-
{ men(, are also involved and if the people
! hegmn to doubt the integrity and the pres-
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tige of the Parliament, then it is a very
critical position and it is the duty, the
bounden duty, of all of us to rise to the
occasion, seize of the matter ourselves and
then take necessary steps through a com-
mittee of the kind I have suggested. May
1 ask, therefore, my friends here to accept
this resolution? May I ask my good friend
to accept this? Sir, many among them are
good people and I know it and there aie
many good pcople here also. But I am in
trouble that way. Anyway, I am glad that
there are good people on either side of the
House and on a matter like this they are
linked up. Therefore, please accept this.
Do not give the argument that the lLok
Sabha has not done it. Sir, here sits a
person who can get the Tok Sabha on the
telephone,

Why do you give this argument? People
will laugh, Then children. He will ask you,
“Daddy, why did you give such a fantastic
argument when the Prime Minister was
sitting by your sdie? . . .”’. (Interruptions).
“Don’t give such argument. Don’t give 1t,
On principle, you reject it.”’ But what I
have said today is because I have lived with
this Parliament, 1 have seen good traditions.
1 have seen Jawaharlal Nehru reacted and
responded to it. Not always we were kind
to him. But always, somehbow or other, 1
noted a sensitiveness on his part. I would
like that to be recovered. 1 know we had
many differences with Pt. Jawaharlal Nehiu
at that time; we sat in the Opposition and
ire sat there. But some of the things again
and again I remember and I wish these
were reborn in the functioning of Parlia-
ment. I am not talking of South Block or
North Block . . .

MR. DEPUTY CHAIRMAN: Please con-

clude now . . .

SHRI BHUPESH GUPTA: Finally, 1
once again appeal to you in the name of
fighting corruption, which we must fight
together, and as a non-party, national
issue, even if you vote against it, during
the recess do a little heart-searching and
hard thinking to come to the right conclu-
sion. Better late than never. You have al-
ways been late in doing good things . . .
{Interruptions).
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MR. DEPUTY CHAIRMAN: Mi. Clunai.

SHRI BABUBiIAI M. CHINAI: Sir, the
hon. Leader of the House and the Com-
merce Minister have made no refcrence in
therr reply to my amendment, But since,
I think, the purpose of iny amendment has
been served, I wish to withdraw my amend-
ment,

Ieave. with-

The amendnunt

drawn,

was, by

MR, DEPUTY CHAIRMAN: The ques-
tion 1s:

That this House resolves that a Joint
Committee of hoth Houses of Parliament
consisting of 10 members of Rajya Sabha
to be nominated by the Chairman and
20 members of Lok Sabha to be nomi-
nated by the Speaker be constituted to
investigate all matters arising out of ans-
wers given to Starred Question No. 730
in Rajya Sabha on August 27, 1974, and
supplementaries thereto as well as the
statement of the Minister of Commerce
in connection therewith in Rajya Sabha
on the same day and that the Committee
do submit its report to this House on the
first day of the npext session.

That this House recommends to l.ok
Sabha that 1ok Sabha do concur in this
motion and jun the said Commitivce.

The House divided:

MR. DEPUTY CHAIRMAN:
Ayes—21.

Noes —1M4

AYES—21

Banarsi Das, Shri

Dhulap, Shri K. N,
Ganguli, Shii Salil Kumar
Ghosh, Shri Niren

Gupta, Shri Bhupesh
Kadershah, Shri M.

Shri S.
t.akshmanan, Shri G.
Mahapatro, Shii L.
Mandal, Shri B. N,

Kumaran,

I
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Mathew Kurian, Dr. K.
Shri
Misra, Shri Lokanath

Mullick Choudhury, Shri Suhrid
Raha, Shri Sanat Kumar

Ray, Shri Rabi

Roy, Shri Kalyan

Menon, Viswanatha

Roy, Shri Monoranjan

Sharma, Shri Yogendra

Shastri, Shri Prakash Vir

Tyagi, Shri Mabhavir

Yadav, Shri Shyam Lal
NOES—104

Abid, Shii Qasim Al

Adivarerkar, Shrimati Sushila Shankar

Alva, Shiimati Margaret

Arif, Shri Mohammed Usman

Avergoankar, Shri R, D. J.

Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath

Bhatt, Shr1 Nand Kishote

Bisi, Shri P, N.

Borooah, Shri D, K.

Buragohain, Shri Nabin Chandra

Chandra Shekhar, Shri

Chandra Shekhar Shrimati Maragatham

Chattopadhyaya, Prof. D. P.

Chaturvedi, Shrimati Vidyawati

Chaudhari, Shri N. P.

Chaurasia, Shri §. D. 8.

Chettri, Shri K, B.

Chinai, Shri Babubhai M.

Choudhury, Shri N. R.

Chowdhary, Shri C. L.

Das, Shri Balram

Das, Shri Bipinpal

Dhar, Shri D. P.

Dikshit, Shri Umashankar

Dwivedi, Shri D. N,

Gadgil, Shri Vithal

Goswami, Shri S, P,

Gujral, Shri I. K.

Hashmi, Shri §. A.
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Himmat Sinh, Shri

Jain, Shri Dharamchand
Jairamdas Daulatram, Shri
Jha, Shri Kamalnath

Joshi, Shri Jagdish
Kalaniya, Shri Ibrahim

Kalp Nath, Shri

Kamble, Prof. N, M,

Kapur, Shri Yashpal

Kesri, Shri Sitaram

Khan, Shri Khurshed Alam
Kripalani, Shri Krishna
Kiishan Kant, Shri
Kulkarni, Shrimati Sumitra G.
Kurcel Unf. Tahb, Shu P, L.
I okesh Chandra, Dr.
Mahanti, Shir B. K.

Majhi, slni G, P,

Makwana, Shri Yogendra
Malaviva, Shrr Harsh Deo
Mali, Shhi Ganesh Lal
Mechta, Shii Om

Menon, Shrimati Lecla Damodara
Mishra, Shii R. K.

Mukherjee, Shri Pranab-
Mukhopadhyay, Shrimati Purabj
Mulla, Shri A. N.

Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Narasiah, Shri H. S.

Nawal Kishore, Shri
Nizam-ud-Din, Shri Syed

Prof, S.

Panda, Shri Brahmananda
Prasad, Shri K. L. N.
Punnaiah, Shri Kota

Rachaiah, Shri B,

Nurul Hasan,

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C. Kesava

Reddy, Shri Janardhana

Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Reddy, Shri R, N.
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Saleem, Shri Mohammad Yunus
Sardar Amjad Ali, Shri

Seyid Muhammad, Dr. V. A,
Shah, Shri Manubhai

Shaima, Shri K. L.

Shastri, Shri Bhola Paswan
Shukla, Shri Chakrapani
Shukla, shri M. P.

Singh, Shri I. T,

Singh, Shrimati Jahanara Jaipal
Singh, Shri Kameshwar

Singh, Shri Mohan

Singh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Prabhu

Singh, Shrimati Prtibha
Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri Triloki
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of « Joint Commitee

Sinha, Shri Awu.dheshwar Prasad
Sisodia, Shii Sawaisingh
Sukhdev Prasad. Shri

Sultan, Shrimati AMaimoona

Swu, 8hri Scato

Thakur, Shii Gunanand

Totu, Shri G. C.

Tripathi, Shri Kamlapati
Trivedi, Shri H. M.
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Varma, Shrimati Narayani Devi Manaklal

Venigalla, Satvanarayana, Shri
Wajd, Shri Sikander Ali

The motion was negatived.

MR. DEPUTY CHAIRMAN: The House

stands adjorned sine die.

The House then adjourned sine
die at Six minutes Pass cight of

the clock,



